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LEGISLATIVE ASSEMBLY. 

Friday, 9t'h October, 1996. 

The Assembly met in the .Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

QUESTIONS AND .ANSWERS. 

CATl'LE BYRES IN NEW DELHI. 

925. "'Prof. B. G. Ranga: (a) Will GovernDient please ~  

whether the Health Officer, New Delhi, issued noticesiast season to Gov-
ernment employees to remove their C(lWS and buffaloes from their 
compounds' ' 

(b) Will Government please state whether they are aware that the 
New Delhi Municipal Committee have built cattle byreli at inconvenient 
,centres to house the cattle of Govcrnmellt servants' .,' 

(c) Are Government aware that these cattle byres are riven to 
contractors , 

(d) Are Government aware that these contractors sublet the byres to 
~ l  with the oonsequence that Government servants do not 'get 'a 

sUItable byre for their cat.tle , 

(e) Are Government aware that these cattle byres are never kept 
clean 1 
(f) Will Government please state 'Whether they are pi'epared to allow 

the ministerial eE.tublislunent (migratory staff) to keep their cattle in 
their own compoUIlds under strict sanitary conditions Y , 

Sir Girja Shankar Bajpai : The information has been called for 
and will be furnished to the House on receipt. 

RETIRING PENSION FOR RECORD ~  AND DUFTBIEs. 

926. *Prof. B. G. Ranga: (a) Is it a fact that under the new rules 
recently published, the record sorters and duftries are allowed retiring 
pension on attaining the age of 60 years or after a service of 40 years , 

(b) Are Government aware that this rule prevcnb.; the earlier entry 
into service of sorue of the uncmploye!l in the couutry, and do Goyern-
ment propose to revise the rul+-.s to allow r(·tiring pension on attaining 
50 years of age or 25 years' service, as is the (lase in other servi(les' If 
not, why not ! 

The Honourable Sir James Grigg: (a} Record sorters and duftries 
,lU'e granted retiring pension after a qnalifying service of 40 years and 
~  pension on attaining the age of 60 years. 

( 2721 ) 
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(b) The rules were  revised after elaborate coDSiderati,on and the1 
Government of India do not find any justification for altering them; 
furthel' in the sense -propesed. I may add ~  the information of the, 
Honourable Member that 'his presumption that retiring pension in\ 
other 8ervices is graa4td on, attaining 50 ~  of age or 25 years of, 
.erviet' iI not correct for subordmate seriices. 

<!IWlT OF HOUSE RENT TO DUFl'RIES AT ~  

927. "'Prof. N. G. BaDga: (a) Is it a fact that clerks l ~ 

the Government of India Secretariat offices are provided with Government 
quarters at Simla, or are allowed Simfa House H.ent allowance at rates. 
ranging above Rs: 2Q9 a yoear , 

\ b) Is it a fact that in Simla house rents are very high and are 
payable on annual basis and not on monthly basis , 
. (c) Is it a fact, that no Government ~ have been buiij for 
~  -at Simla and that they are given only Rs. 2 per month as hOUB8 
~  ' " 

(d) .Are Government prepared to consider the desirability of allow-
ing a house rent of Rs. 100 per annum io duftries residinc at ijuula' If 
'not, why not , 
, 'fteRoDourable Sir Henry Ora.ik: (a) Yes, old entrants only. 

New entrants are allotted Government quarters, if available, for which 
:tbey pay rent. H no quarters are available, they are granted house-
rent allowance at monthly rates as laid down in the Home Department 
Pflice Memorandum No. F.24611132-Ests. (S.), dated the 21st May, ~ 
,a copy of which is laid on, the table. 
. (b) Yes. 

(c) There are no quarters specifically reserved 
theTe are quarters in Simla which are allotted' to 
.ineluding ~ Those for whom no quarters 
given Rt!. 2 per mensem as a house rent allowance. 

for duftries, but 
inferior servants 
are available are-

(0) No. The Simla house-rent allowance for all inferior servants 
. was increased from Re. 1 to Ri. 2 per menli\8m as recently ~  1935 and 
there are no speciai circumstances justifying a further increase now. 
I may add for the informatIon of the Itonourable Member that duftries 
get a loeal allowance ~  from Rs. 31410 to Rs. 41810 ~ month all 
the year round, and those who do not bring their families to Simla are 
~  family visiting allowance. 

(To be lIubltituted for the omee 1rlemoraildum bearing the .. me number ud date.) 
No. F.24611132-Ests. (8.). 

~  or DTDlA. 
HOME D,EPABTMENT • 

. ;: 
OFFICE MEMORANDUM.' 

'SUBJEcT :- ~  rotSll of alZowGlSCe. for fiBt17 ~ to ~ P ~ '" tM fIoHrt. / 
mcnt 'of IndiG 86MetIJriot cmd tM IJfflJched cmd ",borlfiute oflkJe.. , 

The uad.aigned is directed to state that the Governor General in Council Hi.. 
l&DetioJUMl the foDowmg lC8lea of alloWaneetl for new entr_t. to luperiorpolltl paiCl 



tiom tllcl1vi-1 (!!ltimates in ,the GoVl!rntnent' of tndiaSeeretariilt and the, attaehed and 
eubordiJUi.te O1Iicee. These orders will app1z. to the eategories of persobs mentioned ia 
rule a of the Revised B.a.tes of Pay :lules promulgated with, the llmile Depa.rlmen' 
.Notification .No. F. 386IS3-Ests., ~ the 22nd 86p1;eJb.ber, .1933, and ~ll have eft'ect 
from the commencement of the Simla season 1934; proVlded that m the CUe of 
persons (other than those re-employed after a break in their service ~  oeeurs 01' 
has occurred during the Simla' season, 1934) who are at present entitled to free 
quarters or house-rent allowance under the Simla ~ II IlIl  Code, the orders ll ~ 
take eft'cet until the commencement of the Delhi season, 1934-35. 

(a) CompeuatOt1l ll ~P  Government eerva.u.ts residing with their 
families. 

Clus_ Pay per mensem. Allowance per JIl8DI8IIl. 

&, Be. 

CIa. i Below 100 10 
Cl ... II _ _ 100--199 III 

Clue III.. 200-299 20 
Clue IV .• 300--400 l&6 
C1aaa V •. over (()() 80 

To Government BerVa.Dt8 not residing with their families half the above ratel wiD 
be granted. 

Thill allo.-will be admiatibJeonly during the Simla season to all employeea 
(whether emplOJ8d in a permanent or other capacity) of 01ll.ce8 whieh move betweea 
Simla and Delhi. It will not be admieaible to the eetablillbment of a.D7 o&e the 
headquarten of which are Simla, l~  ~  .meinbere. of migratory ofticee who ar. 
required to :tema.in in Bimla during 'tYlewhole or part of the winter will be granted' 
the allowance for such period. as well ali during the summer. 

(b) H-..rtmt AlZoIOGtICB_-Rent will be charged under the -ordinary rules for 
all Government quarters allotted either in Delhi or Simla. All members (whether 
married or single, and employed in a perm, anent or other capacity) of the superior 
elitablisiunent of migratory ~ below the rank of AHistallt Seen!ta;ry, who -apply 
for but are Bot provided with Government quarter., will be, granted a house-rent 
allowance at the following rates which, except where otherwise Btateci will apply to 
both Delhi and Simla: ' 

Cla!Is. Pay per mensem. 

Re. 
Clue I .. l ~ 100 

Allowance per menaem. 

Re. 
(10 in Delhi). 
(15 in Simla). 

Class II .. 100-199 15-
Clus III. . 200-299 20 
Class IV .. 300--400 l&6 
Clue V .. over, (()() 30 

The allowance admiasible for the Simla season may at the diseretion of the heael 
of the Department or office concerned be paid in advance-

(a) in a lump Bum at 'the commencement of the Simla eeason, or 

(") in two I ~  at..:the eoblmeneement of the Bmila aeason and 
the other on any ~ ~  tile 15th of July which may be convenient 
to the Department or oftlCe'; 

Provided that in the ease of a perl!OB. who doe. nOthotd subst,antively a permanent 
post in any of the migratory ~ it _.11 be paid monthly at the end of each 
month. ' 

(The allowance being .,\monthly allowallee, ,thC amount payable in advance ia 
one or two instalments will be the amount due for the actual days of April included 
ill a panteular BimIaaeason IIl~ that, idmieBiblfi,for May to September l ~  
the allowanee for tile aetllat diLys of October inelucted in a particular IIlaIIOD wiD be 
calculated and paifl at the end of' that seaBolL) 

NOTl!:.-The Simla season for the purp086B d (4) ~ ~  ~  win be .. 
4dned in Nate I to Bule 19 of the Simla Allowaneea Oode. 
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" (0) 8"""-' WiAter AZZO __ .-in addition to &DJ ll ~ to wJrlch tIley may be 
entitled under the preceding clauses, GQvernment servants who are required to ~ 

in Simladliring the whole or part ,of .the. winter months (Novemher to March inclusive) 
Wilibe ~ awiDter allowance at the following rates: . 

·Claas. Pay per mensem. AllOW&l1C8 per menaem. 

Re. 

CIMs I .. 

Cl&88 II .. 

Olus III .. 

Below 100 

100-199 

200-299 

Re. 

20 

26 

30 

l'rovlllt:d tIlRt-

(1) unmarrled Government servants, or Government servants not residing with 
their families, will draw this allowance at a 1I.at rate of Rs. 20 per men· 
sem, and . 

(9) pay pl'IIB winter allowance should in no ease exceed Rs. 300. 

This allowance will be admissible both to the establishment of offices of which the head· 
quarters are Simla and to'members of migratory offices who are required to remain in 
.Simla during the winter. 

(d) Delhi Conveyance ,AJlowaflCe.-80 long as there is not sufficient Government 
accommodation in New Delhi, this allowance should continue for new entrants at the 
existing rates and subject .to the existing conditions. 

2. Except to the extent to which they are superseded by these orders, the provi· 
llions of the Simla Allowances Code will continue to apply to new entrants. 

'1'0 

Of!g. Joi1lt Seuretary to the Government of l11di.a. 

All Departments of the Government of India; the Director, Intelligence 
B1!-n:au; the Director of Poblic Information; the Public Service COm· 
Dll88lOI1; the Private Secretary to His Excellency the Viceroy and the 
.Military Secretary to His Excelleney the Viceroy. 

CoMPULSORY RETIREMENT OF GOVERNMENT SERVANTS AFTER TWENTY-PIVB 

YEARS OF SERVICE. 

928. *Prof. N. G. Bauga : Will Government be pleased to state: 

(a) the number of years of service allowed to be put in by Govern-
ment servants, above the ranks of clerks, and at what age are 
such Government servants compulsorily liable to retire 011 
pension; 

(b) whether they have considered the advisability of making such 
servants retire earlier, ~ ~  after putting in a maximum 
service of twenty-five years, irrespective of their age in 
order to provide more employment for the unemployen and 
lessen the cost of the 'lIerviceS ; and' 

• (c) if not, whether they, are prepared 1;(;) consider the lIuggestion , 

'!'he Honourable Sir James Grigg: (a) I would invite the atten· 
tion of the Honourable Member to Articles 465 and 465-A of the Civil 
Service Regulations and Rule 56 of the Fundamental Rules. 

(b) and (c). No. 



QUESTIONS ANDANSWEBS. 

AGE LDaT:roB GoVEBNMENTSERVANTS FOR THE INDIAN AUDrtAND ACCOUNTS 

SERVICE EXllIlNATION. 

929 *Sardar Mangel Singh: (a.) Is it a fact that up to last year, 
Gov'ernment servants were allowed to compete for the Indian Audit and 
AccOlmts Service Examination up to 30 years of age Y 

(b) Is it a fact that from this year this rule has been withdrawn and 
that now the maximum age limit of 25 years ordin8l"ily applies in the case 
of Government servants also' 

(d Are Government aware that the withdl'awal of 30 years' age 
limit" in the case of Government servants has caused hardship to Govern-
ment servants generally , 

(d) Is it a fact that as a matter of general principle Government 
do not apply their new rules-or orders which  involve adverse effect or 
withdrawal of an existing concession to those Government ~ who 
are in service from before the date of the promulgation of such rules or 
the issnE' of such orders f 

(c) Is it a fact that the Revised Rates of Pay Rules, Revised LeavE' 
Rules, etc., apply only to persons entering Government service after a 
l'crtain date T 

(f) Are Government prepared to consider the desirabili-ty of keeping 
the former age limit, i.e., 30 years, for competitive examination of the 
Indian Andit and Accounts Service in the case' of those Government 
servants who were in service before the orders withdrawing the 30 years' 
age limit were issued' If not, why not' 

The Honoura.ble Sir .Tames Grigg: (a) Yes. 

(b) The maximum age limit for Government servants is now 28 
,vears. 

(0) No. 

(d) The principle does not apply to this case. In the preamble to the 
mles regulating the examination for admission of candidates to the Indian 
Audit and ~ Service. Government has explicitly reserved the right 
to alter the rnles from year to year. 

(6) Yes. 

(f) Government do not propose to tie their hands in the manner 
suggested. 

WAGONS PAINTED BLACK Jiy THE RAS'!.' TNDUNRAILWAY. 
. . . '. : 

930. "'Mr. Kula.dha.r Ohaliha. : Will Government' bta pleased to IItate 
the total number of wagons painted black by the, East, Indian Railway, 
mentioning the respecti-re quantities of Mur!lI'O l ~  .. Jenson & 
Nicholson's three per cent. carbon black p81nt used for the paIntIng of the 
wagons during the years 1934-35 and 1935-36, ~~ ~~  ' 

,The HOD01I1"&ble Sir MnbaJDDMl4l Zafnrl1&h Kha.D : Thein!ofmatioD is 
not available. ,", ,. ~ , ,-,", L, ".,., " 
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TEsT OJ' SAxPLES OJ' READYKIXED RED ~  ~ &UB!Il'l"l'BD BY €JBBTADJ 
.. ,.' FIBMS. 

931. *:Mr. ltuladha.r Olialiha: (a.) Is it a fact that MeSfilrs. Jenson. 
Ni6hoisoD & Messrs. Shalimar Paint Works-subniitted, as required under 
condit.ionl! of the tender, samples against supplementary tender No. M-7344 
to the Government Test House for test , 

(b) Is it a fact that the ~  Test House could not determine 
whether the sflJD.ples referred to contained any varnish, ~ l or like 
mediuJDS , 

(c) 1£ ilie reply to part (b) be in the Degative, will Government be 
pleased to state the percentage of varnish, stand-oil or such mediums 
det!'cted in the said samples of Readymixed Red Oxide Paint , 

(d) When were the same detected' 

(6) Will Government be pleased to lay a copy of the test-report on 
tbc table of this House' If not, why not' . 

'l'he KODomabIe Sir Prank Noyce : With your permission. Sir, I pro-
pose to reply to questions Nos. 931 and 932 together. 

Information has been called for and replies will be placed on the 
table of the House in due course. 

DETERMINATION OF THE QUALITY OF PAINTS, VARNISHES AND ENAMELS, ETC. 

+932. "'Mr. Ku]adbs.r CbaJiha.: (a) Will Government be pleased to 
statc if the presence of same ~ l figures on the chemical examination 0' the sample would indicate or disclose a uniformity or similarity in \he 
quality of paints, varnishes, enamels, bituminous l ~ etc. , 

(b) Will Government be pleased to state if the durability of paints, 
varni!>hes, enamels, bituminous solutions, etc., are determined on the general 
principles indicated above' If not, will Government be pleased to state 
the method or manner in which the quality is determined , 

TERMINATION OF THE OPIUM TRAFFIC IN INDIA. 

933. *Mr. l ~  ~ : Will l~l  .please state : 

(a) the total income which they derived from the sale of provision 
opium in China and Far Eastern Countries during the 
following periods : 
1901-31, 
1910-11, 
1930-31, and 
1934-35 ; 

0,) Jhe tota] in.come derived from the'sale of excise opium in India 
in the following years : • 
]9::JO"3L ' 
193] .!l2. . . :."" Ii 

~  

.,' I ~  ~ l 
19?4-35 ; > 

~ .. ~  " ... r  : .. l ~  ~ I I I  ~  ,.>·1" 
'·>';·''''·'tJlj,F'a.ns:wer ~ q'iil8tfo':n: -;6;' ~~ ~  ~ ~ ~ ~



whether the incQDle deriv"d from the sale of excise OpiUIIl m 
India is appropriated by the Government of India towli.rlJj 
their revenue, Qr distributed to the different provinces of 
India·; 

(d) the terms of the agreement which they entered with the Leagutl 
of Nations for terminating the internal opium traffic iii 
India; and .. 

!e) whether they have considered the d('J;;irability of ~ 
the opium traffic in India for the moral welfare of the 
people Y 

"The Honourable Sir James Grigg: (a) and (b). A statement ~ 
laid on the table. The collection of information showing the ~ 
derived from the sale of provision opium to China and Far Eastern 
countries during the period 1961-31 would involve great labour which 
would not -be commensurate with the value of the result obtained. 

(c) In the Governor's Provinces and Coorg the revenue derived from 
the !.iale of excise opium is Provincial and in other minor Provinees, it is 
Central. 

(d) 'l'he Govermnent of India have not entered into any agreement; 
with the League 'of Nations for terminating the internal opium trade hi 
India. 

(e) This is a mattt!r primarily for the Provincial GoverJllJ1ents to 
consider. 

(G) Statement showing the rotal rellenue aerillea from the HIe of f)1'01IiBion ~ '0 
CM'Ra and Far Eastern eontnc. dunn.g 1910·11, 11130·31 and 1984-35. 

1910·11 

1930·31 .• 

1934·35 .• 

Rs. 

10,88,14,416 

1,78,28;247 

26,20,000 

NOTE.-The ftgures for the yee.r I9iO-ll.rep1'eeent l'8Venlle from exports of provi· 
Ron opium to all eountriell and nguree for 1930-31 and 1934-35 represent revenue ~  

~ of l' .. ~  opiUlll 10 1!'ar Eastern countries l~  No opium has beev. 
c:Jported t,«;I China sinoe 1914-15. . 

(11) Swte'mMt. 'howilng the total Re' f'ellllnue derived fTom the sale of /llQCiBe opi_ .. 
lh·t!im Ind\a (excluding tk, COllt oj opium) d.uring 1980-31 tc 11184-35. 

Central Areas. ProVieceB. Total. 

RB. RII. n..... 
1930-31 .. 4,96,637 2,49.06;479 2;54,03.118 

1931·32 .. 7,67,050 2;83,31,395 2,40,98,445 

lM2-33 .. 4,22,089 2,22,71,900 2,26,94,019 

1.,33-34 .. 4,22,514 2,13,80,170  2,18,02,684 

1934-35 .. 4,25,592. 2,12,64,002 2,16,89,594. 

--.,--
. Mr. Kuladha.r Ohaliha. : Will the Honourable Member inform UI 
w,hether there -is any J;lrobability of terminating poppy c-u:ltivation within 
~ c.ertain t>eriQdat Ghazipur , .' - . 
- . '.'. ," . 

'!'he BaDourable. J ..... atrW· :. No, ~ j l pthel' that thfJ poliny 
()f the Government of India ls,te-·w.it:t., tMtii",.UOQ to. ~~ l  



bd to' prohibit export in eourse of ~  but not to terminate poppy cul-
tivation altogether . 
. Mr. Xuladbar Ohaiiha : May 1 know if the Government of India 

have any idea at all to terminate poppy cultivation in the ~  of fifteen 
years' 
The Honourable Sir .Tame. Grigg: The internal policy of the Gov-

ernment of India has been and still is one of non-interference with the 
moderate use of raw opium. 

Pa.ndit Lakshmi Ranta llaitra : May I know if the Honourable 
Member is .in a position to give us some data to show that the Govern-
ment of India is adopting a progressive policy of reduction in regard 
to the internal consumption of op'ium , 

'!'he Honourable Sir .Tames Grigg: That is a di:fferent question. If 
the Honourable Member will put it down, I will try to answer it. 

REMov AI, OF INCOME-TAX OFFICE FROM IIAzAruBAGH TO RANCRI. 

934. *1Vlr. Bam Narayan Singh: Will Government be pleased to 
state : 

(a) the difference betwel'n the Government's present expenditure 
towards the payment of travelling allowances to the income-
tax officer of t.he Hazaribagh District and that when tht: 
income-tax office was located at Hazaribagh ; 

(b) the difference between the present house rent to be paid by 
them for income-tax office at Ranchi and that 'when the office 
was at Hazaribagh ; and 

(c) all the advantages or disadvantages either in terms of money 
or in matters of administrative facilities accrued to them by 
removal of income-tax offil'e from Hazaribagh to U,anchi ~ 

'l'he Honourable Sir .Tames Grigg: (a) The I ~~  office 
located at Hazaribagh had for its jurisdiction the whole of the dis-
tricts of Hazaribagh and Palamau. The office now located at Ranchi 
has for its jurisdiction the Sadar and Chatra sub-divisions of the dis-
trict of Hazaribagh, the Sadar sub-division of the district of Manbhum and 
the district of Roo.chi minus Ranchi town. Formerly when there was 
an office at Hazaribagh, the Sadar sub-division of the district of Man-
bhum with the district of Ranchi formed a separate' circle with its 
headquarters at Ranchi. 

The expenditure of the defunct Haiaribagh ~~ l  under the head 
travelling allowance for the year 1935-36 was about RH. 2,500. The ex-
penditure under the same head and f()r the same .period of the office of the 
defunct Ranchi-Manbhum Sadar circle ~ Rs. 1,775. It is estimated that 
the total expenditure under the :head ' Travelling allowance ' for the new' 
cirele . will be about Rs. 3,000. 

(b) The rent of the .·.office building at Hazari"bag'h' 'was Rs. '.45 per 
lIlensem. No separate house has been engaged for the South Haf;aribagh-
~ I  Sadar .circle .at ~  It ~ accommodated in the building ita 
..,lucli tf\e Ranchf·'Mlltlbb1.1in :Sadar •. $alui8!i Circleawenr leea.tell: No 
ts:tra e.tpenditnreis-ineb.rWCI0D.thi1'.cCC7bnt. ';:. ~ ~  
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(c)"k .re-distriblltion of circles in the Provinces ,oti ·Bihar and Orissal 
was made at the beginning of 1936-37 to :fit in with the sanctioned strength 
of Income-tax Officers. It was made bot,hJn the interests of economy and 
for administrative convenience. 

Mr. Ram Narayan Singh: Is there any likelihood of the Income-tax 
office being removed from Ranehi to Hazaribagh 7 

The BC)nourable Sir James Grigg: I think there is a question about 
that which comes up next, and I will answer it then. 

REMoVAL OF l ~  OFFICE FROM llizABIBAGH· TO RANcm. 
. '. 

935. *Mr. Ram Na.rayan Singb: (a) In effecting any administrative 
changes, do Government consider also the conveniences of the general 
public and, if so, in removing the income-tax office from Hazaribagh to 
Ranchi, did Government cOlll>ider the con ~  or inconveniences of the 
income-tax payees of the Hazaribagh distriet, and, if 80, how, in what 
manner and to what extent T 

(b) Are Government aware of the discontent and indignation prevail-
ing among the income-tax assesl>ees of Hazaribagh owing to the recent 
removal of the income-tax office from Hazaribagh to Ranchi, and, if so, 
are Government prepared to reconsider the question and again transfer 
the income-tax office from Ranchi to HazaribQgh , 

The Honourable Sir James Grigg: (a) Yes. In removing the 
Income-tax Office from· Hazaribagh to Ranchi, Government considered 
the convenience of the majority of the assessees of the So_uth Hazari. 
bagh-Manbhum Circle and not the convenience of the income-tax 
payers of the Hazaribagh district alone. They selected Ranchi as the 
headquarters of the combined Circle because it is situated ~  and 
readily accessible from, the tWG parts of the Circle. .' ,. 

(b) The answer t.o the :first part is in the negative. Government dn 
not propose to reconsider the' question of the location of this office. 

REMOVAL OF INCOME-TAX OFFICE ;FROM" HAZARIBAGH TO RANCHI. 

936. *Mr. Ram Narayan Singh: (a) Are Government aware of the 
facts : 

(,) that in the m()nths of April and May last, the Assistant 
Commissioner of Income-tax had, for want of an office at 
Hazarib?gh, to hold his office ,at ~  some 4:2 miles from 
Hazjlriijagh ;  , 

(1i) that income-tax payees who had to attend the office of the 
. income-tax Assistant Commisfli()ner,bad to take pleaders 
from Hazaribagh to Kodllrmll; and ~  thus ~  to great 
hardships of various kinds by· way of ineurrihg greater 

. eXPenditure and meeting wit.h Jnltny other difficulties ; and 

(1#) that thl$. ~  ~ ~ ~  ~ ~  .. ·not iD 
keeping' with the assurances given 'by Government' while 

~  Peplymg to' fire ~ CIuefiitm No;' 1488 oil the 8th April • 
. '1938-'; ~  . ~~  ~ ~  ~  ~ ~  ~ ~~  (':'1 ' .. 
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,(b). Will Government be pleased to:state the number ~  of the 
J![uaribagh _sea disposeci of by the ineome-tI.x offioel" at llazaribagh 
bom the time of removal of the income--l8.X office fJ:6lll ~  1 . 

The Honourable Bi!' James Grigg: (!J) (i). The ASsistant ~ 

~ .. jssioaer of Income-tax, Southern Range, Bihar and Orissa, heard some 
appeals at Kodarma in the Jl!.onth of April, 1936, not for want of office 
accommodation at Hazaribagh but particularly with a view to suit the 
eolivenience of the appellants concemed who belonged to places in the 
interior of Hazaribagh district situated at a distance from the head-
quarters town. 

(ii) and· (iii). In some eases the appellants took pleaders from Hazari-
bngh to Kodarma but the convenience that the practice of hearing appeals 
Kistations nearer to their places of residence gives to many of the 
appellants outweighs the inconvenience caused to a few of them. It was 
(In the whole in the interest of appellants t'hat the appeals relating to places 
iUch as Ghatra, Giridih (md Suriya were heard at Kodarma. 

(b) 137 assessmcnt cases of South Hazaribagh have been disposed of 
by the Income-tax Officer in this year. Out of these 78 cases related to the 
Hltzaribagh town, all of which were disposed of a.t Hazaribagh. 

Mr. Mohan La1 Saksena: Are any lawyers available locally at 
Kodarma Y 

The Honourable Sir James Grigg: If the Honourable Member ~  

~  misunderstand me, I hope not. 

l'tIr. Ram Na.rayan SiJlgh : Is it not inconvenient to income-tax 
L'Vjessees whose cases are to be heard at Kodarma to take lawyers 
from Giridih, Chatra and Hazaribagh Y 

The ~ l  Sir James Grigg: I think it would be muclo 
better if . the IP~ll ~  relied on the Income-tax officers themselves 
Knd did not bother abOut taking lawyers. 

Mr. Mohan Lal Sa.ksena : Am I to understand that the hearingR 
were fixed· at Kodarma so that the appellants may not take lawyers 
with them and may rely on the income-tax officers' 

The Honourable Sir James Grigg: The Honourable Member must 
.. t take me too $8riously. 

Mr. Ram Narayan Singh: Is the Honourable Member aware that 
t"sessees do require lawyers to plead for them in the Courts of these 
Income-tax officersT 

The Honourable Sir James Grigg: With some experience of 
Income-tax law and practice. I believe that not tt be quite accurate. 

"PLACING Oli' EACH DISTRICT IN Mil CHAME OF ONE INCOME-TAX OFF'lCER. 
. . 

937. *Mr. Ram NarayaD ShiP: (a). Will QO\Ter.nment. be plea&ed to 
state the reasons why. tWO.Qf mere.distJ,'icts are,cpmQined. ~  one income-
~ ~  as P~ l ~ l  . l ~  but ~  of these 
'1IStrlctS IS. realL.v pJac.ed m· mdependent cbargeof one incOlJle-tllx officer' 

•  > ~  A..-e. ~ • ~  ~~  ..... r .. ~~~  that in 
place of the arrangement mentioned in (_), each I ~  district is 
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plaQed ill cllarge of,Qlle independen,t l.Q04.lUJ.e-t;.u.,.otuc.r wnh, h¥ l1ead-
quarter or office in the chief town of the district under him J .' 

ntB;onOurMia 8irlam. ~  (a) ~  Qf the distriota of 
Bihar contain too small a number of assessees to be constitutedillto 
independent charges .. They have. therefore to be added on to other 
~  or parts of' districts so that each of the combined areas thu!;' 
formed may contain an adequate number of assessees for one I ~

tax Circle. It is not correct to say that in any such case, each of thr 
component districts or parts of districts is placed in the independent 
eharge of one Income-tax Officer. 

'(b) In view ofthe reply to (a), the Government are not prepared to 
reconsider the arrangements made. 

ALLEGATIONS AGAINST ~  ~I L CHECKING AT SAMASTIPUR STATION 

ON THE BENGAL AND ~  WES'fERN RAILWAY. 

'938. -Mr. Satya Narayan Sinha! (a) Has the attention of Governmeni, 
been drawn to the allegations against the mal!'isterial checking at 
Samastipur Railway Station, BeDgal and North Western Railway, which 
appeared in the Searchlight in its issues of 29th July, 1936 Y 

(b) Will Government' he pleased to state the number of passengers 
arrested by means of magisterial checking on the said U,ailway, Sil;lOO the 
system has been introduced there 7 . 

(c) Will. Gl)vernment be pleased to state if the said Bengal and 
North Western Railway make any arrangement for food and drink of 
the passengers arrested for the said purpose during ·the period of 
their detention ? 

, (d) If the reply to part (c) be in the affirmative, 'y;lli Government 
be pleased to state what amount the said Railwayl,l,as ~  ~  on the 
passengers arrested' 

The Honourable Sir Muhammad Zafrulla.h Khan: (a) Yes, by the 
Honourable Member's question. 

(b) 6,670. 

(c) and (d). I have called. for certain information and ""mlay a reply 
on, the table in dU,e eourse. 

'PancJit I.a.1mbmi Ranta llil.itra : Has this checking ~  done by 
the Railway Magistrate , 

The Honoura.bie Sir Muhammad Zafrullah Kh&n!: N Q, Sir; the 
checking was done by the railway staff. . , 
¥.r. ll. w: . ~  What isexaotly the meanmg of the expression 

4 magisterial ~  ~  happens T Dor.!'l the l~~ go 
there and stand in the-carriage when the' checking proMeds. 
The Honourable Sir Muhammad Zafrullah Khan: ~  ia the' 

upression Wled in I l~  ·tDy '1"epJY.Th:e·' cieelilrig: was, 
a surprise check carried' out', I 'I1nd&I'Btand,· by the' l ~  checking 
~  .aI].d t,e ~ wJlp .. ~ ~ ~ ~ t.l'!elling .. ~  ·ti'iketb 
orpa1lses were l~ ~l l  .befol-e.the Magiw1;ra"*". i. 
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, Qaal'Mnbpmmad Abma.cl Kumi : Was it under the orders or some 
Magistrate , 

The Honourable Sir Muhamma.cl Zafrullah 'lthaD;: A Magistrate 
has no business to order it. 
Pandit Laksbmi Kanta Maitra: Is it a fact that the services of a 

magistrate were requisitioned first and in his presence this checking 
was done' 

The Honourable Sir Muham:.·.ad. Zafrullah Khan: ~  may be. 
but I would require notice of 1 ~  question. 

,Mr. Ram Naraya.n Singh: We always hear a lot, of complaints 
against the Bengal and Norl;';' Western Railway' Is ~  anything 
peculiar to this railway' 

The Honourable Sir Muhamma.d Zafrulla.h nan : I do not know 
wh.ether this, is a complaint against this particular railway. 

Pandit Laksbmi Kanta Maitra : May, I know whether this Magis-
trate in whose presence these people were placed for ~l was a 
District Magistrate or a Sub-Divisional Magistrate or a Deputy Magia-
trate T 

The Honourable Sir Muhammad Zafrullah Khan : ~ the ques-
tion I do not understand that it was either a District Magistrate or a. 
Sub-Divisional Magistrate. 

Pandit Laksbmi Kanta Ma.tra: On receipt of this question did 
the Honourable Member make enquiries whether this checking was 
done at the instance of a Magistrate whose services were requisitioned 
by the particular railway administration or this checking was done at 
tIle initiative of the magistrate himself who himself proceeded to the 
spot, ,c., .. ,H'I'c'" 

(T 

The, ~ l  Sir Muhammad Zafrullah Khan :  I have no reason 
to assume that any checking on the railways is done at the instance 
of any particular magistrate. 

Pandit Lakshmi Kanta Maitre. :  I wanted to know whether in this 
C813e the checking was done, the checking which is chara,cterised as 
a magisterial checking was done at the instance of the magistrate 
lrimself. Did the, Honourable Member enquire about this' 

The Honourable Sir Muhammad Zafrullah Khan: I made no 
enquiry as I had no reason to assume that any checking would be 
earried out at the instance of any magistrate, It has been characterised 
liS a magisterial checking by the Honourable Member who put down 
the question, not by the railway department. 'J 

Pandit Lakshmi Kanta. Ma.itra : Assuming that jt is an, allegation, 
did the Honourable Member enquire into itS accuracy or otherwi8eJ 

The ~l  Muhammad Zaft:a.1lah Khan ~ What, is ihe 
nlJel!ation , .  . .. . 

, " .' . ,:'.: ,<-.,:" ',.: ,. i·f/. i :-. ,", 

. P~  LaJqjhmj XJmta Maim :, ,Assuming, that it is an allegation 
hy tJ?e questioner that it was 8 magisterial. checking. ,,". , :," , 

"fhe. "Honourable" 8ir Muhammad I ~  1Di&n : "There is ~ 
flUegation to tllat,effect, in the question·itself:'<"·"""": ,' .... '.,';:. 
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Pandit Lakshmi Kanta Maitra : Then what. did thellonowabb 
Member· mean by the expression 'magisteria( checkiIig " 

The ~ l  Sir Muhammad Zafrul,lah Khan: I meantnpthing 
by that expression. I enquired whether there was a special checking 
of that kind in which people were discovered travelling without 
tickets. . 

READYMIXED RED OXIDE PAIlo.""r PURCHASED BY THE NORTH WESTERN 

RAILWAY. 

939. *Pandit Laksbm; ltanta Maitra: (4) Is it a fact that the 
North Western Railway has always purchased Gulf Red Paint to Indian 
Stores Department: Specification No. G. P.-73 in stiff form only, and 
rna.de their own Readymixed by adding oils. turpentine, dryers and varnish 
.. Gold Size ", etc. f 

(b) Will Government be pleased to state the reasons why the North 
Western Railway is taking stiff paint when Reauymixed is available at 
cheaper price' 

\ c) Will Go"ernment be pleased to state the cost per gallon of the 
"Readymjxed Red Oxide Paint made of Stiff Paint purchased by tbe North 
Western Railway against the supplemeniary tender No. M-73H f 

«(L) Will Government be pleased to state .the reasons why the North 
W(lstern Railway is still taking Stiff Red Oxide Paint when Readymixed 
Paint is available at a cheaper price , 

((j) Will Government be l P~  state the covering capacity in 
Rquare feet per gallon in one coat of the Readymixed Red Oxiue Paint 
made of Stiff Red Oxide Paint purchased by the North Western Railway 
·agairmt supplementary tender No. M-7344 T 

{Ii Will Government be pleased to state the covering capacity ill 
square feet. per gallon in one coat of the Readymixed Red Oxide Paint 
lJUrchaRed by Railways other than the North W'!stern irta.l1£Y against 
~ l  tender No. M-7344 T 

(g) Is it a fact that the Bombay, Baroda and ~~l India Railway 
has always purchased Red Oxide Paint in stiff form only, and made their 
~  Rcadymixed by adding oils, turpentines, dryers, varnish, "Gold 
size ". etc. Y 

(h) Will Government be pleased to state the cost per gallon of the 
Readymixed Red Oxide Paint made of stiff paint purchased by the Bombay, 
. Baroda and Central India Railway during 1935-36 , 

'!'he Honourable Sir Mub&mmad Za.frnllah Khan: Information is 
being called for and a ~ will be laid on the table of the House 
in due course. . 

, Pandit Laksbmi Ka.nta Maitra : Notice of this questiol! was given 
more than six weeks ago and· the ~  to be ll ~  is either 
from Simla or Delhi. May Ikilow why. the information could not be 
ava.ilable so long' . 

The Honourable Sir Muhammad Zafrullah Khan: No., Sir. The 
Honourable Member knows, and I am sure that it is the experience of 
the House, that no undue delay takes place in submitting information 
to the Honse. 
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. lit. ·Mohall Lal Sakleita : SimilarqtiestfoM' ....... ~ l  muclt 
earlier by my HOnourable friend, Mt-. Amarendra NatA. Chattopadhraya t 

Mr. P'riIident (The' HonoUrable Sir Abdui-Bahia) : Will the 
BonourableMember look at the nature of th.e qllestion and what sort 
of information IS reqUired. . .  . . 

Pandit T,aJrahmj Kanta Maitra: I should like tQ point out that 
the notice of the same question was given as early 8.S July j so· far as· 
my question is concerned, it was given in August. Weare now in 
fihe middle of October and if in the short space of a ~ extending: 
~  five or siX weeks we cannot get information, then ~  are help-
tess. . 
Mr. If. K . .Joshi: The reply may have been ~  ~ July. 

TmmEBB FOB READYMIXED . RED OXIDE' PAINT REQUIRED FOB OEBTAIN 

RAILWAYS. 

~  ·Pandit Lakshmi Kanta Maitra: (a) Is it a fact that in 
the supplementary' tender No. M-7344, the following forecasts of require-
'ments were given by the Indian Stores Departmeat :  . 

Gallons. 

I ~  East Indian Railway .. 60,000 

For iJastern Bengal Railway 25,000 

l"or Great Indian PeninsulA"rRailway .. 35,000 

(b) Will Government be pleased to state if the paint intendt'd to be 
purelulsed agaiilst the said supplementary tender was meant to be Ready 
Mixed' . 

(e) 'Is ~  that no indication was given in the said supplementary 
~I  ~ ofdJIDY requirements for the North Western Railwa,y 
or the lradras'and Southern Mahratta ~  7 

(d) Will Government be pleased tio state if in spite of those facta 
the Indian Stores Department purchased against supplementary tender 
No. M-7344 Stiff Red Oxide Paints 'for the North We8tern Railway and 
Mixed Pamts' for the Madras 8I1d Southern Mahratta R.a.ll"Wa, ~ .  , 

(e) Will Government be pleased to state the reasons for not calling 
fresh tenders for the additional  requirements of a considerably large 
quantity of Red Oxide Stiff for the North Western Railway and Red 
Oxide Readymixed for the Madras and Southern, ~  l ~  

(f) Do Government propose to enqnire into the matter and. to lay a 
copy of the report of such enquiry on the table of this House' Tf not, 
why not' '0 •• 

, The ll ~l  Bir Pra* ~  1 Information . has . been ~ ll  
for and a reply WIU be placed on the table of the, House 'in duecol1rse .• . . ,. 

~  Lakshmi Kanta Maitre. : When can' we get ~  ·informa-
tionf . :'" .... ', 

~l  lPraDk Ifoyce: 1Tery. detailed inforniatfon bas 
been asked on tbili subject in a long series of questions"llot alI -from 
tile Honourable Member. I think there are about 20 or 30 quesiion5 



~  l ~ ~  Detailed ~  has: toile cotlected 'from a num-
ber of oftices. All I can do is to promise that I Will obtain it as quickly 
as possible. I 'cannot say more than that. . .' 

Mr. Mohan Lal Saksena : Is this information not available in the 
Indian Stores Department , 

Mr. President (The Honourable' Sir Abd'ur Rahim) : The Honour-
able Member says he has called for information as a matter of fact. 

Pandit Lakshmi Kanta ltIaitra: I am thankful to the Honourable 
Member' for the promise that he will lay a reply on the table of the 
House. I can assure him that I have very high respect for him. May 
I at least have some idea as to when we . can get this information. 
After all from the nature of the questions the Honourable Member 
inust have noticed that this is a matter in which an Indian concern is 
. deeply interested and as such' we want thE" information as early as. 
possible. 

The JIonOiIrable Sir Prank Noyce : I am sorry that I ~  give 
the Honourable Member any more detailed information that I have 
given. I will do my very best to get information as soon as possible. 

TESTING OF READYMIXED BLACK PAINT. 

94:1. *Pandit Laksbmj Kanta ltIaitra: (a) With reference t.o the 
statement laid on the table on the 24th November, 1933, in reply to pari 
(b) of starred question No. 1068, will Government be plefUjed to state 
~  as a general rule mixed ~ are not tested, a,nd if so, how the 
ready mixed black paint was tested by the Government Test House, vid6 
certificate No. 721-C , 

. (b) ~ ll Government be pleased. to state ~  ~ ~  ?f re!ldy 
mIXed paInts other than those of IndIan Stores Depa:rtln\ntspeclficatlons. 
are ~  ~  and. passed as acceptablr by the I ll ~~  Depart-
ment, ]f the mIXed paInts are not tested before they are accepted for 
. inclusion in the Indian Stores Departmen4: Contracts ,  . 

. (c) Is it a fact that the compositi('n of the pigment of Messrs. Jenson 
&-Nicholson's three per cent. CatbGn Blaek ready mixed black paint was 
similar to or compared favourably witb tbe ~  of the lligment of 
:Messrs. Jenson & Nicholson's sti.1f or Moist Black paint supplied to the 
East Indian Railway only at Rs. 9-7-0 ~ hundredweight on Rate Con-
. tract 'basis -against Indian Stores DflP8rtmem: Tender No. 0-4iM for 
1932-33 ~ 

(d)' With reference to Mle statement laid on the table on the 2¥.;h 
November, 1933, in 'Teply to part '(e) of starred 'question No. 1069 of 
1st April, 1933, is it a fset that 25 gallons of Jenson and Nicholson's ready 
mixed black paint of -their stiff. or moist black paint at Rs. 9-7 -0 per 
hundredweight covered llcovered wagons equal to 7,019 square feet, 
whereas" lIuraco Black" with the same quantity of 25 gallons covered 
14 covered wagons and 8eyen open sided wagons equaJ. to 11,063 square 
feet f 

(IJ) Is it a fact that the East Indian Railway anthDrities, not being 
satisfied with the test results of Messl'S'. Jenson and Nicholson's Sti1f or 
Moist BlaCk Paint, -which waa aimilar to or compared favourably with 
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the composition of the pigment of their three per cent. Carbon Black ready 
Qed blaek paint at Rs. 3 per galIon, purchased for test 50 gallons of 
their ready mixed black paint in December, 1932, vide the statement laid 
on the table on the 20th April, 1934, in reply to parts '(6), (f) and (It.) t1) 
-qliestion No. 51, i:&l the Council of State, and the area covered by these 
50 gallons as per types of the wagons recorded (about 14,000 square feet 
costing A2 type--l,687 square teet Rs. 18-1-2 against Muraco Black 
RI). 12-6-2) is not available! 

(f) Are Government aware that the Jilast Indian Railway authorities 
for trial purpose purcbased Messrs. Jenson & l ~  ready mix,ed 
blaek paint for test four times, but did not record the reSpective test 
results and commenced pw-chasing their untried ready' mixed paint and 
never allowed such unusual facilities Rud preference to any Indian eon-
eern T If not, do Government propose to enquire into the matter and 
,lay a copy of the results of such inquiries on the table of the House 7 If 
not, why not ! i 

(g) Is it a fact that the numbers of types of the wagons painted 
with the trial paint purchased for an endurance ~  in Service are 
recorded, 110 that, after service trials in traffic, the wagons so painted 
could be traced and called for inspection whenever required and may not 
be lost sight of ! 

(k) Is it a fact that each and every type of wagon is uni-equal and 
exactly the same in dImension and each type of wagon is of registered 
standard size such as type A2 in area is 1,687 square feet, type WHY in 
Mea is 1,634 square feet and so on T If so, could the area of a wagon in 
square feet be easily specified by mentioning the number and type of the 
wagon 1  ' , 

The Honourable Sir MubammM Zafrullah Khan : With your per-
mission, Sir, I ~ lI ans:wer questions Nos. 941 and 942 together. The 
information is being collected and will be laid on the table of the House 
in due course. 

REFUSAL BY THE EAST bmIAN RAILWAY TO ACCEPT BUCK PAINT OF A CERTAIN 

FIRM. 

i 9-i2. *Pandit Laksbmj Kant&. Kaitr&: (a) With reference to the 
reply g-iven on the 20th April, ]934, to parts (Z), (m) and (0) to question 
'No.5] of the 6th March, 1934, in the Council of State, will GovernmlUlt 
be pleased to state whether in JUly 1933 with 500gaUons of Messrs. 
J en.<mn & Nicholson's three per cent. Carbon Black ready mixed Mack paint, 
pm-chased against Indian Stores Department Rate Contract No. Oi41M 
for 1!l33-34 only 105 wagons of the followi,ng t;rpCN warea equal to 141,510 
square feet could be painted : 
Al c 22 wagons 

A2 

AX " 
SX •• 
MGV .. 

8 

2 

.2 

25 

I. 
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" 
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and thus the painting of A2 type waf!on of 1.687 square feet cost 
,;88.17-14-1 against" Muraco Black" for RI. 12-6-2 per wagon' 

t l!'or aD8wer to thia questioD, 'N an.war 1tI qalllltiOll. No:. ~L 



QUESTIONS AND ANSWERS. 

(b) Is it a fact that the Deputy Chief Mechanical Engineer, Lillooah, 
in hiB letter No. 1744iS. of 20th July, 1932, refused to take or usc 

~  any black paint 'i If so, will Government be pleased to state 
the reasons for such refUsal 'I 

(c) Is it a fact that the Controller of ~  East Indian Railway ill 
his letter No. SPl46iGBnlo6ic of 27th July, 1932, pointed out to the DepuQ' 
Chief Mechanical Engineer, Lillooah, that Messrs. Jenson & Nicholson's 
black stiff paint bad been certified by the AHpore Test House to contain 
'about four per cent. Carbon Black, and if the :tast Indian Railwayauthori. 
ties refused to take Murarka's black' paint oil tbe sCvre of being only three 
l)er cent. Carbon Black, Murarka '8 w&uldhave a very good case to put 
up' 

( d) If the reply to part (c) be in the affirmative, is it a fact that 
after this letoter the Deputy Chief Mechanical Engineer, Lillooah, refused 
to take Murarka's Black paint-a purely Indian manufacture of proved 
quality, and if so, why 7 

(8) If the reply to part (d) be in the affirmative, are Govemmellt 
prepared to issue circulars f,or reminding all departments concerned 
about their duty to support Indian manufactures of proved merit and 
economy 1 

RULES RELATING TO THE CONDITIONS OF SERVICE OF THE GOVERNMENT OF 

INDIA SECRE'l'AlUAT STAFF. 

943. P ~  Lalnbm; KaD'ta Maitra: (a) Will Government ple8s1e 
state whether the ministerial staff employed in the Government of India 
Secretariat is und-er the administrative control of the Governor General 
in Council T 

(b) Will Government please state the practice that is followed f0l' 
notifying to the staff of the ~  of India Secretariat the rules 
relating to their conditions of service , 

(0) Is it a fact that the rules and orders issued by the Government 
of India remain in force unless and until they are specifically superseded 
by subsequent rules and orders T 

The Honourable Sir Henry Oraik: (a) Yes. 

(b) The attention of the Honourable Member is invited to the reply 
given by me to parts (f) and (g) of Khan Sahib Nawab Siddique Ali 
Khan's starred question No. 16 on the 31st August, 1936. 

(c) Not necessarily. Some orders are superseded by fresh orders; 
others are issued for a ~  or period. When the purpose is. 
achieved or the period has expired, the orders automatically lapse. 

SUPERNUMERARIES IN THE CADRE OF AsSJSTAFTS IN THE POSTS AND 

TELEGRAPHS DIRECTORATE. ' 

944. ·X. Sahib Nawab Siddique Ali Khan : Is it a fact. that 
there is a large number of supernumeraries in the cadre of Assistants m the 
Posts and Telegraphs Directorate , 

The Honourable Sir Prank Noyce: Yes. 
~ ~  a 



2738 LEGISLATIVE ~ Y. [9TH OCT. 1936. 

GRANT OJ!' EXTENSIONS TO SoME OF .THJ! ~  IN ~ POSTS 
.AND TELEGRAPHS DIRECTORATE. 

945. -Khan Sahib Nawab Siddique Ali JDum: (a) Is it a fact that 
arranaements are being made to grant extension to some of the Superin-

~  'in the Posts and Telegraphs Directorate after the age of 55 years, 
in spite of the presence of a large number of supernumeraries in the cadre 
of Assistants' 

(b) If the reply to part (a) be in the affirmative, do Government 
propose to discourage such extension' 

The Honourable Sir Frank Noyce :. (a) In the case of ministerial 
officials, to which class Superintendents in the Posts and Telegraphs 
Directorate belong, their retention in service is permissible under the 
Fundamental Rules until they attain the age of sixty years so long 
as they continue to be efficient. No question of the grant of any ex-
icnsion of service as such is, therefore, . involved and the question of 
the existence of a number of supernumeraries in the cadre of 
Assistants has no bearing on the question. 

(b) Does not arise. 

CLAsSIFICATION OF DUTIES OF ASSISTANTS .AND CLERKS IN THE POSTS AND 

TELEGRAPHS DIRECTORATE. 

946. -Khan Sabib Nawab Siddique Ali Khan: Will Government 
be pleased to refer to the undertaking given in the Legislative Assembly 
·on the 31st August, 1934, in reply to starred question No. 974, and 
state whether duties of the three classes of officials, viz., assistants, Eecond 
and third division clerks in ·!;he Posts and Telegraphs Directorate, have 
f.ince been classified T If not, why ;not, and what is the cause of such 
unusual delay T 

The Honourable Sir Frank Noyce: The answer to the first part 
of the question is in the negative. As regards the last part, some 
progress has been made with the classification but in view of the large 
number of supernumeraries in the assistants grade as well as in the 
s('cond division there is no urgent need for the classification to be 
made. 

DuTIEs 011' AsSISTANTS ANI> CI.lERKS IN THE POSTS AND TELEGRAPHS 

DIRECTORATE. 

947. -Khan Sahib Nawab Siddique Ali Khan: (a) Will Govern. 
ment be pleased to state what are the duties of assistants second and 
third division clerks in the Posts and Telegraphs Directorate , 

(b) Are not assistants and clerks referred to in part (a) abovsborne 
on separate cadres carrying different scales of pay T 

(c) Are Government aware that some of the second and third division 
clerks in the Posts and Telegraphs Directorate are called upon to perform 
the '!fork of ~~  If so, why are they not remunerated by the grant 
of hl/!'her offiCIatIng pay T 

The Honourable Sir Frank Noyce :f'a) Assistants in the oftice of 
the Director-General of Posts . and Telegraphs deal with imp6rtant 
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.-nd difficult cases. Second. division clerks are, employed on dealing 
with less iinportant cas,es while third division clerks are allotted only 
routine work such as typing. 

(b) Yes. 

(c) As regards the first part of the question, in view of the existenee 
of numerous supernumerary assistants there can be no need for. second 
and third division clerks to be called upon to do the work of assIstants . 
. The second part does not arise. 

DUTIES OF SUPERINTENDENTS IN THE POSTS AND TELEGRAPHS DIRECTORATE. 

948. -Khan Sahib Na.wa.b Siddique Ali Khan: (a) Is it a fact that 
the sectional Superintendents of Secretariat lmd attached offices of the 
Government of: India, except the Office of the Director General of Posts and 
Telegraphs, are required. to pass all cases of assistants and l~  and to 
deal with important cases , 

(b) If the reply to part (a) above be in the affirmative, will Govern-
ment be l ~  to state why the same practice is not followed in the Postll 
and Telegraphs Directorate,. which is also an attached office of the Govern· 
ment of India , 

(c) Are Government aware that the majority of the Superintendents 
in the Posts and Telegraphs Directorate do nothing but mark letters in 
pencil to assistants and clerks? If so, do Government ~  to make 
the Superintendents of the Posts and Telegraphs Directorate follow the 
Superintendents of the Secretariat and other attached offices ? 

The' Honourable Sir Frank Noyce: (a) The practice in the Secre-
tariat and the Attached Offices is generally as IItated by the Honourable 
Member, but departures occur (a) at times of stress and (b) in offices 
where the size of the sections makes it impracticable for the Superin-
tendents to pass all cases from assistants. Si!llilar exceptions to the 
genera] rule are permitted in the Director-General's office. 

(b) Does not arise. 

(c) The facts are not as stated in the first part of the Honourable 
Member's question. The second pa.rt does not arise. 

DEALING OF REPRESENTATIONS AND ApPEALS OF STAFI<' IN THE POSTS AND 

TELEGRAPHS DIRECTORA'fl:. 

949. -Khan Sahib Nawab Siddique Ali Khan: (a) Is it a fact that 
appeals and representations from the staff of the Posts and Telegraphs 
Directorate are dealt with by the Chief Superintendent , 

(b) Are Government aware that many such representations an,d 
appeals as referred to in part (a) above are not allowed by the Chief 
Superintendent to be diarised to avoid as far as possible their submission 
to bigher officers? 

(c) If the replies to parts (a) and (b) be in the affirmative, are Govern-
Illent prepared to make suita-b]e arrangements so that the Chief Superin-
tendent cannot suppress any such representations and appeals , 

The Honourable Sir Prank Noyce: (_) Yes. 
L380LAD •• 
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(b) and (c). The matter is within 'the eompetence of the Directot-
General to whom a copy of this question and reply has been sent for suit-
able action. 

&uSING OF PUBLIC LoANS BY CERTAIN FOREIGN MUNICIPALITIES AND 

(iQvERNllENTS. 

950. "Haji Ohaudhury MuhlUDJDad Ismail lthan: (a) Are Goven-
ment aware that, with the object of raising public loans, etc., :aonds are 
issued and sold to the public at large by certain foreign municipalities 
and Governmlmts who guarantee that the money thus raised will be 
repaid, with or without premiums, by means of drawings which will be 
held ~  , 

(b) Are Government also aware that fairly large sums of money ate 
invested by the Indian public in purchasing these Bonds through certain 
foreign companies dealing in stocks and shares T 

(c) Are Government aware that Messrs. Melville Glyn & Co. and 
Messrs. Bartlett & Co., Geneva, carried on their business of selling theSe 
Bonds in this country for a considerable -time, and afterwards went into 
liquidation 1 

(d) If so, are Government aware that the Indian purchasers of these 
Bonds find themselves handicapped in seeing that the obligations of the 
above mentioned companies are actually performed, e.g. : 

(n to see that the Bonds will -take part in all succeeding draw-
ings until their numbers have been drawn either with 
premiums or at the very least for their par value ; 

(ii) to check the drawings on behalf of their clients and notify 
them whenever their Bonds were drawn; 

(iii) -to send to their clients their bulletins containing results of 
drawings in which they were interested ; 

(iv) to collect and remit to them the proceeds of all sums drawn 
by their Bonds without any charge for commission ; and 

( v) to collect and remit to them the proceeds of any ~ 
coupons which might be sent to them for collection less the 
cost of remitting only T . 

( t ) Are Government prepared to arrange through the High Com-
missioner for India or any other suitable agency to help these people. 
whenever they ask for it, in knowing their position with regard to these 
Bonds, or in collecting the interest or even the Bond money ¥'-..self 1 

(f) If not, are Govcrnment prepared to enquire about the names 
and the ~  of the ~  who have issued the City of Brupels 
Bond, 190;) (partIcularly .sold III India on a large seale) 80 that further 
correspondence on the subJect should be r..arried on with them , 

(g) Are Govemment in a position to explain for the infonnll"'..ion of 
the general pUblic whether : . 

(i) tAese foreign bodies raise the public loans for a specific 
amountll;ud ~  go ~ ~ off the same by means of 
the drawmgs, e1ther WIth or WIthout premiums, 80 that the 
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whole debt is &SSlU"ed to be cleared o.1f within a certain 
period i and 

(in the Bonds are perpetually on sale witkout any time limit and 
the tickets representing these Bonds are drawn out along 
with those representing the old Bonds in which case there 
is a likelihood of a Bond ~  to draw itself out with or 
without profits T 

(h) ])0 Government propose to stop the outflow of Indian money 
by makUag provision in -the forthcoming Indian Companies Bill which 
will place restrictions on the activities of the foreign companies dealing 
in such speculative business , 

The Honourable Sir lIenry Cra.ik:' (a) to (g). Government do 
not recognise the sale of premium bonds in India issued by foreign 
Municipalities and Governments. On the other hand they regard them 
11.8 lotteries, the sale and advertisement of which are illegal. Any 
persons in India carrying on business in ~  bonds are liable to 
prosecution under section 294-A of the Indian Penal Code. Govern-
ment have no reason to believe that large sums of money are invested 
hy the Indian public in purchasing these bond·s. But if any member 
of the public invests money in them he clearly does so at h;s own risk 
and Government eannot tender any advice or render any a.ssistance in 
the matter. 

(h) No. 

lNPROVEMENT OF THE KALKA-SIMLA RAILWAY SERVICE. 

951. ·Mr. Sri Prakas&: (a) What is the approximate average dally 
earning by the railway on the Kalka-Simla line by the booking of 
passengers Y 

(b) What was the earning on the days that there was a motor strike 
in August T 

(c) In view of the difference, if any, what steps do Government 
intend to take to improve the railway service by supplying adequate and 
more comfortable accommodation as well as accelerating the speed of the 
trains T 

"l'he Honourable Sir :Muhammad Zafrullah Khan: (a) On 
the basis of a week's figures prior to the motor strike in August last.. the 
average daily earnings from passenger traffic is Rs. 56l. 

(b) For the four days of this strike, the average earnings per day were 
Rs.1,275. 

(c) The passenger accommodation provided on the Kalka-Simla ~

tion is adequate for whatever traffic may be offering and is as comfortable 
a8 it is possible to make it having due regard 1<' wllat is practicable in 
narrow gauge passenger stock. The speed of trains on this section is, in 
,iew of the curves and gradients, the fastest ~ l  for safe work-
ing. 

Pandit Lakshmi Kanta Maitra : hi view of the diversioo of tra1'60 
to road motor, do Government propose to give greater facilities in ordell 
to capture this traffic' 
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The Honourable Sir Muhammad ZafriIllah 1Dum: Unless the 
Hononrable ?liember specifies what kinds of facilities he has in mind, 
I cannot give an answer. 

Pa.ndit Lakshmi Kanta Maitra. : Larger number of trains, greater 
s.peed. better facilities for carrying luggage and all that. I am only 
speaking in the interests of the railways. 

The Honourable Sir Muhammad Zafru11ah Khan : The Honourable 
Member might have listened to ~  reply to part (c) of the question. 

Prof. N. G. Ranga : In vie,v of the fact that the rail mot)r coven 
this distance in a much shorter ppriod, will Government consider the 
vie,v of accelerating the speed of steam trains ou this line T 

The Honourable Sir Muhammad Zafrullah Khan : The Government's 
view has nothing to do with this matter. It is on expert advice that 
the speed of the trains is fixed and the expert advice being that this 
is the speed which is permissible, I am afraid Government cannot take 
the risk of acting in del1ance of expert advice. 

Prof. N. G. Ranga : The rail motor covers the distance in much 
shorter period. 

The Honoura.ble Sir Muhammad Zafrullah Khan : Because it is 
not a train. 

Mr. Sri Prakasa : Are. Government aware that these trains stop 
for inordinately long periorls at some stations? Could not those 
periods be curtailed in order that the distance may be covered in much 
shorter time. 

The Honoura.ble Sir Muhammad Zafrullah Khan :  I am not aware 
Qf any inordinate delay in the stoppage of trains; but I will send the 
suggestion to the railway administration. 

Pandit Lakshmi Kanta Maitra : It is really a matter whether the 
train can be permitted to nm at a higher speed because there is a 
great difference between rail motor and railway train f 

The Honoll.rable Sir Muhammad Zafrullah Khan: I hope the 
Honourable Member knows there is a difference between a rail motor 
and a train. 

Pandit Lakshmi Ranta Maitra : Have Government applied their 
mind to the question of eapturing the traffic which is being diverted to 
road motor? If so, what steps do Government propose to take to see 
that the traffic is again captured by the railway 7 

:Mr. Sri Prakasa : Are Government aware that there is a very long 
stoppage at Tara Devi for police examination or some such thing, wnich 
is absolutely unnecessary' Could not the railwaY' administration see 
to it that this stoppage is not forced upon them by police authorities f 

The Honourable Sir Muhammad Zafnllah·Dan ~  iafor the 
:purpose of medieal inspection and I do not think the stop.eould be 
curtailed. .. . 
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WORKMEN'Fi TRAIN Rum."ING FROM AND TO JAMALPUR ON THE EA.ST INDIAN' 
RAILWAY. 

952. ·Mr. Sri Prakasa: (a) Has the attention of Government been 
drawn to the workmen's trains running from and 1:0 Jamalpur o.n the 
East Indian Railway ? 

(b) Is it a fact that the compartments on these trains have no doors 
and that they are so overcrowded as to necessitate large numbers of 
persons sitting in the open doorway with their lcgs hanging outside the 
compartments f 

(c) Is it a fact that women and children also 1:ravel in such compart;.. 
ments' 

(d) Are Government prepared to issue ordp.r that these compart;.. 
ments be immediately fitted with proper doors ~ 

(e) Is it a fact that if any passenger, even inadvertently, boards this 
train, he has to pay double first class fares , 

The Honourable Sir Muhammad Zafrullah Khan (a) No. 

(b) As a matter .of convenience to the workmen themselves the com-
partments of these trains are without doors to facilitate entraining and 
detraining at points nearest to their villages. 

The practice ,of sitting in. the open doorways is due neither to over-
crowding nor to the lack of doors. Some workmen are addicted to this 
habit. 

(c) It is correct that unauthorised persons including the relatives 
of the workmen sometimes travel in these trains. 

(d) No. 

(e) Workmen's trains are provided for the exclusive use of bona ftds 
workmen of the railway who possess special passes issued as authority 
for travelling in these trains. If an ordinary passenger boards the train 
Without a ticket he becomes liable to the penalty which amount.<; to two 
first class fares. 

Mr. Sri Prakasa. : Has the Honourable Member assured himself 
that these men sit in the open ~  out of sheer habit or they do 
so really because there is overcrowding ? 

The Honourable Sir Muhammad Zafrullah Xhan :  I have no reason 
to doubt the correctness of the information· that has been supplied to me. 

Mr. Sri Prakasa : Has the Honourable Member any reason to doubt 
the correctness of my own statement that these trains are overcrowded, 
because I have seen them myself.' 

The Honourable Sir Muhammad Zafrnll&h Khan : No, Sir, but the 
Honourable Member's obseM'ation may have been at fault. 

Pandit Lakshmi Ranta lI'.aitra. : What is the reason for Government 
not providing these trains ·nith suitable doors , 

The Jlcmoura.ble Sir M'ubammadZa.frullah Khan : The reason has 
been ~  by me ia81lswer to the queStion. 
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Mf. Mohan W Saksena : Has the Honourable Member inquired 
about the number of workers who have to travel every day on this 
train T 

The Honoura.ble Sir Muhammad Za.frul1a.h Khan : No, Sir. 

Mr. Mohan Lal Swena : Will he inquire and find out T 

The Honourable Sir Muhammad Za.frullah Khan : No, Sir. 

Mr. Sri Prakasa : For the sake of safety, will the Honourable 
Member oblige me and oblige those concerned by' making a fresh inquiry 
on tIle subject because it is a fact,-he may take it from me,-that these 
:glen do not sit in the open doorways with a desire to commit suicide 
but because the trains are overcrowded ; and it is quite possible that 
the powers of observation of those whom he has trusted are more at 
fault than my own ? 

The Honourable Sir Muhammad Za.frullah Khan: With regard to 
the officers who have supplied the information, the question does not 
depend upon powers of observation but upon their knowledge of the 
numbers expected to travel by these trains and the accommodation pro-
vided. 

Mr. :Hoban Lal Swena : -Will the Honourable Member find out 
the number of workers as well as the accommodation that is provided' 

The Honourable Sir Muhammad Zafrulla.h Khan: No, Sir. I have 
said that I have no reason to doubt the correctness of the information 
supplied to me. 

CARRIAGE OF MAILS BETWEEN KALKA AND SIMLA ON MOTOR LORRIES. 

953'. ·Mr. Sri Pralmsa : Is it a fact that the mails between 
Kalka and Simla are carried On motor lorries' If so, are these mails 
carried on contract, or have Goyernment their own lorries 1 If the 
former, what is the point in Government not utilising and pa{ronizing 
their own railway T . 

The Honourable Sir Frank Noyce: The reply to the first part of the 
question is that only a portion of the mails are conveyed from Kalka to 
Simla by motor vehicles travelling by road. Government do not own 
these vehicles. The service is worked on contract. .As regards the last 
part of the question I may inform the Honourable Member that the objeet 
of utilising the motor service is to ensure the delivery in Simla of the mails 
from Northern India and the Western United Provinces much earlier 
than if they were carried by rail. I~ ll  this also enables the public 
to reply to correspondence on the S8lI1e day. Mails from all other parts of 
India are carried from Kalka to Simla in a rail motor and in mail vans 
attached to the two morning trains. 

Mr. Sri Pra.kasa : In view of the fact that Government prefer to 
bring a protion of the mails by -motor, why do not Government bring 
the whole of it by motor' WhY'do they leave half of it to be ~  

by train T Do not the !'lame conRideration apply to that portion of the 
mails ~  by trains as apply to the partiCUlar portion that is brought 
by motor' . 

~ l  8ir I'raDk Boyce: No, Sir. The timings of the 
trains suit the larger portion 1)ftl\e mails and there!oretheyare brought 
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by train. To suit the public convenience, the smaller portion of the mail 
which arrives at a time which does not fit in \vith the departure o£ 
the trains and t.he rail motors is brought up to Simla by road motor. 

Mr. M. S. Aney : May I ask whether the expen!;es which Govern· 
ment had to incur before the introduction of carriage of mails by motor 
lorries have now bcen reduC'ed or increased , 

The Honourable Sir Frank Noyce :  I must ask for notice of thai 
quesi,ion. 

Mr. Sri Prakasa : Which method is more expensive, bringing the 
mail by motor or by rail ? 

The Honourable Sir Frank Noyce : My HonourB ble friend has not 
included that in his question and I am sorry [ c",nnot give him the 
information off-hllud. 

WANT OF AN INTERMEDIATE CLASS WAITING ROOM AT THE BENARES 

CANTONMENT RAILWAY STATION. 

· 954. ·Mr. Sri Prakasa: (a) Is it a fact that there is no intermediate 
~ class mens' waiting room at the Benares Cantonment Railway Station 
;,on the East Indian Railway, and that there is no possibility of one being 
~  in the near future Y 

" (b) Is it a fact that owing to an extra room being required hy the 
~ l  for other purposes, first and second class lady passengers have 
row a commOn waiting room, while there are separate first and second 

~l  waiting rooms for male passengers? 

(c) Do Government propose to advise the railway authorities 
concerned to give a common room for first and second class male 
· ~  also, and convert the room thus saved into an intermediate 
: class waiting room Y 

The Honourable Sir Muha.mmad Zafrulla.h Khan : The Honourable 
· Member is. referred to the reply given to his starred question No. 236 
r on the 9th September, 1936. . 

Mr. Sri Prakasa : Tn reply to that question the Honourable Member 
sain that he was ~ l  down tht' snggestion to the railway authorities. 
May I know if any reply has been received from the railway authori-
ties7 

The Honourable Sir Muhammad Zafrllllah Khan :  I have no info!'lIl-
: ation. If the Honourable Member wouln give me notice of that I 
shall t.ry to discover it, but I can assnre him that his suggestion must 
have been sent down or will be sent down. 

Mr. Mohan Lal Saksena : Tll the meantime will the Honourable 
Member ask the railway authorities to allow intermediate class passengers 
to use the second class waiting room ? 

The Honourable Sir Muhammad Zafrulla.h Khan : No, Sir. 

Mr. l'tIoha.n La.l Swena : Why not T 

The Honourable Sir Muhammad Zafrullah)[han For the reason 
that it is a second class waiting room. 
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. Mr. N. II. Joshi : May I ask whether the Government of India will 
p1ace this question of the utilisation of waiting rooms, for intermediate, 
third class and second class passengers before the Central Advisory 
Committee for thcir adviee , 

The Honourable Sir Muhammad Zairullah Khan : No, Sir, because 
after all higher class passengers' waiting rooms cll.llnot be allowed to be 
utilised by third class and intermediate class passengers, and there is 
no need to ask the advice of .the Central Advisory Council on the matter. 

Mr. N. M. Joshi: May I ask whether Government will consider thtl 
quesii()n o{ making some eeonomy and get larger revenues by seeing 
that third class and intermediate class passengers are treated better and 
money is not wasted on second class and first class passengers T 

The Honourable Sir Muhammad Zafrullah IOui.n : That is a very 
large question. . 

Mr. Sri Prakasa : May I take it that the Honourable Member has 
changed his opinion since be last gave an answer to a similar question; 
because he then said that he was sending down the suggestion to the 
Railway that the second class waiting room may be utilised by inter-
mediate class passengers? 

The Honourable Sir Muhammad Zafrnllah Khan : No, Sir. The 
suggestion was that thert' might be a combined upper class waiting room 
and the other waiting room may be converted into an intermediate class 
passengers' waiting room. I said I would put the suggestion to the 
Agent of the Railway. The last question that I hayc answered is 
whether as a gt'neral m'itter thc question of the use of the higher class 
passengt'rs' waiting rooms by lower class passengers will not be placed 
for their advice before the Ccntral Advisory Council. I do not see 
that there is any contradiction. . 

Mr. Sri Prakasa : May I refer the Honourable Member to a supple-
mentary question of Mr. Giri in the Delhi Session when the Honourable 
:Member did. say that he will send down to the railway' authorities the 
suggestion that until an intermediate class waiting room is separately 
eonstructed, the second class waiting room may be allowed to be used 
by iIJ.termediate class passengers T 

The Honourable Sir Muhammad Zafrullah Khan : At Benares' 
Mr. Sri Prakasa. : Yes, Sir. 
The Hono1.1.rable Sir Muhammad Zafrnllah Khan : If I said so, I 

must have scnt down the suggestion. 
Mr. N. M. Joshi : May I aRk whE'ther Government will place before 

the Central Advisory Council the whole question of the policy regard-
ing provision of waiting rooms at railway stations T . 

The Honourable Sir Muhammad Zafrullah Khan : It iS4for tho 
Ct'ntral Advisory Council to raise that question. 

Mr. Mohan Lal Saksena : Is it not a' fact that at certain statio!l2 
first and second class passeilgershave one combined wllitmg'robm , 
i· Mr. President (The Honourab'le Sir Abdur . R8him): : That does 
not arise ; it is a mat.ter of argument. *,' 
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Tlu.NSHD'MENT O:r POSTAL ARTIOLES FROM CmEs IN Bmu CONNECTED 
WITH THE BENGAL AND NORTH WESTERN RAILWAY. 

955. -Mr. Sri Prakasa: (a) Is it a fact that postal articles from 
cities in Bihar connected with the Bengal and North Western Railway are 
transhipped at the first convenient j1lllction s!:ation to the East Indian 
Railway Y 

(b) Is it a fact that this system delays letters and other articles 
between cities, both of which are only connected wi·th the Bengal and 
North Western Railway, for example, letters between Begu Sarai and 
Gorakhpur, owing to detention at Barauni for trahshipment to lIokameh 
on the East Indian Railway 1 

'!'he Honourable Sir Prank Noyce: (a) The position is not exactly 
as stated by the Honourable Member. Mails from towns in North 
Bihar situated on the Bengal and North Western Railway are dealt with 
as far as is possible by the mail offices situated at railway stations 
at Barauni, Darbhanga, Samastipur, Muzai'farpur, Chapra and Sonepur 
all on the Bengal and North Western Railway. Mails which cannot 
conveniently be disposed of by these office'; are sent on to certain 
irailway mail service offices situated On the East Indian Railway for 
~  disposal: . . . 
; - (b) The eXIstmg arrangements are mtended to secure the qUIckest 
possible  disposal of the mails eonsistently with economy, but I am 
sending a copy of the Honourable Member's question to the Postmaster-
IGeneral, Bihar and Orissa Circle, for such action as he may consider 
[Imitable. 

[DELAY IN THE SUPPLY OF GOVERNMENT OF INDIA PUBLICATIONS TO THB 

PUBLIC. 

956. *Pandit Sri Krishna Dutta Paliwal: (a) Will Government 
please ~ if they are aware that difficulties have been experienced 
by the public in getting a prompt supply of Government of India publi-
cations either direct from their office or through their agents ? 

(b) If so, what steps, if any, dn Government propose to take b remove 
these diffll.'ulties f 

(e) Do Government intend to maintain a few c,opies of their important 
publications with their agents, irrespective of the orders for' them 7 If so, 
when! If not, why not T 

(d) Is it a fact that a Jetter dated, Cawnpore, the 2nd July, 19:]6, was 
replied to by the Central Publication Branch, Delhi on the 11th .August, 
1936, (re No. 1111136 AO.G) , If·so, what was the cause of this delay 
in reply Y . 

( e) Is it also a fact that a copy of the Factories Act ordered on the 
28th JUlle by the Merchants' Chamber of the United Provinces, Cawnpore 
was supplied on the 18th of September , 

(n Was the Merchants' Chamber concerned informed whether the 
book will be supplied or not ,. If so, when' '1£ not, why not ! 

(g) Is it a fact that the copy of the book was available in the first 
week of September' If so, will Government please· state· why -it was 
IlUpplied in ·the third week:' 
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The Honourable Sir ::rraDk Noyce: (a) to (0). Complaints :t'egardU:lc 
delay in the supply of publications by the Central Publication Branch 
have been received from time to time and with a view to a more ex-
peditious disposal of indents, Government have recently sanctioned an 
increase in the staff of the Central Publication Branch. As regard» 
agents, the complaint has been that they do not stock all Government 
publications. Under the existing agency terms, the agents obtain 
Qovernment publications on payment and they cannot be compelled to 
stock books beyond the actual demands anticipated by them. Im-
portant publications are usually stocked by agents and Government do 
not consider that any further action is called for. 

(d) I presuine the Honourable Member refers to the letter from 
the Secretary, Merchants' Chamber of the United Provillces, CaWllPore, 
which was received by the Central Publication Branch on the 8th July, 
~  In this letter a complaint was made regarding delay by the 
Central Publication Branch in complying \\ ith indents for publications 
sent during the previous year. Some time was required for investiga. 
tiOD into the cause of delay and 8 l~  to the letter was sent on the 
.th August, 1936. 

(e) Yes. The complaint regarding delay in the supply of the 
Factories Act in 1935 was included in the letter from the Secretary, 
Merchants' Chamber, referred to in part (d) and it was explained that 
the delay was due to copies being out of stock. 

<I) and (g). The Merchants' Chamber was not informed of the 
probable date of supply. The clerk responsible for this omission and 
fQr the delay in supply has been suitably dealt with. 

Prof. N. G. Ranga: In view of the fact that even the Madras Gov-
ernment Publication Branch does not keep some of the most popular 
and important publications of the Government of India, will Govern-
ment consider the advisability of adopting the suggestion made ~ 

part (c) of this quesfion , 

The Honourable Sir I'r&Dk Noyce: No. I hardly think that Govern-
ment can be expected to stock copies of important pUblications with 
their agents unless the Agents definitely ask for them. It would not 
be a business proposition. 

Prof. :N. G. Ranga : Is it not a fact that these various provincial 
pUblication branches are expected to co-operate with the Central Publi-
~  Branch , 

'!'he Honourable Sir !'rank Noyce :. I am not sure what the relations 
b.et-ween the two branches are. Is it my Honourable friend 's ~

bon that the Madras Government Publication'8ranch shOUld stock 
eopies of the Government of India publications' • 
Prof. N. G. RanlJa: Yes. 

The Honourable Sir I'rank Boyce: I shall be glad to examine that 
suggestion. . . 

lIIr. Mohan LaJ. 8aJaeDa: As regards pan (d) of the'question,am 
I to understand that the practice of the Ceatral Publication Branch .. 
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not to acknowledge letters and say that they are receiving attention, 
as is done in other departments , 

The Honourable Sir Frank Noyce: Apparently what happened in 
this case was that a letter was received on the 8th July and a reply to it 
was not sent until the 4th August. I regret that that should have 
been the case, but I imagine that what happened was that it was hoped 
that it would be possible to send a reply earlier. I have already ex-
plained in my reply to parts (f) and (g) that the clerk responsible for 
the omission has been suitably dealt with. 

l'tIr. MohaD. Lal Saksena: Will the Honourable Member issue 
instructions that pending inquiries, acknowledgments at least should 
be made of the receipt of letters , 

The Honourable Sir Frank Noyce: I hardly· think that it is my 
business to see to this matter personally, but I will certainly pass on 
the suggestion to the head of the department concerned. 

Mr. H. It loshi: May I ·ask in view of the fact that these com-
plaints have been going on for several years, whether the Honourable 
Member will consider the advisability of punishing and suitably dealiDl, 
not with the clerk but with the officer in charge? 

The Honourable Sir Frank Noyce: The answer to my Honourable 
friend's question is that I am aware that there have been delays in the 
Central Publication Branch and that the question of improving its 
efficiency has engaged my attention during the whole time I have been 
in cbarge of this department. I think that matters are now consider-
ably better than they were; and as one of my Honourable friends 
opposite, who is not listening to me Rt the moment, happens to be peor-
sonally aware, we are continually doing our best to prevent complaints 
of this sort. 

NON-APPLICABILI'l'Y OF THE CHILD MARRIAGE RESTRAINT ACT TO NON-

REGULATED PROVINCES, ADMINISTERED AREAS AND QANTONMENT8. 

957. *Pandit . Sri Krishna Dutta Paliwal! (a) Will Government 
please ~  in which of the non-regulated provinces, administered areas 
anel. Cantonments the Sarda Act is not yet applied , 

(b) Do Government intend to apply the Act in those areas' If so, 
. when , 

Sir Aubrey 1'tletca.1te : With regard to (a), I would refer the 
Honourable Member  to the statement which was Iaid on the table ot!. 
the 20th September, 1935, with reference to the !"eply given to question 
No. 543. Some of these areas have since been retroceded to Indian 
States and an amended statement is herewith laid on the table. As 
regards part (7)), I invite the attention of the Honourable Member to 
the reply given by me on the 20th March, 1936, to his starred question 
toio. 1872. The P~  has not undergone any change sinee that 
answer was given. 
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Bajputana ~  .. 
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BtatetMnt. 

Rajkot Civil Station. 
, Wadhwan Civil Station. 

'Sa!lra Bazar. 

'Mhow Cantonment. 
N eemueh Cantonment. 
Bhopal Agency Area. 
Civil lines of Nowgong. 

Gwalior Residency area. 

.• Abu. 

Kolhapur ,Residency aze&., 

British Reserve in Manipur. 
Shillong (RUle Bange Cantonment). 

Prof. If. G. Ranga : What steps are being taken to' prevent the 
evasion of the Sarda Act by people going to these areas to which the 
Act has not been extended and trying to evade the Act , 

Sir Aubrey lIIetcalfe: I should have' to have notice of ;that question 
and also of details of cases of the kind which the Honourable Member 
quotes. 

NON-APPLICABILITY OF THE CHILD MARRIAGE RESTRAINT ACT TO 

CANTONMENTS IN CENTRAL INDIA. 

953, *Pandit Sri Krishna Dutta Paliwal: (a) Is it a fa.ct that 
the Snrda Act is not applied in the Central Indian Cantonments Y 

(b) Will Governmen·t please state the reason or reasons for not apply. 
ing the Sarqa Act in the above Cantonment areas , 

Sir Aubrey Metcalfe :  I would refer the Honourable Member to the 
reply given on the 25th September, 1936, to question No. 617. The 
position has not undergone any change since that answer was given. 

INTERVIEW OF OANDIDATES FOR CETAIN POSTS IN THE BROADCASTING 

DEPARTMENT. 

959. *Pandit Sri Krishna Dutta Paliw61: (a) Is it a . .fact that 
nearly 200 young men were called to Delhi for interview from 27th to 
29th July this year, ill order to select candidates for the posts, hoth on 
the programme as well as the technical side of the Broadcasting Depart-
ment of the Government of India Y 

(b) Is it a faet that many ,of these youngmencame from distant 
part;; ] ike Bangalore and Calcutta' • 

(c) Is it a fact that the candidates for the technical side ""ere not 
interviewt'd at all , 

(d) Were these candidates, about a hundred ip number, illlormed 
that they were called by a mistake , 

(e) Were they promised that they would becaUed m,two months' 
time again Y ;<" 
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(n If the answer to parts (d) anq ,(e). ~ inthe,aI6.rmative, will 
Government please state who ~ responsible for,the mistake' And was 
that promise fulfilled f  ' 

The Honourable Sir Frank Noyce: (a) Approximately 200 candi-
dates were called for interview by a Selection Board which, how'ever, 
had been constituted to make selections for programme and not for 
technical posts. ' 

(b) Some of' them came from distant places. 

(c) They appeared before the Selection Board, but were not con-
sidered furthf.r when they stated that they wanted technical and not 
programme posts. 

(d) YeS, but their number was only eight. 

(e) No, they were told that their applications would be considered 
as vacancies occurred in techIrlcal posts. ' 

(I) The mistakc occurred because some of the Vice-Chancellors of 
Universities who had been asked to nominate suitable candidates for 
interview both for programme and technical posts, failed to indicate 
clearly for which category certain candidates were 'recommended and iJl 
Some cases recommended for programme posts candidates who wanted 
technical posts. The last part of this part of the question does not arise 
in view of my reply to part (e). 

Prof. N. G. Ranga : Were these candidates who were disappointed 
owing to this particular mistake given at least third class fare to 
go back to their homes , 

The Honourable Sir Frank Noyce: No, because the mistake was not 
due to any action on the part of the Government. 

Kr. Mohan La! Sa.k:sena : Was the attention of the Vice-Chancellors 
01" persons who had recommended these candidates drawn to this 
mistake? 

The Honourable Sir Prank Noyce: I do not think we have corres-
ponded with them on the subject. A mistake was made and it is not 
much use following it up. On the next occasion, should similar circum-
stances arise,we shall certainly ask the Vice-Chancellors to be more 
careful. I may add for the information of tIlC House that the Chief 
Engineer for Broadcasting who is shortly undertaking a tour has been 
specially asked to interview these candidates at the nearest station to 
their homes in order to see whether any of them are suitable for tech-
\ nical posts. 

Dr. Ziauddin Ahmad: Are Government aware that some bogus 
telegrams were sent to the students at the Aligarh University purport-
ing that the interview was postponed and asking them not to come' 

The Honourable Sir Frank Noyce : }\fy Honourable friend has had 
some ~  with me on that subject: I hardly think that it 
arises out of this question. 

Qazi Muhammad Abmad. ltazmi: What was the number of these 
'Vaeancies for which these 200 candidates were called Y 
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fte BGIlOUI'able Sir Frank lfoyce :  I cannot remember off-hand: I 
Mould have t.o "-ave notice of that question. 

Sir :Muha.mmad Yakub : May I know whether the. candidates re-
commended by the selootion committee were-taken or whether the 
ftcommendations of the selection committee were brushed aside and 
other candidates who were not recommended were taken ,  . 

The Honotl1'&ble Sir Frank Noyce: I should require notice ,of that 
question. I cannot say off-hand. I know that the recommendations of the 
selection ~ were accepted in the main : but whether they were 
accepted in their entirety or not I am unable to say without notice. 

REWARDS GIVEN TO INDIAN SoLDIERS FOR MERITORIOUS SERVICES IN ADDIS 

ABABA. 

980. *Sardar l'ttaflga1. BiDgb: Will Government be, pleased to state 
what rewards have been given to the Indian officers and men who rendered 
meritorious services at the time of Italian occupation of Addis Ababa , 

Mr. G_ R.I'. Tottenham: The attention of the Honourable Member 
is invited to the reply I gave to starred question No. 435 on the 16th 
September, 1936. 

8arc:1a.r M&Dgal SiDgh : May I know why there has been ll~ 

abnormal delay, in this matter? 

Xr. G. B.. 1'. Tottenham: I do not admit that there has been any 
abnormal delay. 

8&rda.r It'Iangal Singh: May I know from which treasury these 
rewards will be given' From the Indian treasury or the British 
treasury T 

Mr. G. R. 1'. Tottenham :.1 do not think there is any question of 
money rewards. 

REPAIRS TO FEEDER ROADS CONNECTING THE RAu.WAY STATIONS. 

961. *Mr. K. Ahmed : (a) Are Government aware that according to 
the ~I  Repdrt, 1933, feeder roads connecting the railway 
stations are to be repaired and kept in good condition with a view to 
enabling the passenger-public to travel and the goods to be carried to the 
railway stations from different places and vice versa' 

(b) Are Government aware that since my starred question No. 46 
of thp. 10th January, 1922, was put in the Assembly, the passengers, the 
public, the consignors and consignees of goods from the said station are 
suffering a great deal of inconvenience, owing to the condition of t»> 
roa.d ~ MaIda. town to the railway station on the Eastern Bengal 
RaIlway hne, a dIstance of a mile and a half , 

. (r) Are Government prepared to state the extent of the goods, 
mclu?mg mangoes, paddy, jute, corn and varieties of produets taken 

ll~  ~ ~  the District, which are transported 1:A) and from 
the DIs.tn.ct by raIlway;s,. explaining in full 'pilfticwars separately as to 
the varletIes and quantItIes of each , 
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.. ' «I) ~ ~ ~  consi4E7ed ~  the ,raUway incom.e ~ 
increase a great deal If the conciltion of the, road ~  ~~l  tori 
and the MaIda railway station is improved and the river Mahanada is 
bridged' Is it a fact that after my questions were put in 1922 and 
1923, no steps were taken in the matter , 

(e) Are Government prepared to conSider a sin:i.il8r improvement of. 
the feeder roads of the Chapai-N awal,ganj railway station of the same 
line for increasing the income of the railway and for. the benefit of the 
passenger-public, the consignors and the consignees' 

(f) Is it a fact that the Mitchell-Kirkness Report, 1933, Appendix VII, 
.at pages 60 and 61, refers to the railway statio;ns,of the same line a* 
Harishchandrapur, Samsi, Eklakhi, Nimaserai, Rohanpur, Nacheul .. and 
Godagari, mentioned in the list of feeder roads which the Eastern llengal 
Railway suggested should be improved, and are Government aware that 
these a're still being neglected, no repairs are done to them, and no 
bridge and culverts have been constructed , 

{g) Do Governnlen·t propose to make enquiries about thc full 
l,articu]ars of the goods, etc., imported and exported and the number 
of passengers which may be increased if the facilities are given to all the 
hlilway stations stated above and the feeder roads are repaired and ke.pt 
in good condition for the passenger-public to ~l and place the report 
on the table explaining the full particulars on the floor of the ~ , 

The Honour&ble Sir l4nb&mm&d Za.frull&h Khan: (a) Yes. 

" (b) No specific complaints are traceable, but Government have no 
doubt that a road in a very bad state of repair would be a source of 
in(lonvenience. 

(c) and (g). Government regret that the time and expenditure 
entailed in collecting the information asked for are not commensurate 
with the results to be achieved. 

(d) Whether the improvement of the road communication "between 
MaIda town and the station would result in an increase of railway earn-
ings is a matter of opinion, but I would point out to the Honourable 
~ ~  neither the improvement of the road nor the buildhlg of 
the bridge over the Mahanada is the concern of the Railway Oepart-
ment. 

(8) and (f). This responsibility devolves on the Local Government 
and local bodies conMrned, in so far as feeder roads outside railway 
premises are concerned. 

Mr. E. Ahmed : Is it not a fact that in the KirJmess-Mitchell report 
1t is stated that Government will take up all these matters to give faci-
lities to the passengers and the public and at the same time to .get the 
a,s,ets and the profits ~~  and with that enq in view ~  Kir.kness-
Mitchell Committee was formed. May I know If the wntmgs In the 
~  are a dead letter t 

The Honourable Sir Muhamm&d Zafrullah ltha.n : Government, ~  
far as this ~ is concerned, would be very ~ P  t.o see thIS 
communication improved. but, as I have pointed out, It IS a matter for 
the Local Govemment and the local authorities. 
L380LAD c 
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Mr. :It. Ahmed : Is it a matter for the Loeal Government?, Is it 
not for the' ~  of the Government of India and the Railway Depart-: 
m.ent to take action in the matter , 

The Honourable Sir Muhammad Zafrullah Khan: The Railway 
Department are responsible for feeder roads only to the extent that 
they lie within railway premises. 

1Ir. Mohan La1 Saksena : With reference to the answer to part (b) 
of the question, am I to understand that the inconvenience has increased 
since the question of the Honourable Member in 1922' 

The Honourable Sir Muhammad ZafruUah Khan :  I am afraid I 
am noi able to follow. 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

ANTI-INDIAN AGITATION IN CEYLON. 

962. "'Mr. Samuel Aaron: Will Government be pleased to state 
whcther any report has been received from Ceylon regarding anti-Indian 
agitation carried on there , 

Sir Girja Shankar Bajpai : Attention of the Honourable Member is 
invited to the reply giv:en by me to the supplementaries to Mr. S. Satya-
murti'8 question No. 156 on the 7th September, 1936. ' 

PROTECTION OF THE INTERESTS OF MALAYALEES IN CEYLON. 

963. *Mr. Samuel Aaron: Will Government be pleased to state: 

(a) whether they have perused the statement published by Mr. A. E. 
Goonesinghe in the Oeylon Observer, dated the 7th .April, 
1936 i and 

(u) what steps have been taken by them to safeguard and protect 
the rights and interests of the Malayalees in the Island , 

Sir Girja Shankar Bajpai: (a) No, Sir. 

(h) Attention of the Honoura:ble Member is invited to the reply given 
J>y me to t'he supplementaries to Mr. Satyamurti's question No. 156 ou the 
7th September, 1936. 

REPRESENTATION OF INDIANS IN CEYLON ON 'tHE IlrDrfiGRATION ' 

COMMISSION. 

964. *lIttr. Samuel Aaron : Will Govemmentbepleased to state : 

(a) whether they are aware that an Immigration Commission will 
BOOn be appointed in Ceylon i . 

• (h) whether any steps have been taken. by them t() get ~ 

tion for Indians in Ceylon on the Commission, and jf so, 
what they are i and 

(c) what steps ~  been taken to submit satisfactorily I ~ 
effectively . the ease of Indian labourers, :hoth estate and 
urban, ~ the Comm,ission t, 
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Sir Girja ShaDkar Bajpai: Attention of the Honourable Member 
is invIted to the reply given by me to Mr. Satyamurti's question No. e73 
of the current Session. 

ANTI-INDIAN AND .ANTI-MALAYALEES AGITATION IN CEYLON. 

960. *Mr. Samuel Aaron: Will Government be pleased to state ~ 

(a) whether they have perused the editorials published in the 
Times of Ceylon, dated 9th April, 1936, 13th June, 1936 and 
3rd August, 1936, under the captions "A Short-sighted 
Agitation ", "The Multiplication of MIsfits ", and ., Pro-
blems of Immigration ", in which references have been made' 
to the anti-Indian, especially anti-Malayalees, agitation; 

(b) whether Indians in Ceylon do not form an important minority.-
community in the Island; and 

(c) whether ~  have taken any steps to secure due representatiolf 
to them in the State Council, as they have protected the 
rights and interests of the minorities in India, and if ~ 

what are they , 

Sir Girja Shankar Bajpai: (a) Yes, except the first mentioned. 

(b) Indians in Ceylon number 775,000 out of a total population of 
5,617,000 and form an important minority community. 

(e) Elections to the Ceylon State Council are not conducted 011 
communal lines. I may add for the informatioJJ of the Honourable Mem-
ber that there are two elected and one. nominated Indian membel'l3 of the 
Council. 

IlIIl'ROVEMENT OF THE SANITATION OF VILLAGES IN THE DELHI PROVINCE. 

966. *Mr. M. ABaf.Ali: (a) Are Government aware that the villages 
of Delhi Province suffer from (i) increasing congestion in residential 
areas, (i·i) contaminated water of tanks and wellH, (iii) lack of separate 
bathing and washing gJJ.ats, and drainage, and (iv) unregulated location 
of Noh-ras, Gatwars. and Kuris (dung-heaps) , 

(b) Are Government aware that the agricultural needs of the 
increasiug population have resulted in the reduction of village commons 
(gr;izing grounds) , 

(e) What steps have Government taken or propose to take I.e ]"('medy 
these ('onditions' And what proportion of the revenue realised from 
rural area is annually alloeated to measures intended to meet these evils 7 

(d) Have Government taken any steps to encourage internal colo-
nisation to relieve the pressure on agricultural land and rural residential 
area by offering tempting conditions of colonisation in areas where 
culturable land is available , 

Sir Girja Sbankar Bajpai: (a) (i). No. 

(ii), (iii) and (iv). Yes. 

(b) In certaiIi. cases common lands in emeB8 of village requirements 
have been brought under cultivation. 
L380LAD 02 
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_ (c) Out of the-Government grant for rural ~  in DeJbi 
Provin('e a substantial portion is being spent oil the' l ~  of 
village drinking wells and on village remodelling. In a few ioelectcd 
villages efforts h/lve been made to locate ~  in suitable" po.;;ition$.. 
The allotment for rural improvement varies from year to year and, there-
fore, no uniform proportion exists between such expenditure and t11e 
revenue derived from the rural area. 

(d) There are no such areas available in the Delhi Province and this 
part of the question does not, therefore, at-ise. 

DISABILITY PENSION TO :Mn.rrARY EMPLOYEES INV ALIDEb DURING THE 

GREAT WAR. 

967. ·Plmdit KrishDa Kant IIalaviya: (a.) With reference to the 
reply given to unstarred question No. 248, dated the 9th March, 1936, 
will Government please state whether any case of disability military 
pension has yet ;been assessed according to Go\>"ernment's reply to 
starred question No. 592 B, items D to I of the 4th September, 1933 , 

(b) Has any case of disability military pension yet been assessed 
according to Government's reply to starred question No. 1182 (a), dated 
the 27th November, 1933 T 

(c) Has any case of disability military pension yet been assessecJ 
II-ccording to Government's final reply to starred question No. 331 of 
'2nd March, 1934, given on the 31st August. 1934 , 

.. (d) Is it a fact that when giving the final reply to starred ~ 

No. 331 of 2nd March, 1934, Government clearly and distinctiy ~  
wrong assessment of disability pension cases for diseases and orderf'd 
the re-assessment and re-adjustment of such cases , 

_ (f) Will Government please state whether all the re-assessmcnts and 
l l ~ ~~~ ~ l  ~  have ~ ~  done T If not, how many cases 
nave ~ done and how many rejected' 

<I) Is it a fact that all the oeses ordered for re-asaessment and re:-
adjustment have been turned down without giving any ~ for the 
same in accordance with item No. 3 of I. A. O. No. 560 of September, 
1933 , 

(g) Will Government please state full reasons for rejecting nU th"e 
eases which they themselves ordered for re-assessmeri.t and re-adjw,1:ment 
.in consequence of their final reply to question No. 331 of 2nd MardI, 1934, 
~  on 31st August, 1934 , 

~ i ~ 

Mr. G. ll. F. Tottenham: I would refer the Honourable Member to 
Ute reply given to Seth Haji Abdoola Haroon's unstarred questioDB 
Nos. ~  26 and 27 on the 15th September, 1936.. 

RATES J!'OR THE SALE OJ!' ICE AND AERATED W lTl!lRS ON THE EAsT INDIAN 
AND NORTH WESTERN IUniWAYS. 

• 968. ·Mr. H. M. Abdullah: (a) Will Government be pleased to state 
~ rattas for iil'e of ice and mated wate1'8 in trains and on the station 
pJatforDlB over the two State-ma.naged"ttailways, namely, the' North 
:WeStern Railway and the East Indian Railway' 
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(b) Are Government aware that 90 per cent. of the material, 
chauicaIs; and bottles, etc., used in the manufacturing of 'IBrated "Pll' 
mineral waters of superior quality are all imported, and tliat the c-6'att 
q! ~~ manufact1,ll'e ell, IBrated waters ~  the coast atation!J is !puc,tt lellS 
tfl"n ~~ .'(ost ~ thfil L~ I~  ~  ~ ~  l~~ 8:way from ~ ~ 
coast I ~~ 4Wl to the ~  ~~ll  ~  breakag,e, ~  in th, 
transit, and other expenses T ' ,  . '. 

. (c) If the reply to part (b) be in the affirmative, will Government 
~  pleased to state the reasons for the higher charges on the East Indilin 
Raihvay when compared with the charges on the North W'eate:@ 
R.ailway , ", ,", 

The ~ l  ~  ~  Zafrullah Khan: (a) and (c). I 
would' refer 'the "Honourable' ember to the reply . I gave to parts (d) to; 
(f) of Qazi Muhammad Ahmad Kazmi's question No. 545 on' the 22rid' 
~  19a9. 

(b) Govemment are not so aware. 

Qui Muhammad Ahmad ~  So !at' as 1 rememher, the ~ ~ 
why the rates on the E. I. Railway were bigher than on the N. W. Rait:-
way was not specifically dealt with in that question, and especially in 
view of part (b) of the question. 

~ ~ l  "il lI ~  ~l l ~ : Has UiE! ~
able Member considered the reply I have 'given to part -(n of" ~ ~ 
question T 

Dr. Ziauddin Ahmad: In view of the fact that we have been draw-
ing the attention of the Government to the high charges and in view 
of the Government's promise to consider this matter in the Central 
Advisory Council, may I know whether that Council considered ~ 

question' of rates " " . 

The Honourable Sir Mu.ba.mmad Zafrullah Khan: Yes. 

Dr. Ziauddin Ahmad: And what is the result , 

The Honourable Sir Muhammad Zafru1lah Khan : The result is that 
~  ~ made ~~  rec?mmendations. . The meeting. ~ l ~  
only the other day, and theIr ~ l  after consIderatIOn WIll 
be sent down to the ~  railway administrations. . I  • 

Qui Muhammad Ahmad Kazmi : Have they made a recommendation 
in favour Of reduction of' rates or not T" ' 

The Honourable Sir Muhammad Zafrullah Khan: They have made 
eei'tamrecoinmendations. ~  will b'e COnSidered by the Department 
and then suggestions will be made On the basis of that to the different 

~ l ~  administrations. 

TENDERS FOR THE SALE OF' ICE AND AERATED W A.'l'ERS ON THE EAST INDIq 
RAILWA.Y. 

969. -Mr. B. II. Abdullah: (a) Will Government be pleased to st.te 
~~~ ~~  ~  ~  l~  ~ ~ ~  the l~ ~  !ce lm.4 I ~  Wv.ters 
Over the East IndIan RaIlway were formally mVlted , 

(b) 1s it a ll ~ that thE! ~  9f ~  ~ l ~ ~ . ~ l 
Water Mainitaet'liriilg"Compkny, 'Ud:,' bT 1'4 ~  ~ I ~~  the, 
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l ~  contractor" was accepted at the prevalent rates when these 
tenders were invited Y 

(c) Is it a fact that when these tenders were invited, other 1U'll\.:l of. 
high reputation in the manufacture of mrated waters from Calcutta and 
mu! assil also submitted their tenders offering much lower rates , 

(d) If the reply to part (c) be in the affirmative, will Gl>vel'n.m('nt 
be pleased to state the reasons for the rejection of these tenders, and 
the acceptance of that of Carlsbad Company, Ltd., at much· higher 
rates 7 

(6) Will Government please state the number of years for .wLicn this 
contract is being held by Messrs. Carlsbad Mineral Water Manufacturina 

~  Ltd., Howrah' 

(f) Will Government be pleased to state if any revenue is earned by 
the East Indian Railway in lieu of the grant of this concession and the 
benefit derived by Messrs. Carlsbad Mineral Water Manufacturing 
Company, Ltd., Howrah , . 

(g) If the answer to part (f) he in the negative, will Government be 
pleased to give the reasons for this T 

The Honourable Sir Muhammad Zafrallah Khan: (a) Applications 
were im'ited in 1931. 

(b) Yes. 

(c) Lower rates were quoted by some firms. 

(d) The Agent states that t'he resources of all applicants were 
inspeeted and that the Carlsbad Company was selected as being the most 

~  and best able to satisfactorily carry out the terms of the con-
tract. ' 

(eJ Since 1923. 

(f) No. 

(g) It has not so far been the policy of the Railway Administration 
to demand a fee or other payment for a contract of this ~  '. , 

Mr. Mohan La! Saksena. : Is this firm an ~  firD). !. 

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I 
c,annot say without notice. 

Xr. Mohan LaI Saksena : What is the consideration for this con-
tract given to this company , . 

The Honourable Sir Muhammad Zafrullah Khan: I have stated in 
reply to pa,rt (g) of the question that railway administrations do not 
levy a fee or other payment for a contract of this nature." '. . . 

, . 
Pandit Lakshmi Ranta Ma.itra : Is it a fact that the quotations of 

Carlsbad Company were higher than those of· othereontpanies ! 

, The Bon0U11f.DleSir It'lubann!lad Za.trullah' ~ : l have answered 
~  in:reply ~ part (c). " .  . 

.,.', Qui. .,.tt!U!J"!ad ·Abmad,J[IIBID:i.: Kay I,Jnow ifany·tende.rs ~ 
been called for SInce 1931 , .  . 
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The Hoiuj1irable Sir Muhammad Zaffull&h Kha.n :  I should require 
notice of that, question. 

Dr. Ziauddin Ahm&d : May I know what is the answer to part (e) 
of the question ? 

The Honourable Sir Muha.mma.d Za.frulla.h Kha.n : Lower rates were 
quoted by some firms. 

Panclit I.aksbmj Kanta M&itra: The tenders were called for for the 
last time in 1931 f 

The Honour&ble Sir Mu.h&mmad. Zafrullah Khan: Applications were 
invited in 1931. 

, . , Pandit J.a.Johmj Xanta Maitr& : Has any fresh tender been called 
tQr since ~  T 

The HonoUn.ble Sir MUhammad Zafrullah Khan: I have said that 
I would require notice of that question, 

, ltIr. Moh&n Lal Saksena : Have not pril.les fallen since 1931 , 

"l'2Jb Honourable Sir lIuhammad Zafrull&h Khan: I am afraid I 
cannot say whether there has or has not been a variation in the prices 
of these articles. 

Pandit La.kBhmi Rota Maim: In calling for these tender!!; may 
I know if it is properly advertised in the newspapers ? 

The Honourable Sir Muhamm&d Za.frulIa.h Khan : I would find that 
out if I have notice of that question. 

Dr. Ziauddin Ahmad: The rates charged by this particular company 
is Rs. 1-8-9 per ~  soda water bottles, while the bazaar rate is six 
annas, and we are required to pay four times as much' as the Bazaar 
rate. 

'!'he Honourable Sir Muha.mma.d Zafrullah Kha.n : I am not so aware. 

Mr. President (The Honourable Sir Abdur Rahim) : Next ques-
tion. .  . 

INvESTIGATION TO FIND ouT THE COST OF CULTIvATION OF CROPS. 
970. *Mr. H. M.' Abdullah :' Will Government be' pleased to state : 
(a) whether the Agricultural Research Council, jointly with the 

lndian Central Cotton Committee, has for the last three years 
or sO been carrying on investigation to find out the cost of 
cultivation of various crops j 

(b) which ~ crops ~l  in the scheme and at which stations 
in the Punjab at:e these investigations being earried on 
regarding each of them j 

(c) whether cotton"sugarca.ne and wheat are included in them ,j 
(d) for how many years the data from whieh results are to bo 

deduced; ,has been complete;" 

(11) what u; the apprClximate ~  01 eultivation 'in rupees pet 
maund of cotton, &ugatca.ne iind wheat fet!' first,. second alid 
third year for which inl(Jrmaiion has been collected j 
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~~~  long ~~ I ~ ~~ ~  W ll ~ ~ ~  

(g) when the results of the report are to be l ~ , 

air Girja Shankar Bajp&i: (a) Yes. 

~  and (c). A ~  is ~~  on the table. 

(d) For 1933-3'4 and 1934-35. 

(6) It is not yet possible to state the appr.o:rimate COlt of eultiv.tion 
as the data are still  being checked and compiled. 

(f) Till the. end of September, 1936, except in Bihar and Bengal 
where the enquiry will last till June, 1937. ..' '. '  . 

(g) The attention of the Honourable Member is invite,d to the 
answers given to starred question No. 711 by Professor N". G;'Ranga ami 
Cite" 811pplementaries thereto during tke DelJti SeS!Hol\, l~ L . 

SIGttnrll'flt 8hotDing the crop, ",eluded '" the BCMme IJftd the 6ttrHoft.s '" the P_Jab tal 
.. . lll~  ~ 8tJ1&em.e ldfr' ifWefiigotion into I~ op#I of grotoWi.R a/, ~  DrOfM 

t,(nilll!leJ by the l~ l  Cp1iAOir 01 .4gf'ic!4fw-G(BeBeGf"M Mid'the, !ndiaft."9enn-GI 
CmtCln CO$mittee 'il'being carried 'on.'; ,  "  ,  , "", ,"t" 

All the crops grown in the selected holdings are ine1uded in the enquiry. Th6 
~ eropa' are cotton,' whe\t, augiloreane; ma.izd, '!tn'm, ~  crops; ~  " ,  , 

The following are the centres selected in the Punjab, N. : 

N_ of oentre. Diodriot. 

1. Chuheki 

2. Bargtindi 
8. Kalla Bakra 
4: Jabbowal 
5. HU88ainpur 
6. Mehli 

1. Chak 197 R. B. 
2. Oha.k 248 R. B. 
3. Oha.k 67 G. B. 

4. Chak 448 G. B. 
5. Chat[ 364 J. ~ 

6. Cha.k 327 J. B. 

1. ~  

2: .fa: olOta 
3. ~~  
4. ~  
:;. Sarman Lahri 
6. KahlWan 

P ~  ~ ~ ~ ~ ~~ ~ : With ~ ~ ~ to the ~ ~  to ~ 
(6) of't1i.e ~I  may! lm'OW frOm the Uonourable Member if the data 
when' collected will "be laid on the table of the Bonse' . 

~ Qirja 8baDkar Bajpa.i: I cannot say. The, Council will ft1'llt 
~ l l~  ~ ~ l  II ~~ ~ ~ ll  ~  iJ). dne course their . .conelnsioDi 
~~~  ~  ~  ~ l l  &v,llable,!p the PUpli4;, 



I ~ 4ND ANSWlilBS. 
: .• ' !. . ~  

""'sf. ,. G. ~  )f:ay I know in which ~  these ~ ~  

Will oe over " .  . 

Sir Girja ~ tajpai : The HQnourable M.ember ~  to han 
forgOtten that I told' him last l\farch, '-September 1936.' 

Mr. M. Ananthasayanam Ayyangar: May I know with respect to 
any of these crops, cotton, sugar or wheat, if any results have been 
arrived at' 

Sir Girja Shankar Bajpai : Investigations were to extend for three 
years and only at the' end of three years conclusions could be reached, 
and the three years expired for most of these crops in September. 
1936. , 

ABoLITION OF POSTS OF INSPEC'l'OR$ ~ THE CBEWSYSTEM ON THE ~  
INDIAN RAILWAY.' .  '  , 

971. ~  KrisbDa ~  ~  (a) Is it a fact that an 
affidavit was made by the Seeretary"of State for India in Council ~ 
sworn in on their behalf by the Deputy Agent, East Indian Railway in the 
Court of the Additional Subordinate Judge at Lucknow in the Civil Suit 
No. 79 of 1933 , If so, did the affidavit in clause 16 admit that the crew 
system was to be abolished Y 

(b) If the reply to part (a) be in the affirmative will the Honourable 
Member for Commerce and Railways please state : 

W the number of PO!'lU; (If Inspectors in the crew system which 
were ordered to be abolished ; . 

(ii) the date of abolition of those posts; 

(iii) the scales of pay of those abolished posts ; 

(w) the names of fuMe Inspectors who were discharged from ilia 
service on apolition of those ~  \\ith date of discharge arid 
length 9f ~  of ~  such Inspector ; and 

( v) whether the' holders of tho.:;e po."ts held any substantive ~ 

under the Railway .Administration, if 80, in what capaeitJ 
and on what scales of ~  , 

The Honourable air Jlnbammad Za.frulla.h Bha.n! I am collecting 
inforbtatioil arid will 'lay a reply on the table of the House in dUd 
course. 

BTAFJ' ON' THE EAST hmuN RAILWAY EMPLOYED ON POSTS 0'.l'BB THAN 
THOSE AGAINST WHICH THEIR PAY IS CHARGED. 

, 972. *Pandit :Krishna lta.nt ltIa.lavi)"&: Will GovemmenJ!; please 
l~  on'the fable 'a ~ ~  slioWing the nuinber of st&ff on the East Indian 
~~  ~I ~l ~ ~ ~~ ~  ~~ l !h0sP. ~~ ~  ~  their pay II 
~  It,s i'eferred to In l~  report of tne l ~~  of Retlway L ~ 
foi' the' year 1934"-M' 'r . '" '  , " 

Tl;ae ~ ~ l  ~ ~ ~ ~ ~l ll  Xhan, ~ The ~~P  of 
l ~ ~~  of, ~  'Labour lor ~ (f8el ~  ~ l  WItn the 

~ ~ l ~  'of' litl\:ff' on · posts !ither" 'th8;D those to 1!!rleh thea 
p'ay'is charged."' ,', ", .' ..' . ': .,' ,. I 'I .  . 
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.: "President": (The Honourable Sir Abdnr Babini) f I "shOUld like 
to point out to the Honourable Member that where the aIiswer' to a 
question consists only of a statement containing figures there is no 
reason why an oral ans'Ver should be required to take up the time oftha 
House. Questions of that character ought to be unstarred. 

UNIFORMITY IN RULES FOR PAY, ALLOWANCES, APPEALS AND SENIORITY ON 

STATE RAILWAYS. 

973. *Pandit Krishna Kant MaJ&viya: Will the Honourable 
Member for Commerce and Railways please state whether the pobcy of 
Railway Administrations in respect of the rules for pay, allowances, 
appeals and seniority, are uniform on all State Railways, or at variance' 

The Honourable Sir Jtfubammad Zafrullah Khan : In respect of the 
more important conditions of service where Government consider uni-
formity desirable, they have laid down rules ,to govern all ,State-
managed Railways. These are, supplemented where necessary by rules 
framed by each Railway Administration for itself. ' 

Prof. <H.G. Ba.nga: Is it not a fact that the Railway Code is being 
prepared in which all these rules about pay and ll ~  are 
embodied' 

The Honourable, Sirllubammad Za.frulla.h Khan : "I am unable to 
say without notice. 

RULES GOVERNING THE ADVANCEMENT OF PAY OF NON-GAZETTED STAFF ON 

STATE RAILWAYS. 

974. *Pandit Krishna It&nt l4aJaviya: Will. the .Honourable 
¥cmber for Commerce and, RailwaY6 please lay on the ~ l  of this 
IIouse a copy of the rules governing the advancement of pay in time scales 
Or by grades of the ~  staff on State Railways' 

The ~  SU:"'Muhamnla:d Zafrullah Khan: The non-gazetted 
staff on the State-managed Railways other than staff who have come 
over from late Company 'management are governed' by . the Funda-
mental Rules. The ex-Company .staff are governed by the Company's 
tules which were in fOrce JUBi;' prior to theass'limption of :m;anagement 
by Government. Copies of all these rules are in the Libr.a.ry ~ 

House. 

NON-8AJrorION OJ' GRADE ADVANCEMENT TO TlIE &rAFFON n., E.AB'l' ? 
INDIAN RAILWA.Y. 

975. *Pandit Krishna Kant ~l  Will the Honourable 
Yember, for Commerce and Railways please state the .rule under 'which ~ 
gi'ade advancement to the IiUUfon tbe East lndiall Railway was not ~ 
tionedin the same manner.88 was sanctIoned to the staff on the 'North« 
W estern l ~  v1de Railway Board letter No. 82i.E.G., ,d8.ted the 13ta 
,August, 1933 1 ... . 

~  ~ Bonourablesk ~  ~ Kh&11;: I ~ l  l,"efk ~ 
~ l  Member-to ~ l  Qui Mllhl""mad Ahmad ~  
question No. 832, asked on the :floor of this House on the 26th'FebruaXyt 
1936. " .. ,  '  • 
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RULES AND ~~  GoVERNmG ALLowANcES ~ I I~ ~ ~ ~  ...•. 
GAZETTED STAFP' ON . STATE, RAILWA.Ys. 

976. *Pandit Krishna Kant M'.a.laviya: Will Government please 
lay on the table of this House a copy of the rules and conditions governing. 
allowances, admissible to the non-gazet.ted staff on State. Railways 7 

.The Honourable Sir Muhammad Zafrullah Khan: With your permis-
sion, Sir, I shall answer questions Nos. 976 and 977 together. 

'l.'he .general rules and conditions are contained in the ~ 

and Supplementary rules (a copy of which is in the Library) and 
supplemented from time to time by the orders issued by the ~  

General in Council. These will be shortly published in a consolidated. 
form. 

RULES AND l I ~ GovEBNmGALLOWANCES ADMlssmLE TO GAZET D 

STAFF ON STATE RAILWAYS. 

f977. *Pandit KriShna Kant ltIalaviya: Will Government please 
lay on the table of this House a copy of the rules and conditions governing 
allowances admissible to the gazetted staff on State RaIlways T 

APPLICABILITY OF FmmAMENTAL AND SUPPLEMENTARY RULES '1'0 NON-

,'. GAZETTED STAFF ON STATE RAILWAYS IN RESPECT OF PAY, ALLow-

ANCES, LEAVE, ETC. . 

978. *Pandit Krishna Kant Malaviya: Will the Honourable 
MelUber for Commerce and Railways please state the extent of the Funda-
mental and Supplementary Rules l l~ to the non-gazetted stafi on 
8tate Railways in respect of pay, allowanceS, leave, etc. ! 

The Honourable Sir Muhammad Zafrullah Khan : I shall with your 
permission answer questions Nos. 978 a.nd 979 together. 

I would refer the Honourable Member to the Fundamental and 
Supplementary Rules themselves and to the Railway Services l ~ 
fication, Control and Appeal) Rules, copies of aU' of which are In the 
Library of the House. 

APPLICABILITY OF FUNDAMENTAL AND SUPPLEMENTARY RULES TO GAZETTED 

STAFF ON STATE RAILWAYS IN RESPECT OF PAY; ALLoWANCES, 
LEAVE, Ere. . '.' .. :i·-

t979. *P&ndit XrisIma xUt lIIaJaviJ&: Will Government pleas8 
state the extent of the Fundamental altd Supplementary Rules applicable 
to the gazetted staff on State RailwllYS in rlillpect of pay, allowances, leave, 
etc. , . 

§9SO. 

tFor answer to this question, set! answer to question No. 9'16. 
fFor answer to this question, 888 answer to question No. 978. 
tThis questilinw8.8· withdrawn by the questioner. -,... .. 
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FREE PASS RULES GOVERNING THE JOURNEY OF STAFF ON STATE RAILWAYs. 
,: 

981. *Pandit Jtr:islma, ~ :Ma.1&v.i¥a: Will Governmelltt please 
state whether the Free Pass Hules, governing the journey of the staff 
(gazetted and non-gazetted) on State· Railways, in any way override the 
~ l  and Supplementary Rules ,  . 

The Honourable Sir MUh&mmad Zafrullah Khan : No : the two sets 
of rules never lileet ; as the Fundamental and Supplementary Ruleil' do 
not deal with the question' of free passes. 

#:fEALS, ~ l L  OR PETITIONS SUBMI',l'TED TO THE OoVEBNO& l ~ 
,  . IN COUNCIL BY THE STAFF IN THE l I ~ DIVISION ~ EAst 
~ ~  ' ,. , 'l.: 

982. *Pandit Krishna Kant Ma.laviya: Will Governmen.t please 
lay on the table of this House a ~  showing the number and ~ 
of appeals, memorialS, or petitions addressed tb'the Governor Generil 6f 
India in Council by the staff in or diScharged from the service in the 
ll~~ ~ ~  of ~ Eall! ~Il ~  ~ l  ~~ ~ ~ or returned 
lu7 the, I l l~  ~ I l  tIle penod from 1st ~  
1'938 and ~ August, 1936, with the reasons therefor , 

The Honourable Sir Muh&mmad Zafrullah Khan :  I lay on the table 
of the Uouse a statement giving the required ~  As ~ 

~  ~ wo.ld i.vite the Honourable Member's attention to ~  

17 of Rules regulating discipline and rights of appeal 9f non-gazetted 
l-tailway Servants, a copy of which is in the Library of the House. 

/#t*,.., oJ memIl'lial8J<petitim18 addreuetl to 1M fJor1erwtw QIlMI'fII .. COillICil aM ~ 

6g tM DiviaimW 6uperinle1tdeftt, AllG1&abrJd, tlwif19 1M 1Jlifi«l1.c January, 1938 to fie 
81_ AtIgUt, 193(J;' , 

! Reference to 
the particular 

By Date of Name of Orders rule under Re· 
whom petition, petitioner , Subject. pused. which the ~  
witJJheld. etc. etc. petitionwa8 

'--.:J 1rithIield. ' 

•• .. .. •• 
1 Divisional March BalMukaud Discharged With· Rule 7 (16) 

Superinten- 1936. Kapoor, Ez- underterma held. Part m 
dent, Allah· TravelJing 'of " of Home 
abad. !,' 'llok&'""" meat-c. Department 

.aaiiner, ' 25th Sep- Notification 
CawnjlOl'8 tembef, No. P./6/ • Qmtral. 1934. ' 7/33-11, dat-

edtbe 19th 
JunE! 1933, 

I I 
a copy of 
whil'h is tt/i. ' 

I I the libruy 
! '\ bftlle H01JlI8. 
: I I ~ '7:. 

it! 



QUESTIONS ..urn ~  

tOLUNTABY lb:TIRE:MENT ·.oF STAFF UNDER EOONO.tY C1m>AIGN IN THE 
14oJW>A1W> DIVISION, EABT INDIAN it..ut*AY. 

983. *Pandft Krishna Kant M:a.taviya: Will Government ple8:se 
lay on the table of this House a statement showing : 

(i) the number of the staff who applied for voluntary retirement 
under econolDi.f campaign during 1933 in Mor.sdabad Division 
of the East Indian Railway ; 

(ii) category of those staff ; 

(-iii) the number of those staff permitted to retire in each category ; 

(iv) the nature and period of leave granted to those staff in each 
category; 

( v) the number of those staff in each category permitted to cancel 
the retiring leave ; 

(vi) the rules under which those stair are entitled to have the 
retiring leave cancelled ; and 

(vii) the monetary loss to the Railway Administration in allowillg 
those staff to resume duty' 

The Honourable Sir Muhammad Zafrulla.h Khan.: The information 
is not readily available and its coIlectiolJ would involve an amount of 
Jabour and es:pense not likely to be justified by results. 

CREATION OF Two NEW POSTS AFTER THE SURRENDER OF THE POST OF 
TRANSPORTATION INSPECTOR, COMMERCIAL, EAST INDIAN RAILWAY. 

984:. *Pandit Krishna Kant Malaviya .: With reference to the 
statement laid in this House on the 26tn .January, 1934, in reply to starred 
question No. 1358 (b) asked on the 11th December, 1933, will the Honour-
able Member for Commerce and Railways please state: 

(a) the date from which the posts or clerks in grade Ion Rs. 178-
~  were abolir.;hen ; 

(b) the date frOIlll\hi('h those posts in those grades were revived ; 

(0) the re&>ons or eircUlllsttlnces 101' auoliticlll and revival of those 
posts ;'--" -

(cl) how many senior clerl\s were superseded by such revival of 
those posts ; 

(e) how far the action of the Chief Commercial Manager, Eas' 
Indian l{ailway, viz.,. that provibiol1 had to be made by creat-
ing a new appointment of .clerks in grade I (vide letter No. 

(I) 

(q) 
(A) 

C.C.iP.F.E.i65, dated the 25th August, 1933) is justified; 

the reason for not appointing retreJlched staff on thOSe revived 
llosts. in accordance with the instructions contained in, Rail-
way Board letter No. 381-L., dated the 19th August, 1932 ; 

the amount incurred on those reviv(>d posts ; and 

whether they propose to inquire into the conduct of the Chief 
Commercial Manager and if not, why not , 
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The Honourable Sir Muhammad. Zafrullah ltban : Government hay. 
DO information: These are matters of detailed administration within 
the competence of the Agent, ~ IndiB:D-Railway, to wl?-om a copy 0'1: 
the question has been sent for informatIon and such action, as he may 
consider necessary. 

LoSSES TO R.uI,WAY REvENUES. 

985. *Pandit Krishna. Kanl lIIalaviya: Has the attention of the 
Governor General for India in Council been invited towards Railway 
Board letter N:o. 6617-E.-30, dated the Istl2nd May, 1933 Y If so, will 
the Honourable the Finance Member please state : 

(a) the circumstances under whieh the loss ,to revenues were not 
referred to in the Annual lteports of the Accounts Depart-
ment; 

(b) the circumstauces ullder which the losses to revellues were not 
placed before the Public Accounts Committee ; 

(c) what action has been taken agaiIlst those who failed in their 
duty in recovering the loss to revenues ; and 

(d) the date on 'which the loss to revenue was " written off" with 
the name of the competent authority, who passed the order Y 

'!'he Honourable Sir Muhammad. Zafrullah Xha.n: I' have seen a 
letter bearing the number and date quoted by the Honow:able Member. 
This, however, was a demi-officialletter from a Member of the l ~ 

Board to Sir Henry Gidney and Government are not prepared to dis-
close information in regard to matters which may arise out of demi-
official correspondence. 

REFUSAL TO FORWARD APPEALS O'F STAFF BY OFFICERS ON STATE RAILWAYS. 

986. *Pa.ndit Krishna Kant Malaviya: Is it a fact that Government 
informed this House on 21st February, 1934, in reply to a supplementary 
question to starred question No. 179 that an officer is not entitled to refuse 
to forward appeals that lie under the rnlelii T If so, win the Honourable 
:Member for Commerce aud Railways please state : 

(a)' ~  appeals lie to a nead of the Department against the 
orders palSS':ld by another Head of tlle Department ; and 

(b) whether Agents, Chief Operating or 'l'ransportation Superin-
tendents. Chief Commercial M.magers, 'rraffic Managers. 
Chief Engineers, ~  Superintendents, etc., etc., o.f 
State Railways are Heads uf Departmep.ts Y 

'!'he Honourable Sir Muhammad Zafrullah Khan : The reply to the 
first part of the question is in the affirmative. 4 

(a) I would invite the Honourable Member's attention to rule 17 of 
:the " Rules regulating discipline and rights of appeal of non-gazett.erl 
-Railway Servants ", a copy of which is in the Library of the House. 

(b) With the exception of Age.nts and Divisional Superintendents 
tbp rest of the authorities referred to in the question are heads of Depart-
'mp-nts. ' .,' 
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Dr. Ziauddin Ahmad: Has the Honourable Member seen the pro-
ceediDgs of this ' Assembly in 'Which we discUssed 'the way in which 
appeals are disposed of by the railway Iluthorities 1 

The, Honourable Sir Muhammad Zafrullah Khan: That does n.ot 
arise out of this question. 

Dr. ~ Abmad : Is it not a fact that the appealS are :{!,ever 
attended to properly Y 

The Honourable Sir Mubammad Zafrullah lth&n : That is entirely 
incorrect. 

Dr. Ziauddin Abmad : Is it not a fact that ~  appealS are ~  

read. There is a printed form and· it ~ practically sent off by the clerk 
who is there and it is neither read by the Railway Board nor by the 
Agent' 

The Honourable Sir Mubammad Zafrull&h Khan : That is not cor-
recto 

TRAVELLING OF OFFICERS ON DUTY PASSES WHEN ~  ARE NOT ON DuTY. 

987. *Pa.ndit Xrishna Kant lItI&l&viy&: With reference to the 
reply to part Cd) of unstarred question No. 61 asked on the 4th February-.l 
1936, in this House, will the Honourable Member for Commerce and Rail-
ways please state the rule made under section 96-B of the Government of 
India Act which delegates the discretionary powers to Agent!> of State 
Railways to authorize the gazetted staff to travel on duty (free) pass when 
the period spent is not treated as on duty Y 

The  Honourable Sir Muhammad Zafrullah Kha.n: Seetion 96B o.f 
. the Act does not apply to the grant of passes. 

POSTS OF SPECIAL INVESTIGATING INSPECTORS ON THE EAST INDIAN 

RAn.WAY. 

988. *Pandit Krishna Kant 1'4aJaviya.: With reference to the 
reply given in this House on 4th February, 1936, to unstarred question 
No. 74, will the Honourable the Finance Member please state the expendi-
ture incurred on the posts of Special I ~ I ~  on the East 
Indian Railway and the justification for its creation in. addition to the 
existing Inspectors Y 

-The Honourable Sir Muhammad Zafrull&h Khan: Governmcnt are 
: mformed that there is at present one post of Special Inspector on the 
·East Indian Railway Headquafters in the scale of Rs. 230-15-350 ; 
the pay of the present holder being Rs. 245 per mensem. The post was 
revived in order to meet the needs of the Commarcial Department for 
the better conduct of claims aases and resulted in substantial savings. 

TRA YELLING ALLOWANCES OF PERSONS ATTENDING MEETINGS OF THE INDIAN 
RAILWAY CONFERENCE AsSOCIATION. 

989. *Pandit Krishna. Kant 1Walaviy& : Will Government please state 
the procedure and rate of payment of travelling allowances to persoJlS 
attending meetings of the Indian Railway Conference Association Y 
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.. .. " ~ P ~ Sir .ubam",,4 ~ l  tJWi: W:ith your ~~  
mis!lion, Sir, I shall answer questions Nos. 989 to 992 togethel'. The 
meetings of the Indian Hailway Conferellce Association are attended by 
railway officials as :-epresentatives of the railway to which they belong. 
They are treated at'. on ~  for this purpose and they receive travelling 
allowance under the Travelling Allo'wance Rules in force on their res-
p"ective railways. 

ThvBLLlNG ALLOWANCES OJ' STAFF OF STATB RAILWAYS A'rl'ENDING 

MEETINGS OF THE INDIAN RAILWAY CONFERENCE AsSOCIATION. 

t990. *Pa.1idit KrishDa. Kant JIIalaviya. : Will Government please state 
how the travelling allowances of the staff on State-managed Railways are 
iiaid to them when attending meetings of the Indian Railway ~  
Association at places outside their headquarters or jurisdiction or Within! 
thei.r headquarters or jurisdiction , 

TRAVELLING ALLowANCES OF STAFF OF STATE RAILWAYS ATTENDING MEETINGS 

OF THE lNDIAlf RAILWAY CONFERENCE AsSOCIATION. 

. t991. *Pandit JtrisIma.)[ant l l ~ : Will ~ l  state 
the rulc· under which travelling allowances of the St8.ff on State-managed 
Railways for the attendance at meetings of the Indian Railway Conference 
~  are paid T 

STAFF OF STATE RAILWAYS ATTENDING MEETINGS OF THE INDIAN RAILWAY 

CONFERENCE ASSOCIATION. 

+992. *Pandit Krishna Kant Malaviya. : Will Government please state 
whether the staff on State-managed Railway5 attending the meetings of 
t.he Indian Railway Conference Association are on duty or otherwise , 

TRAVELLING ALLOWANCES TO STAFF ON STATE RAILWAYS FOR ATTENDING 

MEETINGS OF THEIR TRADE UNIONS. 

993. *Pandit KrishDa Kant Malaviya : Will Government please state 
the rule under which travelling allowances to staff on State-managed 
Railways for attending meetings of their Trade UnionS are paid , 

The Honourable Sir Muhammad Zafnilla.h :khan : 'fhere is no such 
rule. Staff attending meetings of their Trade Unions are not allowed 
aliy travelling ll ~  T n'nl;v ad" fot" the iilforhlatioh 6t the 
Honourable :Member that Government have no objection to the stat! 
utilising the leave and passes due to them under the ordinary rules ~  
!Inion meetings or business. 

STAFF OF STATE RAILWAYS ATTENDING MEETINGS OF THEIR TRADE UNIOllB. 

994. *Pandit ltrishna Kant lItIalaviya : ~ll ~  pleasl', ~  

whether the staff' on State-managed Railways attending the meetmgs 
of their Trade Unions are on duty or otherwise T 

'!'he Honourable Sir MuhaDlJlUid Zafrullah Kh&1i : Railway servants 
attl'nding meetings of their Trade UnionS are not coIisidered on duty. 

tFor answer to this question, Bee alunrer'to question No. 989. 
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STA'J.'UTE OR AJ::r GOVERNING THE CoNDUCT OF RAILWAY SERVANTS. 

995. *Pandit Krishna Kant Ma.l&viya. : Will Government please statp. 
the statute or Act under which the conduct of railway servants in India 
i!l gcverned , 

The Bonoura.ble Sir Mub&mma.ci Zafrull&b. Khan: With your per-
mi6sion, Sir, I propose to reply to this and the following question 
tugether. 
Rules regulating the conduct of railway servants, functioning tJ'i 

such, made under section 47 of the Indian Railways Act, 1890, were 
last published in Government of India, Railway Department (Railway 
Board) Notification No. 1078-T., dated the 9th March, 1929, ~lL 

appeared in the Gazette of India of the same date. 
As regards regulation of conduct of ra:Jway servants employed 011 

;State-managed Railways, in other matteTs, in eomruon with other Gov-
urnment servants, I would refer the Honourable Member to the Govern-
ment Servants' Conduct Rules issued. or confirmed under section 96B 
of the Government of India Act, 1919 ;  a copy of these rule!> is in the 
Library of the House. Servants of Company-managed Railways would, 
ill such matters, be governed by rules which the companies cOllcerned 
may make. 

RULES REGULATING THE CONDUCT OF RAILWAY SERVANTS. 

t996. *Pa.ndit Krisbna Ka.nt MaJaviya. : Will Government please state 
thc notification and date of the Gazette of India in which rules to regulate 
the conduct of Railway servants in India is published , 

APPEAL TO THE GOVERNOR GENERAL IN CoUNCIL AGAINST AN OImER OF THE 

AGENT OF A STATE RAILWAY. 

997. *Pandit Krishna Ka.nt Mal&viya : Will the Honourable ~  

for Commerce and Railways ple8se state whether an appeal lies to the 
GovenlOr General in Council against an order of the Agent of a State-
munaged Railway 7 If not, under what regulation T 

The Honourable Sir Muhammad Zafrullab Khan :  I would invite the 
Honourable Member's attention to the" Rules regUlating disciplin(; and 
rights of appeal of non-gazetted Railway Servants ", a copy of which 
is in the Library of the House. 

MILEAGE ALLOWANCE OF TICKET CHECKING STAFF ON THE EAST INDIAN 
RAILWAY. 

998. "'Pa.ndit Krishna Xant -.,JaWa.: With reference io the 
statement laid on the table of this House .on the 7th February, 1933, in 
reply to fltarred question No. M9 (b), asked on the 12th February, 1932, 
will the Honourable Member for Commerce and Railways l~  state : 

(a) whether the mileage allowance is onl-y paid to the running 
staff; .  . 

(b) whether the mileage allowance is only withdrawn on change 
of classification ; 

tFor 8.DBwer to this question, I ~ answer ~  question No. 995. 
~~  D 
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(c) whether the date of the change in classification and alteration 
of the change in classification is notified as required by section 
47 (1) (8) of the Railway Act and published in the Gazette 
of India under the provision of section 47 (3) of the Railway 
Act and, if so, what date ; and if not, why not ; and 

(d) the consideratio!l of removing them from running staff Y 

The Honourable Sir Muha.m.ma.d ZafruIlah Khan :  I would ~  t.he 
Honourable Member to my reply to Qazi Muhammad Ahmad Kav.mi's 
question No. 832, asked on the floor of this House on the 26th February, 

~  . 

APPEALS AGAINST THE ORDERS OF THE DIVISIONAL SUPERINTENDENTS ON 

THE EAST INDIAN RAILWAY. 

999. *Pa.lulit Krislma Ka.ut IIala.viya: With reference to ~ 
answer given on the 7th February, 1933, to starred question No. 1465, 
asked on the 28th November, 1932,. in this House, will the H\)nourable 
Member for Commerce and Railways please state, after making full 
inquiries: 

(a) whether an appeal lay to thP. next highp.l' authority to the 
authority passing ~ ; 

(b ) whether the Divisional Superintendents on the East Indian 
Railway are designated as Heads of the Department ; if so, 
for what purposes ; 

(c) whether the Agent is the next higher authority to the Heads 
of Department ; if not, then who is ; and 

(d) whether the Agent, by virtue of his circular No. 462 of 21st 
October, 1926, is the next higher authority to the Divisional 
Superintendent in matters applicable to establishment' 

The Honourable Sir Muhammad Za.frullah Kha.n: (a) In all easci 
appeal lies to the next higher authority than the authority passing t.he 
01'(1 e1'f'. 

fh) No. 

(0) Yes. 

ra) No. 

REGULATIONS FOR REORUITMENT OF STATION MAsTERS AND AsSISTANT 

STATION MAsTERS ON THE EAST INDIAN RAILWAY. 

1000. *Pandit Krishna Kant Malaviya: Witb reference to the 
statement laid on the table of the HouSe' on the 9th February, 1933, in 
reply to starred question No. 1474, On the 28th November, 1002, 
will the Honourable. Member for· Commeree and RailwaYd please 
lay on the table a copy of the amendments up to date, made under 
the provisions of Rule 64 to circular No. 548\A.E.-2460, dated the 1st 
October, 1932 ~  the Agent, East Indian Railway? 

The BODOUra.ble Sir Muha.mmad Zafrulla.h Khan: Copies of the 
limendments to the ' Rules for the recruitment and training of subordi-
nate staff on State-managed Railways' made by the Railway Board are 
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llJ ~  Library. of the House. Government have no information regard-
ing the amendments made by the Agent, E88t Indian Railway, under the 
power delegated to. him inru1e 64 of these roles. 

REDUCTION IN THE EMOLUMENTS AND NUJrIBER OF CERTAIN OFFICERS ON 

THE EAsT INDIAN RAILWAY. 

100L P~  ltrishDa Ka.nt lItIaJ.n.viya. : Will the Honourable Member 
for Commerce and Railways pltew>e state in respect of East iIlldian 
Railway: 

(a) whether there has been I.L reductio.n in the emo.luments and also 
in the number o.f : 

(1) Administrative o.fficers, 

(2) Senior Scaleo.fficers, 

( 3) J unio.r Scale officen, . 

(4) Lower Gazetted o.fficers, 

( 5) Inspectors (showing grades, etc.) , 

(6) Station Superintendents, 

(7) Station Masters (sho.wing grades, etc.), and 

(8) Assistant Station Masters (sho.wing grad8il, etc.) 

between 1925 and up to. date ; communitywiae ; 

(b) whether there has been an increase in the emoluments and also 
in the number of appoil!-tments referred to in part (a) of this 
question since 1925, commnnitywise ; 

(c) the reaB()D.S or circumstances ~  the diflcrence 
between parts (a) and (b) of this question f 

The Honourable Sir Muhammad Za.frolla.b. Khan: (a) and (b). The 
information readily available will be found in the" East Indian Railway 
Establishment Rolls .and Working Estimates for the years ]925-26 and 
1935-36 ". copies of which have been placed in the Library of the House. 

(c) The. ~  were made.in -the interests of administration. 

PAY AND ALLOWANCES OF TRAVELLING TICKET INSPlOCl'l'ORS ON THE EAsT 

INDIAN RATI..WAY. 

1002. *Pandit Krishna. Kant Ma.1&viya : With reference to the answer 
given to. part (c) of starred question No. 488, asked in this House on the 25th 
February, 1933, will the Honourable Member for Commerce and Railways 
please lay a list Qf the permanent posts in a ~  capacity prio.r to 
the introductiQn of the Moody-Ward Scheme on the East Indian Railway f 

. The Honourable Sir lYluhaDlJDDod Zafrullah Khan : With yQur permis-
sion, Sir, I propose to. reply to question/':! Nos. 1002,  1003, 1004 and 1005 
together. I would invite the Honourablellember's attention to my 
reply to Qazi Muhammad .. Ahmad Kazmi's starred questio.n No.. 832 asked 
on the floor of this House on the 26th February, 1936. 

L380LAD . PI 
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PAY AND AuDw ANOEB 01' T&AVBLLING TICDn' INSPECTORS ON THl!: EAST 
INDIAN RuLWAY. 

tl003. *Pa.ndit 1triaJm& Kant Malaviya.: With reference to the 
answer given to starred question No. 488, asked in this House on the 25th 
}'('hruary, 1933, will the Honourable Member for Commerce and Railways 
please state : 

(a) whether the option of retaining the scale of pay ~ within the 
provisionS of Fundamental Rules ; and if so, un4er what rule ; 
and 

(b) whether the option of retaining the scale of pay includes 
advancements from one stage to another stage and the incre-
ments in the stages ; if not, under what rule or regUlation T 

.REPORT OF THE MISRA COM1UTTEE ON THE POSITION AND SALARY OJ' 

TRAVELLING TICKET EXAMINEBS ON THE EAST INDIAN RAILWAY. 

t 1004. *Pa.ndit Itrislma. ][ant IIala.viya.: With reference to the 
-anRwer given to starred questil:m No. 587, asked in this House on the 27th 
February, 1933, regarding the report of the Misra Committee on the 
p<»litioll and salary of Travelling Ticket Examiners on the East Iudian 
Railway, will the Honourable Member for Commerce and Railways please 
stnte : 

(a) the authority ordering the appointment of the Committee ; 
(b) the composition of the Committee ; 
(c) the matters referred to the Committee ; 
(d) the evidence recorded by the Committee; 
(e) the places inspected by the Committee ; and 
( f) the cost of the Committee , 

CoNSOLIDATED ALLOWANCES OF TRAVELLING TICKET INSPECTORS, ETC., ON 

THE EAST INDIAN RAILWAY. 

tlOO5. *Pa.ndit ItriabJla Itan1; :MaJa.viya: With referencE' to the 
statement laid on the table on the 27th February, 1933, in reply ~ part (6) 
of starred question No. 956, asked in this House on the 8th November, 
1932, will the . Honourable Member for Commerce and Railways please 
state whetber ORe Offieer-in-Charge, four Divisional Inspectors and 125 
Travelling Ticket Inspectors on the East Indian Railway are l l~ for 
the consolida.ted trawling allowance as referred to in the ans'wer given 
to part Ie) of the starred question No. ~  asked in this House on the 
25th February, 1933 T If so, are they eligible for it while on stationary 
duties' _ 

AnoINTMENT opMB. HESELTINE AS OFFICER ON 8PECIAL J>uTy ON ~ 
,EAST INDIAN RAILWAY. 

1006. ~ P  Krishna Kant ltIa.la.viya : Will th'e Honourable M.entber 
for e&mmerce arid Railways please state : 

(a) the period of appointment of Mr. Heseltine; Offlcer on Special 
Duty on. the East Indian Railway ; and r ... 

tFor answer til this quetltion, see answer to queitiOIl No. lOO!. 
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(b) whether Mr. Heeeitine submitted any report of his work as 
Officer on Special Duty ; if so, whether he placed a copy 
of the report on the table of this House , 

The Honourable Sir Muhammad Zafrull&b. Kha.n: (a) Mr. Haseltine 
was on special duty on the East Indim R&ilway from. Ootober, 19a6, to 
the Slst March, 1928. 

(b) The reply to the first part of the question is in the affirmative 
and the latter in the negative. 

MOTION FOR ADJOVRNMENT. 

FAILURE OF THE GOVERNMENT OF INDIA TO SECURE SECRECY OF BALLOT IN 'fHE 

PUNJAB AS BElCOMMENDED  BY THE ASSEMBLY. 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
12 NOON. I have received notice of an adjournment motion from 

Mr. Mohan Lal Saksena to this effect. He wants to move 
•• the adjournment of the business of the Assembly to consider a definite 
matter of urgent. public importance, i.e., the failure of the Government of 
India to secure secrecy of ballot in the Punjab as recommended by the 
A8flerubly". And he says: "The election rules for the PWljab were 
published in the ~  Gazette, dated the 2nd October". 

Was not a similar motion regarding the United Provinces sought 
to be moved the other day Y, 

Mr. Koba.n Lal Saksena (Lucknow Division: Non-Muhammadan 
~  : Yes, Sir, but this relates to the Punjab. 

, Mr. President (The Honourable Sir Abdur Rahim) : That was ruled 
hy the Governor General as being a matter of provincial concern, and )!ot 
ptimririly a concern of the Government of India. That ruling substantially 
cover!'! this question which is identical to the previous question. 

Mr. Mohan La! Sa.ksena : The rules in the United Provinces are 
~ l  different from those in the Punjab. 

Mr. President (The Honourable Sir Abdur Rahim) : That may be, 
but the question is, whether the matter is not primarily of provincial 
concern. From that'point of view,.' the question i3 really substantially 
fbI' f-IHOe as the previous one. 

Mr. Mohan Lal Saksena: In the case of the United Provinces, he 
has J'ules, but not in this, cBS.e ..... . 

1tIr. President (The Honourable Sir Abdur Rahim) :  I know, but 
what hp has ruled in the ease of the United Provinces applies to this motion. 

:Mr. Mohan Lal Salmena : But that ruling does not apply, Sir; 
moreover, he may not be here to disallow it. (Laughter.) 



THE ARYA M.AlW.tIAGE LI I ~ BILL. 

111'. President (The Honourable Sir Abdur Rahim) : The House will 
!io,," resume consideration of the Bill to recognize and remove doubts lUI 
to the validity of inter-marriages ~  among A:J:ya Samajists, 08 
reported by the Select Committee. What is under consideration now is 
¥r. Bajoria's amendment-No. 12. Sardar SantSingh. 

8ardar 8&D.t Singh (West Punjab: Sikh) ~ Sir, when the Hottse 
rose last time during the discussion of this motion, I was submitting for 
the consideration of the House, as well as that of the Honourable the Moyer 
of this Bill, t'he proposition whether the Mover has considered. the desir-
ability of substituting territorial laws for personal laws in this c01mtry. 
Sir, the one great advantage of the unitary system of the Governme!lt of 
India has been the uniformity of the laws that have been made in this 
count.ry. The law relating to evidence, the substantive laws, the procedure 
laws and. other laws apply from one end of the country to the other today. 
Sir, I would just appeal to the Honourable Members of t'b.is House whether 
the time has not come when the various communities in India should pocl 
their resources together, sit together, and devise common laws for marriages, 
Fllt:cession, inheritance, and so on and so forth ..... . 

Mr. X. Ahmed (Rajshahi Division: Muhammadan Rural) : And eat 
togetL£'r. 

Sardar Sant Singh : Certainly, I will accept that proposition if it 
oomes with a bona fide intention. There can be no doubt that the uniformity 
of law.;; ·tends to help the process of unification in the country, while the 
penolJal laws governing tribes and communities have a centriFugal 
tendenciy, and though for .the time being they may seem to be very ~ 

venient for a particular community, yet they have a tendency to separate 
the communities from one another. Therefore, Sir, I would appeal to 
Honourable Members of this House to consider this aspect of the case and 
I wmlld appeal to the Honourable Member in charge of the legislation in 
tiJis House to frame an all-comprehensive Bill which may solve this problem 
of marriage, succession, etc., once for all and for all communities. With 
these few remarks, Sir, I support the motion. 

Dr. Bhagavan Das (Cities of the United Provinces: Non-Muham-
m:uian Urban) : Sir, I ()ppose the amendment moved by my Honourable 
friend, Mr. Bajoria. Before I deal with the arguments of Mr. Bajoria, 1 
should like, with your permission, to refer briefly to the most unfortunate, 

~  extraordinary and unexpected, very minatory language used by our 
HonolLl'able and usually very jovial colleague, Mr. ~  the 
other day, in supporting Mr. Bajoria's amendment. As the Honourable 
the Leader of the House and Law Member himself said-I am very sorry 
he is prevented by illness from being present here-Mr. Kabeer-ud-Din's 
words clearly gave the impression that 'he was approving of the murder of 
Swami Shraddhanand. By his violent language, ~ Kabeer-ud-Din hal 

.,' That for clause 2 of the Bill, the following be substituted·: 

, 2.' Notwithstanding any law, usage or custom to the contrary, no marriage 
contracted after the eommencement of this Act between two perlons being 
at. tl).e time of the marriage Arra Samajiats shall be inVlUid by reallOll 
. only of the faet that the parties at any time belongea to different eaatell 
or different sub-caRtes of HiDduB or that both the panies at any time 
belonied to a religion other than ~  .' 

( 277(,) .. ,., 
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~l  a cruel insult to the memory of a great man and a most self-sacri-
ficing patriot, who was deeply and .sincerely honoured, not only within the 
Arya Samaj,' but throughout India, by the educated and thoug'htful of all 
communities, including even those who differed from him in opiniCln. 
(Hear, hear.) I cannot imagine that Mr. Kabeer-ud-Din sincerely believes 
that any real good of the Islamic community in Inaia has been at all pro-
moted by that murder. (Interruption by.Mr. Kabeer-ud-Din Ahmed.) .... 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member himself has provoked this. 

Dr. Bhag&van Das: ........ Which all non-Muslims and also all 
thoughtful Muslims regard as wholly criminal, senseless, and m06t shame-
ful withal. as committed on an old man lying sick and helpless in bed, a man 
who was, moreover, the lifelong friend of such D'oble-minded and large-
hearted Muslims as the late much-lamented H'1kim Ajmal Khan and Dr. 
Ansllri. Mr. Kabeer-ud-Din has also insulted this whole Hou.se ....... . 

Mr. K. Ahmed : My name is Mr. Kabeer-ud-Din Ahmed, and not 
Mr. Knbeer-ud-Din, I object to my friend's irnoranee. 

Dr. Bhagava.n Das :  I stand corrected ;  I was not aware that  that 
was an essential part of the name. . 

Mr. President (The Honourable Sir Abdur Rahim) :  I think the 
Honourable Member (Dr. Bhagavan Das) need not dilate on this. 

Dr. Bhagavan Das: Mr. Kabeer-ud-Din Ahmed has also insulted 
this whole House, so I feel, by the very unbecoming language which he 
aUowed to escape from his mouth. Such words should, indeed, be impo'!-
sible to utter, for a person in the position of Mr. Kabeer-ud-Din Ahmed, 
us a Member of this Honourable House and as a barrister of long standing, 
who may well be expected to have a liberal, reasonable, and just mind, 
willing to give as well as take, in matters of religion even more than in any 
other, for the quintessence of religion is justiee and reciprocity and doiug 
to otllers as we would be done by. I would remind my Honourable friend. 
Mr. Kabeer-ud-Din Ahmed, that the Prophet himself has said that" there 
dhoulU be no compulsion in matters of religion" and that " the nobleRt 
rcligion is to wish for others what we wish for ourselves" : 

" LIi e1ni1aa jid-din "  • and " Aftal-ul-imiinium tohibbo linM8" rna tokibko Ie Mfaelrii ". 

Moreover it is utterly wrong to imagine, as my friend, Mr. Kabeer-
ad-Din Ahmed, imagined, when he said: 
" The intention of the Bill is to convert all the Muslims, Christians, and others 

into the Arya Samajiflt fold and get hold of their property." 

Sir, the Bill ~  no suc'h absurdity. Its intention is unmistakably 
,('Jeal' from its language. It only seeks to remove any and all possible 
doubts as to the validity of the marriage of two persons who were both 
Arya Samajists at ·the time M the marriage, though their castes might 
".ave been different. or th()Ugh they might have belonged at any former 
hmc to any other religion. No fajr-minded Christian has raised or would 
raise any objection to this on any ground of eitheT religious or worldly 
reason ; a;nd, it seems tome, no fair-minded Muslim can do otherwise. 

. ~  to the' propriety of validatillg marriages retrospectively, this it. 
notbmg new for this Legislature to do. It has already done so as regards 
Home marriages in the Central P:rovinces when the' jurisdiction of the 
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[Dr. Bhagavan Das.] 
Allahabad High Court was doubted in that behalf ; and a Bill is before us 
now for similar validation of some marriages in Bangalore. 

1 maybe permitted to say that t'he great and happy Japanese people 
set the right example to us in regard to religious tolerance. The father of 
the family may be a Shinto-ist ; the mother, a Buddhist; the son a Christian 
as WCU! literally the case in the family of Marshal Nogi, who won great fame 
in the Russo-Japanese War; yet they all live together in the same family-
home, quite happily and lovingly; governing their daily outer life by tb." 
comlUon science and the common laws of their country, and only their 
pJ'uyers and worships by their separate religious inclinations. We have to 
do, today, in the name and in the light of science and law what was done in 
the medieval ages in the name of religion, which, if only truly understood, 
is and should be law in a larger and fuller aspect. Indeed, I dream such 
foolish dreams as to believe that if the several religious communitief! 
exchanged followers, for fixed periods, as universities in the West are nr·w 
beginning to exchange lecturers and students, mutual understanding and 
~  would be greatly promoted and all would learn to see that the 
djfferences are only in the outer forms and languages, that the essential!! or 
all religions are the same, that the One Universal Spirit is present in them 
a11. As the wise old Maulana Rum has said : 

" KAusAtar an blis1uzd ke Birr,' dil-barlin 

Gufta ayad dar htulise digariin. 

It is a (/f'eat delight 10 find 

OM' 8 owa Iltou,gAt in aflOth.er mind." 

Sir, this House is unique among the Legislatures of the world, in that 
it includes representatives of all the great living religions. It is for us to 
set t.he· good example of tolerance in religious as well as other matte". 
We have the oceasion, and we have the opportunity. ' Unless we ~ to 
<4 insult ", unless we learn to " consult ", unless we induce by our active 
and constant example all the different sections of the Indian people to 
rise to the height of nIot only rational mutual tolerance but of ~ 

m.Utl1al good-will, give-and-take, sympathy, appreciation and co-operation, 
the Indian people will fall into ever ~l  allll greater deeay. -But if 
we and our electors, the Indian People who are the bread-givers and the 
salary-givers of the official as well as the non-official sides of this House, 
do RO rise in spirit, in heart and in mind, as the result of the good example 
wIdell we all here may set to them, then the Indian people will most surely 
!'ise in all and every material as well as spiritual prosperity. 

1 will, therefore, beg Mr. Kabeer-ud-Din Ahmed to start the good 
'lVork--for small-seeming events have ~  very far-l'eac'hing ~ 

by p.xpressing regret for his improper language and thereby restoring 
'Plaeidity and pleasantness to the minds of his colleagnes here. 

A!> to Mr. Bajoria, I can only bend my head, before him in ~  

for I expected better things from him. He has been unwittingly mis:"wuld-
iug himself and also l\{l'. Kabeer-ud-Din Ahmed perhaps, for the sake of 
what might seem to them an immediate gain ; but, which', indeed; to· the 
deeper view, means disastrous loss to both the Hindu and the Muslim com-
mnnities, by confirmation of both in fanatic intolerance and mutual 
hatred and obstruction; instead of mutual sympathy and affection and co-
~  ~ welfare of both. , .• 
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I do not blame Mr. Bajoria. His mind is naturally filled with and 
moulded by the traditions, in which he has been brought up, of the pro-
found misunderstanding as regards thl nature of the ea.ste-system., whi<:b 
had pervaded this land for centuries now, and which has been causing the 
ever-worsening degeneration of the Indian people and the ancient religion, 
all these centuries. 

I must not enlarge upon historical instances of 'how such errors have 
persisted and increased for long ages and slowly brought about the downfaU 
of nations. 

1 can only wish and hope that Mr. Bajoria may come to see the true 
meaJ)ing and purpose of the caste-system, to desist from obstructing thiJI 
very helpful measure and, instead, to assist in the good cause of securing 
~ l  and happier ways and means of life for :ill the communities that 
inhabit this land. 

With reference to the remarks made by Mr. Bajoria, who said he was 
not a Pandit, and also by my very kind and worthy friend, Mr. Umar Ali 
Shah, who, by his excellent knowledge of Sanskrit, is a Pandit, on the 
subject of " Varna-Sankara " or " mixture of castes ", as it is now under-
stood, I will place before the House a very brief statement of the true 
nature of what is call-ed the caste-system, and which, in Sanskrit, is known 
as " Val'na-VyaV'aStha ". 
The fundamental scientific psychological principles, on which it ill 

based, are indicated in the Vedas, iB the Great -Hymn  to the Spirit of 
HUIllanity, theOversoul of the whole Human Race, conceived as One 
Divine Man. This Hymn, known as the Purusha-Sukta, was composed at 
least five thousand years ago, by the computations of even EuropeAn 
Ol'ientalists. The Hymn says : 

SahaBra-,hi,,8M P'Uf'1uihoA, SahasriikBha, sahaBra-piit, 

Sa bhiimim Baf'fJQJah, spimii atyatiBhthad daM.iitiplam. ~  

B"iilm&ano-sya _kiamlistt, BiiMl Btijaf¥lA KriIItM, 

Urn f00-481Ja ytid VaiMyaA, Pad1t;iAfIilm SAMro ajdyaf4. " 
" This· million-headed, million;eyed; million-hailded, million-bodied, million-footed 

Man IlverBpreadeth the whole eanll and encompasseth it all· with His ten sensor and 
motor IIrgan8. The men of knowledge eonstitllte His head, wherein are placlld all the 
organs of knowledge and the brain which thinks and guides; the men of action are 
His !lrms ; the men of desire are His trunk; the men of unskilled labour are His 0.11-
supporting legs." 

, Sociological Science tells us that 8S an individual body is an l ~l  

r so tht' Social body, the Social Whole, is and ought to be an organism; and 
Psycilological Science tells us that every human being is predominantly, 
not exclusively, either, a man of 'knowledge, or a man of action, or a man 
,,)f dpsire. or is undiffetentiated andunspecialised. In the ancient Social 
Ol'gnnj,qation this larger organism is composed of four inter-dependent, 
mublally balanced, mutually ~ l  . organisations. First comes the 
Educational Organisation, consiSting of the learned professions, the varna 
of tlJebrahmanas or alims,r'and of the a.,krama or order of the students, 
brakma-chaf'is, tulabii ; the second is the Protective or Political Organisa-
tion. eomposed of the exec'utive and military professions. .the kskattriya8 or 
imila, (or &mra 01' ,amira, from, .the root MM, 'command 'l, and jf the 
order of the suburbans'· or -viifllr.praS1uls; the third: ill the Economic 
Organisation, made up of the farmini and commercial professions. tIMr 
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tJai.shyas or zurra and tiijif's and of the 'order of the househOlders, the 
gr;;hastktu, the kltiiniidiirs; the fourth is the Industrial Organisation, consti-
tuted by the labouring professions, the skudras or mazlWrs, the unskilled 
or li1tle·skilled workmen as the physical servants, and of the order of the 
Sanyasis, tke jaqi.rs, durweslUJ!, miskins, hermits and anchorites, as the 
spiritual servants, of society. The Vedas, and the first Law-giver of this 
land, Manu, whose Institutes are the oldest living law book of the world, 
have deliberately organized Human Society thus, in India, with equitable 
and strict partition of different kinds of rights and duties, work a.nd 
reward, between the four. 

The Educational organization decided the proper Varna, the profes-
sion, the right function and place in the social organism, of each student, 
at the end of his educational career, in accordance with his vocational apti-
tUlle, as duly ascertained by his teachers. 

The two biological laws, vtz., the Law of Heredity, i.e., Janma or 
j'oni, and the Law of Spontaneous Variation or l\iutation, i.e., individual 
Karilla or Tapas, were both taken into account in the Gurukula or Educa-
tiolllll Home, in giving the appropriate cultural as well vooational teaching 
and training to each alumnus, and his special outstanding individual apti-
tude, whether it was in accordance with his heredity, or was his own 
peculiar and dominant variation from that heredity, decided his varna. 

, Yarna' primarily means, therefore, the occupation 'chosen' t.y & 
pprfl,m in accordance with his voeational aptitude (vriyate iU fJarna1&), 
and which 'describes' his positi'on in society, (varnayati itt 'lJar·nah), 
deseribes the manner in wliich he is a member ·of it, the function he fultils 
in it, and the livelihood he receives from it. 

, Savama-viv8.ha' means marriage between two persons of parity of 
temperament and similarity or compatibility of ~  interests, habits and 
ways of life. Samii9t4-skila-vytJ8lJnesku sakhyam'. Manu, accordingly, 
prescribes different kinds of marriage for. different temperaments. 

, Ve.ma-vyavasth.&' means sociaJ organization by rational division 0  " 
thc functions of society, the scientific division of the social labour, between 
the four main temperamental and vocational groups or classes, and the 
equitable apportionment of rights and duties, work and play, merit and 
reWind, between the four classes. 

, Varna-Sankara' primarily means' confusion' 'fusing or mixing 
together " of these rights and duties, and consequent disorganization of 
society throug'll the iniquitous.grabbing of all rights by the strong and 
cunning rew, and the imposing of all duties by them upon the weak and 
simple mnny. Secondly,' varna-sankara' means the mating of persons 
of disparate temperaments, and adultery, concubinage, prostitution, I!ex-
81a"e traffic, and worship of egoist sensuality inste8d of altru1tt duty pd 
q>h·ituality. This is what' varna-sankara ' means, and not the marrlage 
of tw(' persons bearing two dHferent caste-nRmf'S which have lost. all real 
silnificance now. (Hear, hear.) . 

All these horrol'Rof adultery and concubinage. prostitution and seX-
siayc ' ~  area116wed to flourish luxuriantly while a terrible hue and 
~ is raised  against 'a few ~ and inter-rel1gl!>D: -and -inter-Taee 
~  . , . ~ - . 
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My Honourable friend, Babu Baijnath Bajoria, qllDted some yerses 
f)'um the Gita under the impression that they support his view. They 
do not. His' unpressionis wholly mistaken. Those yerses propoUlld 
ArJun8's doubts. Krishna's solution of the doubts is the very reverse of 
what :Mr. Bajoria thinks. It is an authoritative and indubitable declara-
tion that varna is 'by karma, and not by janma, and that karma, i.e.., 
jivika-karma or bread winning occupation, should be in accordance with 
natural disposition, inelination, capacity, svabhiiva and guna. 

"Okiitur-vamyam mayii BriBhtam 

G1.//I/D,-1carma-vibMgaskak ; 

Karmani pravibkaktiini 

Bwa-Miiva prabkavair gunaih." 

Over and over again, statements are made in the Mahabharata and 
the Puranas to the same effect : 

"  N a tMkesk-otfti varnatuim, 

Barvam Brahman idam jagat ; 

Brahmanii purva-BriBhtam hi 

Karmabhir mmatiim gatam. 

Janmaniijiiyate Sh17drah, 

Bamskaraa dvi-ja tJ.chyate 

BhVdrena hi Bamas tiiwad 

Ytimd V hJe na jiiyati."'" 

" There ill no inherent and ultimate difference between the castes. . All are equally 
" the I,rogeny of the ~  .Creator. They have become di1ferentiated 0J4y by ~ 
up (lifferent avocations. All human beings are born Shudru equally: appropriil.1Ie 
education gives to each his second birth." , 

Manu expressly declares: br 

That is : 

" BrtiAmanah, 1es1ttJttriyo, miMyaA, ,0.)1. 

Trayo mf"IIIiA dwi.-jiitayaA; 

Oltaturlha ; Iea-jiit" '" 

BAiidro .. ntitfti '" panchamaA." 

"  A 11 mankind is elusi1iable into four classes. The twiee-born, i.e., the re-
F.nerate, the cultura.lly and vocationally educated, fall into three elasse!t-the men of 

, Iiel('JlCC, the men of defensive chivalrous valour, the men of trade and business ; the 
i ol1ce·bom in the uneducable fourth 6lass. There is no ftfth anywhere on earth." 

Sir, my Honourable and honoured friend, Dr. Khan Sahib, who has 
grown very dear tome since I have had greater oppoi1iunities of observing 
hi!; simple, earnest. ~  and love of justice and patriotic 
benevolence of heart, asked my Honourable friend, Babu Baijnath Bajoria, 
the other day, in this hall, whether Mr., Bajoria was twice-born or one&-
bo-rn. He asked that question humorously, and Mr. Bajoria readily replied 
that he was ~  If"I were aslred that question, I would not dare 
to claim so readily that I was tWice-born. It is not so easy to be born a 
second tiine. Jesus, the Christ, has deela:red " Unless ye be born again, 
unless yebecome as little children, ye cannot enter the IGngdolnof 
Heaven". Sir, we ,are aU of us very much in purgatory,yet, and, not at 
.tII' prepared to enter the· Kingdom of Heaven. In the full sense . of . ~ 
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term, only they are 'twice-born' who have seen the Great Self, the 
Universal Self which pervades all life, and who therefore do to others as 
t'hey would be done by. . 

Sir, .scOl'Etl of cases are mentioned in the Puranas, of changes of caste, 
~ individuals, of families, and of whole clans or tribes. Scores of cases 
of inter·caste marriages are also mentioned, so-calledpratt.-loma, as well as 
Io-called anu-loma. Manu-smriti and other Smritis also declare how, by 
special character and conduct, persons may change from one caste to 
another. Always the stress is on the temperament and the vocational 
aptitude. This ancient and complete scheme of social organization is 
applicable to any ~  every country, nation, race, people, without disturb-
ing their special religious creeds or languages or national dresses and ot'her 
peculiarities, or even the extensive use of machinery. Indeed, it is another 
of my foolish antiquated, primitive-minded dreams and convictions, that 
if the scientific psychological principles of that organization were duly 
followed, the frantic competition and hatred, between individuals as well 
as nations, which mark and mar the face of modern civilization, would 
be allayed, and the use of machinery would become largely beneficent, 
instead of largely maleficent as it is today. 

By the simple ceremonial of the "Umtya-Stoma", prescribed in the 
Vedas. and in accordance with those principles, a.1so indicated in the Vedas, 
as said before, thousands of tribes were converted, in ancient times, from 
"  V ratyas" or nomads into "Sha1:4tas" or "settled" Aryas, in accord-
ancc with the Veda injunction, " Krinudhvam Vishwane Aryane ", •. e., 
" Aryanise the world "  ; and an were organised into a great cultural and 
spiritual unity. Today, in every country, we find that same general idea 
of four. fold classification being followed, but only instinctively and not 
deliberately, a!lP(. therefore very imperfectly, or, rather, distortedly, and 
therefore harnitU1ly. The Clergy, t'he Nobility. the Commons, the 
Labouriteirof _the Britisll: Parliament, reprel!lent the alims, a-mils, tiijirs and 
mazdtttrs of the "Varna-Vyavasthi". The Peasants, Soldiers, and Intel-
lectual Workers and Manual Workers. of the Russian Soviet, do the "arne. 

Such is the true and beneficent nature of the vocational class system, 
if rightly interpreted. But we see, before our eyes, how the discoveries 
of science, which R'hould help human l ~  are being perverted to l ~ l  

it and inflict the greatest misery upon it. God created angels. and the 
highest promptly became the prince of devils. God created Adam and 
~  to be higher than ang'els. and the Serpent promptly tempted them and 
made them faU80 deep that Cain is always murdering Abel. Even so, this 
~  of social organization, known as the ~  intended 
to bless mankind, has become a curse, through selfish misinterpretation. 
'fhe interests of the few have become vested ; the interestR of the many 
have become divested; Duty has -been forgotten ; rights are clam¥1t. 
Equitable distribution of nece98aries, eomforts. luxuries, has disappeared ; 
inequity reigns. Birth, heredity, caste-name'. are insisted on; worth, 
individual aptitude, real vocational classification are thrust aside. The 
Educator, the Protector, the Feeder,' has become the Deceiver, t\te 
@ppresl!Or,.the Swindler. The trustee hag made himself the beneficiary. 
What was intended 'for the use of aJ.l. has ~ misaPllropriated by the 
r •. '1· The most carefully constructed laws ctfu always be ad are always 
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being circumvented, and always .split on the rock of character-the 
character of .law-applier, of lawyer, of litigant. The one desideratum 
always, everyW'llere, is good character j and that can be created, in· all 
concerned, only by great Spiritual Teachers, primarily, and by spiritual-
minded legislator's, secondarily, philanthropic, disinterested legislators, 
who will not fight for any special interests, in the spirit of selfishness, but 
will concentrate on the right education and the right employment of all, 
and the promotion of all the j1l.8t interests of all sections of the people, 
equally, systematically, comprehensively. 

To restore" Varna-vya.vasthi" to its true significance a.nd purpose, 
to re-convert it from the cUrse it has become into the blessing that it was, 
Swami Dayanand, the most profound scholar of his day in Vedic literature, 
l'e-proclaimed the ancient principle of easte-el8BS by karma and not by 
janma j as Buddha, and Mahavira Jina, and other great and venerated 
reformers, before him, have done from time to time, whenever the exag-
geration of heredity, and consequent inequity, became unbearable. Much 
new light has been thrown by eastern and western orientalist researchers 
on other aspects of Vedic thought, since the time of Swami Dayanand. But 
his ititerpretation of the Vedas, on this point, has not been disproved, hal 
searcely been ll ~  has indeed been confirmed. 

The Bill is entirely in accord with that interpretation, which forma 
a cardinal item in the faith of. the Arya Samaj, namely, that caste-class is 
by occupation, and not by birth .. I must not go into further details here. 
1£ I had the eloquence to make Mr. Bajoria, Mr. Kabeer-ud-Din Ahmed, 
and my worthy friend, Mr. Umar Ali Shah, and any other friends here 
who are not sympathetic to this Bill-if I could make them see ~  these 
few principles, which I have indicated, are the real basis of the ,. varna-
vyavastM ", they would at once and gladly cease to ~  to this Bill, 
and begin to help, instead of hindering, the Arya ~  and others, 
who are endeavouring to re-liberalise and ~I  Hinduism, for the 
promotion of mutual just dealing and good feeling; and theul'tiinate good 
of the Indian people as a whole. .' 

Sir, I oppose the amendment. and support the motion that clause 2 
stand part of the Bill. 

(Mr. Aney at this stage stood up to make his ~  

Mr. Pl"eIrident (The Honourable Sir Abdur Rahim): Today is 
Friday, and there are ~ l  twenty minutes to one. The Honourable 
Mr. Aney can make his speech after Lunch. 

The Assembly t'hen' adjourned for Lunch till a Quarter Past Two of 
.the Clock. I· ,. 

::----

The .As$emhly re-assembledarter Lunch at a Quarter Past Two of the 
Cwck, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Mr. Deputy President ('Mr. Akhil .Chandra Datta) : Mr. Aney, ..... 

Mr. M. B.-Aney fUerar Representative) : Sir, it . is. with 8, great 
I!&DIIe • ;.' • •.•• -
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Mr. ltt Ananthasayanam Ayyangar (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural) : Before you proceed further, Sir, I 
wish to raise a !point of order. ' 

(There was no quorum for a. while and the bell was rung ; after the 
requisite number of 'Members entered the Chamber, the Deputy President 
again called on Mr. Ayyangar to speak.) 

Mr. M. Ananthasayanam Ayyangar: The pomt of order js this. 
This amendment, Sir, cuts at the very root of the principle of the Bill 
which has been accepted. The amendment seeks to do two things. These 
are :  " Notwithstanding anything contained in the law, usage Or contract 
to the contrary, no marriage ...... ". 

, Mr. Deputy President (Mr. Akhil Chandra Datta) : It has been 
:&llowed, and it is under discussion for some time paSt. I am afraid your 
:point of order is too late. 

Mr .•. S. bey: Sir, it is with a great sense of responsibility and 
regret that I am rising to make a few observations after the House W88 
treated to a very learned discourse by our revered friend, Dr. Bhagavan 
Das Ji. On very rare occasions this House gets an opportunity of listen-
ing to orations of this kind. Weare accustomed to listen to mundane 
things and humdrum affairs, but serious efforts at clarification of essential 
ideas which are at the root of religious conceptions of the people are very 
&eldom made and such questions are very seldom discussed in this House. 
This is not considered to be a place fit for carrying on philosophical dis-
cussions of this nature, and the Hbuse is always ill-prepared for it, and 
therefore, not only for the inherent merits of the discourse but also for the 
novelty it has provided, I regard that speech as one of the noblest per-
formances in this House. 

Now, Sir, .. w have ,peen told what are the fundamental conceptions or 
ideas ~  govern the conception of " Varna Vyavastha ", as explained 
by those ~  laid the foundation of Hindu sociology and Hindu social 
structure, and in expounding the theory of "Varna Vyavastha", my 
learned friend has given his own interpretation and his own tlommentary 
u.pon certain texts whiCh were referred to in the course of the discussion 
today. I do not like to go into the academic discussion of such matters. 
Possibly, I do not feel myself equal to that task. Let me confess that also 
very frankly. At the same time, I think it is due to the old Pundits, 
whose views have been controverted here by the learned speaker, that I 
lihouid make an attempt to show that the views propounded by those old 
Pundit. .. are not altogether without foundation. Now, what is the exact 
position with regard to the meaning of the Vedic texts and the real 
prineiples that underlie the soeial structure of " Varna Vyavastha ", it 
is difficult for anybody to say ..... . 

Mr. Ghansbia.m Singh Gupta, (Central Provinces mndi Divisions: 
Non-Muhammadan) : Is there no difference of. opinion between the Arya 
Samajists and the orthodox Hindus already on the 'interpretation of the 
word "Varna ", and are not the Arya Samajists interpreting the 
word " Varna " as meaning other than by birth alone' Do not the Arya 
Samajistil interpret the word" Varna" as meaning" Guna Karma" , 
If this is a fact, is that not a ground to give the!p relief' 

Mr. II .•. A:aey : My friend is entirely mistaken. tet me mlike my 
position quite clear at the very beginning. I am not trying to support 
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the amendment at all. My point is this. Although, it has been my mis-
fortune to rise. several times in the course ()f the discussion on this Bill, 
and although I had brought forward several motions myself, I do not 
want the House to be under the impression that I am opposed to the 
principles embodied in this Bill. That I have made perfectly clear in 
my first speech, and I want to make that clear today also, but when 
certain authoritative propositions are laid down by so eminent a scholar 
88 Dr. Bhagavan Das Ji, I think it is only due to those old ~  whose 
views are controverted here, and whom nobody represents m thIS House, 
that I should show to the House that there is also another side to the 
picture. I do not dispute for a moment that the Al7'a Samajists accept 
" Varna Vyav88tha" in the particular sense in which ~ has ~  
explained in the learned disoourse which we ha,ve heard thIS mornmg. 
N"or do I dispute their right to IQalte the ~  ~  ~  
from that point of view I don't want to say anythmg agaInst the Bill, 
but I am not prepared to say that those who propound the other view are 
wrong, and that they do so without any foundation ..... . 
. Mr. Gha.nshiam Singh Gupta.: I accept that. 

Mr. M. S. Aney : It is only for that purpose I am trying to .make 
a feeble attempt in: ~  House in the name of those old repositories of old 
learning, which is represented outside, but. whose representative m nut 
here, and with due deference to the learned scholars who ar(\ here and 
of whom we have the noblest example here in our revered friend, Dr. 
Bhagavan Das Ji, in the name of those old Pundits I want to show to 
the House that there is a.nother side tolthe picture also. What the Vedas 
say precisely, I do not know, but it has been the attempt of many modern 
scholars to.show that the prefient idea of " Varna Vyavastha" as having 
something to do with the birth of a particular individual has no founda-
tion in Vedas at all. My own idea is that I do not regard this interpreta-
tion as a result of any deep research at all.· Out of their ~  to certain 
modern principles which have been recognised 1,18 sound prip.ei!J)les orf 
ethics and universal morality, I say that these modern scholarS ~  carried 
away more by this doctrine of general morality and accepted philosophical 
ideas, than by the sense and spirit of the text books. I also think their 
study of mOdern ideas gives them a new insight and enables tbfflIl to 
see something which probably they could not otherwise see or justify. 
Thus there is a great likelihood of the texts being viewed in a particular 
light because of certain new things having been brought to bear upon 
~  who make an attempt to interpret them rather than underst811d them 
III the sense they were to be naturally or ordinarily interpreted. This 
is a possibility which the B;ouse should bear in mind. I am not in a posi-
tion to say definitely which is right. It is difficult ·to go to the first princi-
ples and real objects of the authors of the texts. It has been said without 
any fear of contradiction that the entire idea of " Varna Vyavastha " 
having something to do with the birth of a man is a later growth and that 
it has got no f(mnda.tion whatever in the Vedas, and the two Shrutis in 
the Purushasookta have been quoted and interpreted also by my revered 
friend, Babu Bhagavan Das Ji, to sloow· that the original "Varna 
Vyava.'ltha " was something different. With due deference to him, I say 
that" Varna Vyavastha" was probably even considered in the Vedas as 
having something to do with the hirth of a man. It was a kind of status 
which a man probably acquired at his birth. There are passages in tht' 
Vedas which give some gronnd for a man to propound a theory of this 
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nature. For example, I shall only recite one mantra, which is probably 
familiar to those who have something to do with the study of law, describ-
ing the well known theory of the three debts,-there is a well known passage 
of Yajm Veda : it is this : 

"Jayo/Tll41W ha wai b,.amhana 8tribhir wa '/'ima.ir rinawan jayate! 

Fodnena deGebhayah prajaya pitrubhayo braflWlCharyen riBhibhyah. ! 
80yam nriMyo yajwo, pu.tree brahmGohareech.a ! I " 

It meana this: Mark the word: 
" .A Brahmin, at the time of his birth, comes burdened with & triple debt on m. 

IteBd ;  a Brahmin, &8 BOon as he is born, come8 with & debt of theBe three kinda." 

Now, this very Shruti lays oown that a man comes with the status 
of a Brahmin at the time of his birth itself, but without taking this to be 
the meaning of the whole mantra ..... . 

Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan 
Rural) : Sir, the amendment really seeks to eliminate the effects of the 
Bill ...... 

Mr. II. S. Aney :  I am very sorry to observe that mY' friend should 
have taken this objection at the proper time, that is, when my friend, 
Dr. Bhagavan Das, was discoursing on this ..... . 

Mr. N. V. Gadgil: It was for you to take the objection then. 

Mr. II. 8. ~  : If you are conniving at that, it is your misfortune 
that you have to connive at this. Sir, I am anxious to see that this Bill 
is passed today. That is my anxiety. I am for the Bill, but at the same 
time I do not want to swallow anything that comes in so long as I am not 
prepared to believe it as a correct thing. I am only trying to iput the 
other side of the picture. I have cited this one mantra to show that even 
in the Vedas· .ere are certain passages which indicate that they used 
to recogn* a certain status to a man by reason of his birth. On account 
of his l ~ Karma, his status may have been altered, but that he belonged 
to a particular Varna at the time of his birth cannot be disputed fO'l" a 
moment. 'And what did the great mantra of Purusha Sookta say, and to 
which my friend, Dr. Bhagavan Das Ji, referred. The whole creation 
it explained as that coming out of the sacrifice of a great Purusha which 
is described in the very first Rik of the Sookta, " Sahasra Sheersha 
Purusha ",-meaning hydra-headed or million-headed Purusha as it has 
been translated. I accept that translation of the term. Then -in the 3rd 
Anuvak, the question is asked " in what manner this great Purusha 
divided himself into many parts". Then comes in the mantra, which 
gives the answer and which has been recited here. The meaning of that 
mantra is that the Brahmin came out of his mouth, the Kshatriya was 
born out of his arms, the Sudra from his legs and Vaisha from his t.highs. 
Now, this is a language which admits of being interpreted in different 
ways. There is nothing in thIs mantra to describe it as a social structure 
of four-fold classes that has come into existenee only on account of cl8.'lsi-
fiClltion· ~  in accordance with ·temperament, occupation, pl'ofe'l-
sion, and 80 on. ()f the peTSOns born. out of that Purusha. However, it is 
verydificult to enter int.o a discttssion of these t.hings, and quotati()'M 
eati.. be multiplied in I!Uipport of either interpretations. But I want to 
assure the House oneihing. We· are discnSStng ~  things. 
things which 4!'xist today and With wltich wellre ~  We find ·that 
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there are certain anomalies which require to be remedied, there are certain 
defects which require to be cured, there are certain kinds of blemishl'.8 
oIa definit.e nature which have crept into the body politic and which 
require to be. rem?ved. liut. in ~  all these things, you must 
constantly bear In mind one thing, tnz., the fundamental ideas on which 
the Hindu law itself is based. My friend, Dr. Bhagavan Das, said that 
on account of certain entirely misleading interpretations put upon these 
ancient passages by modern writers and the distorted ideas formed of 
Varna Vyavastha, a kind of Jisorder and anarchy has been enacted and 
he seems to be out to cure it. Sir, I warn my friends here to be under 
no delusion of this kind. Weare not here to cure Hinduism of such 
defects as Varna Vyavastha has been held responsible for. If you are 
out to cure them, you cannot say that you are out for a limited purpose. 
You must confine yourself to the limited position. You have no brief 
to give any large order to this House. I am not here to reform Muham-
madanism, I am not here to reform Christianity or any other religion. 
With all the respect that I am capable of giving to a great man like Babu 
Bhagavan Das for the great services he has rendered to the cause of 
Hinduism, I submit he is wrong in asking this House to accept his inter-
pretation of the texts. I have great respect for him as a thinker and 
philosopher, and my esteem and regard for him have remained un-
diminished even after his cessation from the Theosophical Society, but 
with all my respect for him, I feel that he has  no business to ask for a 
reform in one of the fundamental conceptions of Hinduism by interpret-
ing the texts in the way he has attempted to interpret today. Sir, 
Hinduism has grown without the aid of any political authority. Hinduism 
has prospered without the assistance of any political power, and I assure 
my friend that, notwithstanding all the efforts of that political power to 
crush Hinduism, it has survived and it will survive, on acoount of its 
inherent strength, on account of its intrinsic merits, on account of certain 
sublime principle on which the whole thing stands. Hinduism does not 
need the support of any petty reforms and Bills of any kind. At the 
same time, I say that certain blemishes and defects which have crept into 
the Hindu society may be cured and remedied, and unless you take the 
view that this Bill is confined to the curing of such a particul&.r kind olf 
evil which has crept into the body politic, you are not entitled to claim 
the indulgence of this House and also to claim the vote of this House. I 
only hope, therefore, that the House will agree that this Bill is intended 
to meet certain difficulties that are facing my brethren, the Arya Samajists . 
. Whether the entire body of views on which the Arya Samajist is based is 
correct. or not is a question into which I need not go. I would only say 
this, that a great man, a great Rishi came into this world and founded 
a l ~  sect with a large number of followers who have now formed 
themselves into a community which has come to stay in this country, which 
has a right to work .according to its own light, which has a claim upon 
the sympathy of the Hindus in general for the many services they have 
rendered. Whether they should come forward with a Bill of this nature 
or not may still be a matter of opinion with some. But if you look at 
the question from that point of view, I have no dubt that. they have a 
case, and for that purpose we are !!,oing to support the BIll. But. the 
point I was driving at was this. There are cf!rtain conceptions of H!ndu 
law on which the whole Hindu society is based, and those conceptIons, 
those principles and those rights of inheritance and. succession . are all 
hased un on certain conceptions of the Hindu law as l~l  down by Mann, 
~~ E 
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lind: Yajhdval4ya. It may be ihat :Uanu's interpretation may be deemed. 
wrong, by. some, it may be ~  diflereut from that of the ~ 

but· there is uo gainsaying the fact, 1f we look at the texts of M;anu and. 
d}:e various mokas that he accepts, rightly or wrongly, that the theory of 
Varna Vyavastha has something to do with the birth of a man, and the-
.hole of the Hindu law is more or less based upon that theory. 

l~ al'na cannot be changed from day to day according to the occupa-
t;jon of a man, but V ~  is a thing which a man can claim on aecount 
of his birth. It is for that reason that rules have been laid down for the 
son of a Brahmin to be initiated at a particular age, and the son of a. 
yaishya and of a Kshatriya at a particular age. 'l'hese have been laid 
down differently for the different varnas. How can you explain them 
except on the hypothesis that they take varna as going along with 'ijle 
birth of a man' It may be that the varna may be changed later on on 
.ccount of the karma of a man, in certain exceptional cases, but for a 
certain stage of his life it is his birth that gives him a certain status which 
goes by the name of varna. I do not want to go into all these things now 
but I want to say that if you want to be governed by that law it unfortu-
nately claims as its basis the theory of varna based on birth. If that 
C¥lntral fact is borne in mind then you can understand to what lengths 
you can go and at what limits you must stop in asking for a particular 
reform. I would have liked Dr. Bhagavan Das to discuss this question 
more from the practical point of view rather than take us into the higher 
~  of philosophy where very few of us know how to soar. We havtt 
not got those wings and what wings we had, have been clipped now. It is 
gjven to very few men like Dr. Bhagavan Das who by dint of their 
iJhaginationcan soar into ethereal regions and move about there for a 
long time and then come down to earth when they like. We have to move 
on all fours and we are in the midst of serious difficulties and ~ 

ments that are thrown across our way. For ourselves we must go by 
the idea which has been laid down there. I am perfectly satisfied that 
'the Bill is confined to the particular topic of certain defects and from 
that point of view if we are going to give some relief to the Arya Samajists 
I do not understand, with all the admiration I have got for the energy 
of my IIonourable friend, why my friend, Mr. Bajoria, is fighting for tbis 
particular amendment in this Bill. If you are prepared to give some 
relief to the Arya Samajists in the matter of marriage then do not deny 
~  in the case of those ~  which have taken place before. If 
we leave those as invalid marriages and ll~ ~l unions, that is not desirable 
at all. In order to avoid that unse,emly spectacle ,pf men and women 
moving and living together in. intimacy ~  being legally married 
and mixing promiscuously, which :po ~ l lpan can ~ l  for one 
minute, you must find some remedy an,d get rid of that l~ 

'Spectacle. If you are prepared to. make an ~  for and legalise inter-
·caste marriages, you mao;!; also take care of those who have committed that 
mistake before and do not allow them to suffer permanently for that mis-
iake. So flir as not giving retrospective effect to this Bill is concerned:, 
I' must say that I cannot be a party to that proposal. With these feW' 
remarks I ~  that amendment but at the sam# time I wish to 8Jn'ologise-
to the revered· Dr. Bha/!'avan Das for whatever I have said andwbatever 
D!-orLE would;,ha'Ve liked to say. I would have liked. to try to ~  ..• 
dP.finition of religion. I do not want to give the definitions ~ ~  may 



be found in the Mahabkarata and other books which have little to do with 
l)hal"Illflshastra as such. These are definitions that have to be excluded 
from oUr minds. You must go to the fountain-head of Dharma-Bhastra, 
itself and for that you have to go back to J aimini. It is a book in which 
the question of dharma is discussed from the scientific point of view. 
Jaimini defines Dharma: "c/L(Jdana l ~ I  arthah "-what mauife::lts 
itself as a -scriptural command is Dharma. It is on the basis of that that all 
the commentators later on have expounded their theory and tried ~  
iuterpret in the light of the eanons laid down by J'limini the various textS 
of Dharma Shastra and Sutras. I should have liked to expostulate and 
dilate upon dharma in that particular aspect, bui I am sure I would have 
taken this House into a diversion which may not have appealed to them 
but would have been on the other hand Ir.ost embarrassing to some of 
them. I would have made confusion worse confounded rather than ad,lel! 
to their light. Already the other day when I made an interl'uptiun my 
friend, Mr. Gadgil, said that it gave more of heat than light. 

Mr. :N. V. Gadgil: That was about the interruption then. 

Mr. •. S. Aney: So I find that even when I want to give light 
I cannot do it and give only heat. So I do not want to add Slnything 
more to the heat of the House. However, my intervention in this debate 
was mainly to show that although I cannot but admire the great ingenious-
ness with which his theories were expounded by Dr. B,hagavan Das and 
the support he has got for his fundamental theories and principles, I want 
this House to bear in mind the fact that the ancient Pandits had theories 
of their own which can be propounded with eqnal learning, with equal 
auiliority and equal erudition. That is the other side of the picture and 
they have also a case that can be properly put forth. If I have been able 
~ convey this idea to this House even in a small measure, then I have 
done my duty. I will conclude in the language of the wizard, the border-
minstrel of Scott of old : 

•• If one heart throbs higher at its sway 

The wizard note has not been touched in vain." 

Sir, I oppose the amendment. 

Maulana Shauka.t Ali (Cities of the United Provinces: Muham-
madan Urban) : Sir, I have to make just a few remarks which I hope 
the House will listen with attention. Thank God, there is a great awaken-
ing in the country among all its people and they realise that many thingil 
had been done in the past to which they object ; ~  things which they 
want to put right in their own circles, so that the cour.try may walk along 
the Ipath of progress. This H&Use and later on the House under the new 
constitution 'will ha# many opportlinitif's of discussing sodai reform aria 
social Bills and many urgent matters; correct many mistakes that ha"c 
been made in the past, c6ncei-iring Hindus, Muslims and other ~  
They would like to have these oorrected and the law changed so that it 
would sat.iSfy the convictions of all the people. EYen in this ~  ~ 
are 80 rilany social reform Bills; some proposed by our Hindu brothers and 
'some proposed by Musliins, and I want that we in this Assembly shoriia 
deal with these queStions with great reSpect, dignity and patience. Tf 
we go 6ut, and criticise something in the Hindu faith-it is not my faith 
bilt there are millions of !people in this country who believe in it, it ~ll 
not be right to interfere. The Qoran commands me to respect other faitlis. 
"Lakuni dimakmi, wa Uyu din" (to you your taith, to me mine). Dudlig 
L380LAD d 
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discussions in this House, there may be things which seem strange to ~ 
but they are not strange to millions of people in this country, I should 
not deal  with them with urban levity. I have a perfect right to go and 
preach and explain my faith and discuss things with people of other faiths 
so that we may come to a common undenotanding. But I do not think it 
is right that when in this IIoU''le a refonn is introduced by l~ of one 
faith, the people of other faiths should intervene when it does not concern 
them at all and say things that will only hurt and probably make things 
worse for everybody. This is my oonviction and I feel I am right and I 
would like to recommend it to my Muslim and Hindu brethren and to 
others also. Ii there is a Bill being brought in by the Muslims and it 
concerns no one else but the Muslims, then the discussion-if unfortunately 
there has to be discussion here-must be left to the Muslims to say what 
they like : and the same if it concerns Hindus or Christians or Parsis. 
If it does not concern me at all and I do not know anything about another 
faith, it is futile on my part to attempt to take ipart in the discussion. I 
have heard with great respect both my revered brother, Dr. Bhagavan 
Das Ji, and my friend, Mr . .Aney : both have put forth their points of 
view : it is not for me to intervene as I do not know enough ; it is a matter 
for the millions who live by these convictions to decide what is best for 
them. You cannot decide those convictions simply by the votes of a man 
who may be carried away by the eloquence of one or the learning of 
another : it should be left to the people of that community to decide in 
matters of faith. My sympathies may be on one side or the other : there 
are some social reform Bills which I hope my Hindu brethren will 
unanimously accept : there are some social reform Bills which I hope will be 
accepted unanimously by all Moslems. It would not be right for me, though 
it may appeal to me,. to attempt to say anything. It may not appeal to the 
vast majority of the ipeople who profess that faith ; and I do not think 
this House and specially people of other faiths should intervene and make 
things worse for the country, bad as they are today. Therefore in all 
humility, I suggest that in these matters we should be very careful how 
we proceed. I have the fullest sympathy with the Arya Samajists in this 
Bill. 

Sa.rd8l' Sant Singh: What about the amendment , 

Maulana Shaukat Ali: I have got my convictions. Toleration is 
all very well : toleration mean.s that while you do not throw overboard 
your own convictions, you respect the otllerpoint of view, it means that 
though you differ from the other man, yet you give him the liberty to 
live his own life according to his own convictions. I think it will be 
wrong for any Muslim to go and expect for the sake1jn personal friendship 
or political in1luence that anyone should go ~  his own convictions 
lmowing very well that it was not sanctioned' by his faith, just to please 
the other, from either strength or weakness. I think it would be wealrne1s 
and I do not want any people to be weak. As·far as the Hindus are con-
cerned, the matter must be left over to the Hindus amongst whom &l'8 
the AryaSamajists. Let them settle it among themselves, and when-they 
have come to a settlement, I shall give them my blessing if it does not 
hurt me. If I have got any matter of my faith and I come to tbis House 
a.nd we the Muslims are Il..,OTeed out-side and illSidil. then I think others will, 
if it does not affect them at all, do likewise. But if it affects the faith 
of any man-Hindu, Christilln. Parsi or other, then it is the duty of a 
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~ to speak out honestly and frankly and with conviction. If this Bill 
was confined only to marriages between Hindus and Hindus I might have 
kept back and said nothing because 1 do not know enough about it and 
I. do not ~  and it .is not right ?n my pan to intervene, though I 
may have my own sympathies, to,take sIdes...... . 

Mr. N. K. Joshi (Nominated Non-Official) : What is the amend-
ment 7 

Maulana. Sh&uk&t Ali :  I am only giving general principles-I am 
not talking on any amendment. My friend (Sardar Sant Singh) asked me 
" What about the amendment 7" There is an amendment also in the 
name of Sir Muhammad Yakub and Syed Murtuza Sahib ..... . 

An ~ l  Member : They are not before the House. 

Maulana. Shauka.t Ali: My friends over there do not understand 
these things probably : they have no convictions of their own and they 
think it very nice to laugh over these matters and make jokes about ~  
But I take it very seriously. I only want to express to my Muslim brothers 
that in matters coming before this House like this, we must do nothing to 
make things worse than they are. Let the men who know all about it 
and whom it concerns settle among themselves ; but others whom it does 
not affect, let them keep out of it because otherwise they will get what they 
give and this House will become a cockpit for bickerings and quarrelling. 
'fherefore I do say this : that as far as we Muslims are concerned, if a 
thing does not concern us, I think we ought to keep quiet and wish the 
Hindus luck and we hope that they will agree among themselves, and that 
when the time comes and we ourselves want any mistake corrected then 
they will give us their sympathy and support as we gave it to them. 

Mr. M . .Asa! Ali (Delhi: General) : Sir, I move that the qucstion 
be now put. 

is: 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

., That for clause 2 of the Bill, the following be substituted: 

, 2. Notwithstanding any law, uaage or custom to the contrary, no marriage 
contracted after the commencement of this Act between two persons being 
at the time of the uiarriage Arya Samajists shall be invalid by reason 
only of the fact that the parties at any time belonged to different castes 
or different sub·castes of Hindus or that both the parties at any time 
belonged to a religion other than Hinduism '." 

The motion was negatived. 

Ba.bu JitLijna.th Bajoria. (Marwari Association: Indian Com.riJeree) : 
I do not move No. 13. I moye No. 14. 

Mr. G. B. ~  ~ l  Department) : On a point 
of order. Before the Honourable Member moves No. 14, I ask your 
ruling whether he should be' allowed to do so. The amendment which 
has just been disposed of sought to make thrbe changes in the original 
clause. The first was thf:! change sought to be made separately by the 
Honourable Member's amendment No. 14, the second was the change 
sought to be made separately by his amendment No. 15, and the third 
was on another point on which he has not given notice of a separate 
amendment. I submit that the House did not agree to his making 
these three changes in the clau.qe, tuld that he should not be allowed to 
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effect the same purpose by moving amendments ~ l  ~  ~ 
points have been disposf:u of by the amendment WhICh ~  been ~  
if I may say so, ad l ~  and which has been I ~  and I submlt 
that. he should not be allowed to bring ~  up aga.J.n separately by 
separate amendments. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Before we 
come to ~ l  No. 14, there are two other amendments. l\1r. Kazmi, 
No. 1 in the Supplementary list. 

(The Member was absent.) 1 

TI1/'n we come to amendment No. 14 on the original list to ll ~  
objection has been taken. 

Babu Baijnath Bajoria: My amendment No. 12 wanted to con-
sider changes in the Bill. First was about this retrospective effect and 
then there was that " either or both of the parties at any time belonged 
to a religion other than Hinduism". The House has not accepted the 
whole amendment as I have it in No. 12. This amendment No. 14 only 
wants that retrospective effect should not be given. The House may agree 
to retrospective effect not being given, and so I think the amendment is in 
ordf:r. 

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: 
Non-Muhammadan Rural) : Th(' am('ndment is entirely out of order. If 
you will look at the clause itself and compare it with the languag(' of the 
amendment No. 12. you will see that exactlv these words had been omitted 
from the body of the clause. The c]aus(' ~  it is runs thus: 

" Notwithstanding any law, usage or custom to the contrary no marriage contracted 
whC'th('r before or after the comlllenCt'ment of tillS Art ..... " 

That is how this clause runs. Now, kindly look at the amendment: 
" Notwithstanding any law usage or custom to the contrary, no marriage contracted 

after thp commencement of this Act ..... " 

That is, the words " whether before or " have been omitted from the 
original clause, and now he wants by No. 14 to omit the flam(' ~ 

" whe1her before or ", which cannot be allowed, amendment No. 12 having 
been negatived. 

Mr. Deputy President (Mr. AkhiJ Chandra Datta) : Amendment 

3 P.M. No. 14 is covered bv amendm('nt No. 12 which has 
()pen disposed of. Thrr('for(', it is out of ordrr. So 

a1<;0 amendmrnt No. 15. Kos. 3 and 4 on the supplementary list also go. 
Amendm('nt Ko. 16 on the original list. 

(-;\1r. Kazmi was absent.) 

Amendment No. 17. Sir Muhammad Yakub. 

Sir Muhammad Y&b (Rohilkund and Kumaon Divisions): 
¥uhammadan Rural) ir, T move: 

" That in rlause 2 of the Bill, the words " or that either or both of the parties 
at any time belonged to a religion other than Hinduism' be omitted." . 

Mr. Deputy President, we are 110W lit· the threshold of a very 
~  tm'ning point. in the annals of the British Empire in India. The 
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"[Sir Muhanu:nad Yakub.j 
and so far as equality of human race is concerned, I can say, with pride, 
that Islam still goes ahead of every social reformer in this world. The 
rights and privileges which we have given to women, no other religiolly 
and no .social reform has yet been able to give them up to this time.. 'J 
Mr. It. Ahmed: What about purdah' (Laughter.) 

Sir Muhammad Yakub : hslam was never vanquished by any other 
people, but we have alwayB ~  at the hands of the ignorant amongst 
ourselves, and, therefore, let us not look at the man says Ali, but look at 
what the man says : 

" La ~  elama,aqiilii tIa Lannn unzur Ilia 'ffIIIIlOl,." 

We must see what is said and we must not look at the man who utters 
IOmething from his mouth without knowing what it means. 

, Now, Sir, as regards marriage reforms also we have got no restrictions . 
.A Muslim can marry a woman of any caste. and then we have been told-
" Va atJ8heruhunna biZ mo.roof." 

• You must treat your women with kindness and politene88.' 

So far as treatment of wives or women is concerned, we do not want 
any social reform from anybody outside our own religion. 

Now, Sir, as regards adultery, I must say .. :) ") 

lIIr. N ... Joshi: On a point of order. MayYask you whether we 
are not entitled to ask the Member to speak to the amendment' We 
have not heard anything about the amendment so far. 

Sir Muhammad Yakub : You have' not yet heard me speak, and, 
therefore, you do not know what is relevant! 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Much more 
latitude has been given to speakers, and; therefore, I do not think. I should 
stand in the way of the Honourable Member. 

Sir Muhammad Yakub: We heard Dr. Bhagvan Das giving 8. nice 
lecture OD-this point. What I wanted to .say is that adultery is considered 
as the worst of crimes in the eyes of Islam, even a grel!ter ~  than 
murder, and the punishment which Islam inflicts for adultery is much 
greater and more severe than the punishment which Islam ordains for a 
murderer. So much for reforms in our religion. Now, we Mussalmans 
do not want tl;1at our religion should be interfered with in any way by 
any piece of legislation in this House. We will not come in the way of 
imy community, or section of the people who think that their religion 
needs reforms at the hands of this Assembly. We do not want to become 
a stumbling block in the progress of anybody in tJPs House. Now, the 
Bill as it runs has created a grave doubt in the minds of the' Muslims that 
this Bill when it is put on the Statute-bo:ok will cover the cases of the 
MllSS8lmans, and also of Christians, Jews and other non·Hindus. Th81 
words are " or that either or both of the parties at any time belonged to 
a l ~  other than Hinduism". Islam, Christianity and Judaism are 
all religions other than Hinduism and therefore it is quite clear that all 
the people belonging to any of these religions will come within the mi'; 
chief of this Bill. I am not alone in the view which I have taken on thii 
que'Stion. Some great Muslim jurists, like Mre- Justice Niamatullah of 



the ~  High Court, who has a reputation for being -a g'Peat 
constitw;1onal lawyer, hold the same opiniOn. He says giving hIS opinion 

~~  " 
•• 'l'he Bill, 8.8 it Btands, aims at much wide" IICOpe being given to the proposed 

legislntion. Section B provides that the tnar1'lage "of an Arya Bamaj, apparently m.'\le 
or feUiale, with a perJlOn of ' different religion' Bhall be valid, any law or usage or 
eustolU to the contrary notllithBtanding. It follows that the personal law of all other 
eOlllwunitie8. is to be abrogated in cases of mixed marriages of the kind this Bill sef'k. 
to Jegaii8e. A marriage between a Muhammadan or Christian and an Arya Samajist 
is to 1:e deemed to be valid in case the inheritance from the Muhammadan or the 
Ohristian is in question. According to the personal la'\ of the propositus the rule of 
inherit:mce applicable in his case excludes the husband or wife as the case may be 
and the children born of such union but this Bill would so far supersede that lawai to 
make ~  marriage valid and entitle the husband or wife and the offspring of that 
Illll.niage to inherit. I entertain serious doubts if the other communities will agree to-, 
their flwn laws being 'interfered with in the manner desired by the mover of the Bill.' '....J 
Mr. Ghanhiam Singh Gupta: Is this the opinion given by the 

Judg€ on the Bill as introduced or on the Bill as it was introduced by 
Mr. Mnkhtar Singh Y 

Sir Muhammad Yaknb l~ l  as I complained on the 
floor of the House, this niH wa'! never circulated for obtaining public 
opinion, which ought to have been done, but in this respect clause 2 of 
th61 present Bill and the provision ill l\£r. l\fukhtar Singh's Bill are the 
same and therefore thE:' opinion expressed by the learned judge m equally 
applicable to the present cas.e ... -, • -----.-.._, 
Mr. GhaDShiam Singh Gupta: Will the ~ l  Member read 

from Mr. Mnkhtar Singh's Bill ~  I 

Sir Mubammad Yaknb: I have read that. Later on JustIce 
Niamat..ullah says: 
.. lln the whole I do not think any legislation on these is called for. Under the 

existing Jaw civil marriages are permissible within certain limits on certain formalities 
being observed. Marriages between persons of different religions should be in accord, 
anrc with that law. As for Arya Samajists belonging to different castes a properly 
drafted Bill will have to be introduced ; the present one cannot be 80 amended as to 
make it innocuous." 

With your permission, I will now read a small passage from the 
opinion of the Chief Justice of the Allahabad High Court, the Honourable 
lfr. Justice Sir Shah Sulaiman. Let us see what he says. This is on 
page 7 of the Opihlons : 
•• The draft Bill goes beyond the, Statement of Objects and Reasons. While ~ 

Jntter &R explained in the speeches is Mnfined to followers of the Hindu rf'ligion, 
clause :l would apply to people belonging to other religions also. Even assuming that 
the Hill would be modified 80 as to apply to Hindus exelusively. the proposed enactment 
would hp. unjust to the members of the other religious persnaaions. It seems unfair 
to lay down that a member of a fam,ily of a relative dependent on or a person under 
the ~ l  of any Arya Samajist should necessarily mean an Arya Samajist for 
t,he purposes of this Ad'.'- .  " 

and then, again, he says something about cIau!18 3, with which we are not 
dealing at present. Then, Sir, at the end of the page ~ 

,. <-'lause 3, if enacted, would also be in conllict with oooer religious laws and will 
abrogate them. I am therefore strongly opposed to the Bill in the form in which it 
Btand!! at present." 

~ Sir, the'late Mr .• ~ Mohammad Ra.za, a Juaie Of 'the Chief 
Court, Lucknow, also says : 
•• r am not, in favour of this BiD:." 



.".. 

LSir Ml1h,mDNLd ~  .] . . '.. . '. .  .  .  u 1m a 
. ~ Sir, this is an ~ !rom tP,-e ~ ~  ~~  ," 1 'w 
is ~  on page 5 of the opimons. , 
" But the Bill as it is drafted, does alfeet other commUDitiea and their laws and 

in tho guise of girlng validity to the marriage of Arya 88Dll1:jists, the intereBta. ~  
laws of other comlllunities should not be alfeetetl. All the marrw,ge has to get validIty 
from le&o1slation, it has to be foUnd out wheili.er ~  to the usage of Arya I ~ 
the l/Iarriage is only a contractual relationship, revocable by eitherhuaband or wife ~ 
hoth, or a sacrament lasting for ever, as among high-class. ~  and, if. the ~  
proper laws for the dissolution thereof should also be prOVIded m ~ Act Itself, ~ ~ It 
t:o be n self-sufficient Act. FUrther, apart from the st,a.tua of marl'l&ge a8 ~ 
to Arya 8amajists even a Mualim woman can become a convert to an Arya l ~ 
Dnn as many women are sharers of residuaries in Muhammadan law, and as they will 
lose their rights to the properties by succession on account of Act XXI of 1850, and 
even their children or other heirs will be entitled to claim their shares, provisions have 
to bc hlade in the Bill for inheritance, as di1ferent religions have different system ~ 
inher:tance.' , 

Then, Sir, on palre 4 there is the opinion from the Chief Commis-
sioner of Coorg. He says : 

., The Bill in its present form affords undesira.ble ~ ~ 11I1SC1'llllulous 
persons to take advantage of itsprovisioDs." .. ," " 

Exactly w'hat we are afraid of ! 

Then, Sir, from the North-\Vest Frontier Province, which is a pre-
eminently Muslim Province, we have got the following opinion :' this ill 
from the Chief Commissioner of the N.-W. F. Province, published oJi 
page 2 of the Opinions . ..,-.... :2 
Dr. Khan Sahib (Nortli-Wel>t Frontier Province: General) : There 

is no Chief Commissioner now. 

Sir Muhammad Yakub {There waR a Chief Commi8Sioner when these 
opinions were obtain<>d ; that ,vas in 1931. IJCt me remind my friend that 
tp,ese opinions were collected on :Mr. Mukhtar Singh's Bill. The Chief 
Commissioner says : 

•• As it stands, it (the Bill) has aroused considerable resentment in the Muham-
Dladall community owing to the existence of the words • or to different religions ' ill 
section 3." 

It has been taken that these wdrds will validate the marriage of an 
.Arya Samajist and a MussaIman woman-a marriage which i.s prohibited 
by Muhammadan law. This is not I think the ~  of the drafter 
~  the Bill, nor can it be properly read into the wording of clause 3. 
This clause should, in ~  P ~  be re-drafted in order to 
remove any possible objection. ~  • . 

l'tIr. Ghanshiam Singh Gupta:.:' ill you please read the suggested 
redraft T 

/' '. "", 
Sir Muhammad ~ Probal)ly you can ~ ;  I need Dot take 

~  time of the House. ~  far as the ~ of the opinions ~ 

have l ll l ~ ~ are ~ ~  asI have also submitted, a very 
large number of. the :t\tussalmans did not take any interest in this BilJ4 
and did ~ ~ to ~  their ppinions ~  obviously, they thought 
they were not afl'ecre'd, and they were in fa'lt' misled by the. heading of 
~~~ l ~ l a.ought it. ,did not concern them and that therefore they 
need,?ot go into it • .;; details. Since this B.ill h8.l!. ' ~ ~  ~ l l ~ 
of thIS Rouse, I have seen a number '# ·.}fl}3hJD ~ ~ ~ ~ 1. 



· .which the Ulemas ~  ~~ ~ ~  of Muslim law have ~ pave 
.doubts about the apphcabihty of thIS clause to the Muslims and we the 
~ l  representatives in this House, have been a.'>ked to ~  care' that 
the Bill should not be paoSSed in a fo'rm which might arouse any suspicion 
that it would affect their religion. It may be said, Sir, that this word 
is here and that word is there and therefore it will not affect Muslims or 
t,hat it will not place the Muslims in a worse position than they are in at 
present. But I submit-" why do you add another avenue for suspi-
cion 1 ,. Why create the feeling in the minds of MUl:llims-they may pe 
wrong but the feeling is there, and the feeling i8·-that when democracy 
will be introduced in this cOUlltry, when matterR will be decided by the 
raising of hands or by casting votes in tte ~  (Laughter), not only the 
.political and social rights of Muslims but also their religion will be l~

fered with; and this is a great impediment to the progress of our country. 
It retards our progress ; it..s e1fect is that both the communities cannot 
march shoulder to shoulder towards their united goal. It is on account 
of these suspicions that instead of going nearer and nearer to our political 
goal we are going farther and farther ewry day. Therefore, I humbly, 
and ~ sincerely, appeal to my brethren, belonging to the majority com-
munity, that they should have a little toleration. We are a conservative 
peOple and we do 110t want to become reformers. It may not be a reality 
but why should anything be done which might create anr Ruspicion in the 
minds of the Mussalmans. The Mussalman is very touchy about his 
religion. Therefore, why should you do anything which will ~  any 
suspicion in the mind of the Mussalman that his religion will not be safe 
"'hen democracy rules over this land. 

Now, Sir, I want to say a word about the attitude of the Government. 
I submit, as I submitted the other day, that Sir B. L. Mittel' on behalf of 
the Government laid down the policy of the Government in matters like 
these. With your permission I will read a few lines from what Sir 
~  L. Mitte'r said. He made these remarks in the debate on the Special 
M9.I'riage (Amendment) Bill and they will be found in Volume I of 1931 
of the Assembly Debates, page 595. This is what he said : 

•• It is a fixed principle of the Government of India not to· interfere in any way 
-whatsoever with the personal laws and customs of the different people of India unless 
thoy hUH' very strong and conclusive evidence that the change is desired by the people 
·who are affected." 

tr. "' 
Now, Sir, I would request the Government, through you, to ·tell me 

if there is any conclusive evidence that the people, even the Hindus, who 
-are to be affected by this Bill, are unanimous. The way in 'which my 
lral'Jled friend, Mr. Aney, has advocated the cause of ancient Hinduistn 
aud the way in which my friend, 1\1r. Bajoria, has fought for it ... )---.""'") 

Mr. N. V. Gadgil : He ~ l

Sir Muh8JD.D18fl Yakub ':' \Qf. ?ol1tse, he iR learned in his own line ; 
he knows somethiilg about ,the old teachin-g of the Hindu religion. He 
may not claim himself to be a reformer and he may not· tie ~ of those 
who want that the old principles laid down by Manu shoufd. be tampered 
with in this' Assembly at the hands of my friends lover 'tliere:(HSo, Air. 
~ way in which Honourable Members have spoken, against each other, 
·clearry shows the way in which the wind is blowing.' It clelt1'ly moWS 
Wnt there is a great divergenee of ()pinion amongst the Hindus tllem-
sen'es about this 'Bill. Therefore, the GovermneBt C&iJ. never be justified 



2196 [9TH OcT. 1936. 

[Sir Muhammad Yakub.] 

ill supporting a measure which, ~  of creating harmony, is calcu. 
lated to creaooo divergence and disunity among the di1ierent sectio.ns of 
the community. 

Then, again, only in 1934, ~ the Temple Entry Bill was intrO-
ducl'd in this House the same prmelple was repeated by the Hon-lUI·able 
Sir Henry Craik, ~ present. Home Member of the Government of India. 
His 'remarks will be found in Vol. 8 of the Assembly Debates of 1934:, 
page 2011. He said : 

.. }'urther, we oppose the Bill 011 the ground that it is contrary to the wishes of 
the gl't'ut majority of the people whom it will affect and that it has only the lukewarm 
support of ~ people for whose benefit it is obtensibly intended." 

Exactly the same is ·the case with this. Bill. It is only for the Jlur-
pose of satisfying a ha:ndful of that section of the Hindus, who call th".ID.-

l l ~ Arya Samajists, that this Bill has been brought forward in this 
IIouse and I submit that it is not right and proper for the ~l l ll  

to support a measure like this. As my learned friend, Mr. Shaukat Ali, 
lli1s just explained to the House, in matters like this Honourable l l ~ 

belonging to another religion should not interfere in matters which 
do not relate to their religion. If the Bill were confined only to the Arya 
8amajists, I would have been the last man too come in the way of its 
l'rogl"ess. I would again appeal to my friends through you, Sir, that 
they should not bring forward measures like this in this House. These 
lil!lall and ticklish matters have become the stumbling-blocks in ~ way 
of our progress and therefore for goodness' sake do not create an 
ullhealthy atmosphere for the establishmen·t of democracy in this country 
and do not insist upon passing the measure in the form in which it has 
b('en placed before -this House. With these words, I eommc)lll my 
nmendment for the acceptance of the House."Jf:-

[At this stage, Mr. President (The Honourable' Sir Abdur Rahim} 
resumed the Chair.] 

Mr. President (The Honourable Sir Abdur Rahim): Amendment. 
moved : 

" That in clause 2 of the Bill, the words ' or that either or both of the parties at 
any time belonged to a religion other than Hinduism ' be omitted." 

Mr. If. Asaf Ali : Sir, I had not the slightest desire to intervene in 
this. deba!e until I heard my learned friend, Sir l'.iuhammad Yakub, pro-
po')mg hIS amendment. As a matter of fact, I thought that it was a 
measure which was entirely and'<)exclusively the ~  of the Hindu 
community-in fact, not even"' of the Hindu cODlDlunity but only of tht" 
Arya Samajist community. But it' appears that ~  not oniy the 
Hindus, who are not Arya SlUJ).ajists, have taken a deep interest ill it 
but even my -learned friend, Sir Muhammad Yakub, has fOU)ld ~ 
thing in it which he considers objectionable, and, therefore he has pro. 
posed h)1iI. amendment!' Confining myself entirely and ~l l  to the 

~ proposed by Sir Muhammad Yakub, I would like to draw 
tile ~  of. the House to -the actual wording of the Bill which is 
now ~  the H?U8e ~~ I would ~ to eompar? it with the wording 
of thE' BIll on which opHllons were mVlted some, twe ago and to which 
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l'eference has been made by Sir Muhammad Yakub. Originally, I under-
~  it was Chaudhry Mukhtiar Singh who sponsored a Bill along the 
Sl,lJUe 'lines. Clause 3 of -t.he former Bill ra.n as follows : 
, .. ~  marriage of an Arya Bamajist shall be invalid by reason of the couple 

l'llving belonged to different eastes or sub-castes of Hindus or to different religions, 
.any law or usage or custom to the contrary notwithstanding." 

Now it is perfectly obvious that this clause .as it stood at the time, 
it was ~ l  objectionable because according to this clause one party 
to tbe ma.rriage might have been an Arya Samaji&t and the otheL' party 
might belong to any other religion. 

The Honourable Sir Mubammad Zafrullah Xha.n (Member for Com-
1JJ('ree and Railways) : Does it not refer to marriage between two Arya 
8amajists Y 
l'tIr. M, A.saf Ali : It says: "No marriage of an Arya Samajist 

tlhall be invalid by reason of," etc. 
The Honourable Sir Muhammad Zaf::'l1llah Khan: I beg your 

pardon. 
Mr. M. Asa.f Ali : It is perfectly obvious that according to the old 

Hill one party might have been an Arya Samajist and another might 
have belonged to some ()ther religion, and ~  it was certainly 
objectionable. That is why all the opinions which my Honourable friend, 
Sir Muhammad Yakub, has recited or quoted in this House are inappli-
cable becaUS€ the clause as now drafted stands as follows : 
.. ,'\/otwithstanding any law, t1Bage or custom to the contrary no marriage con· 

tracted whether before or after the commenejl!ment of this Act between two persons 
being at the time of the marriage Arya Samajists ..... ' , 

In other words, the two persons contemplated by this clause must be 
Arya Samajists at the time of marriage. Only their marriage will be 
com,idered valid. 
Sir Mubammad Yakub : A convert Muslim woman when she be-

comes an Arya Samajist, her marriage would be valid ? 
Mr .•. Asa! Ali : 'fhere is nobody to prevent my Honourable friend 

or any other person from becoming an Arya Samajist. If a genuine 
convert at the time of the marriage happens -to be an Arya Samajist lind. 

~  other party also i,q an Arya Samajist, I see absolutely no objection 
whl,tsoever to this Bill from the point of view of a Muhammadan. I 
fill not see how the Muslims or any other persons come in-to the picture 
at all. In fact, I think all the objections raised by my Honourable 
friend, Bahn Baijnath Bajoria. 'and e1'en the objectio:ns-and ~ I am 

~  with great deference ,to the 'Opinions held by my IIolloural:>le 
frlend. Mr. Aney--expressed by' Mr. Aney have no force, I say that even 

~~ Hindus do not come in-to the picture at all. The general body of 
BITIdus do not come iIi at aU, it is only the Arya &.lnajists who are 
-co.ncerned. ' ., , 

Babu Baijnath ~ : \Vhat is the definition of'a" Hindu" T 
Mr. M. Asaf Ali : 'l'he. Honourable Member does not come into it 

at all. It refers only to two Arya Samajists at the time of' marringe, 
wlJO want to see that ,their marriage is, considered valid simply because 
they happen t,o be Arya Samajists at the time. There is no other point 
il,volved in it and all the amendments now proposed are beside the P,)i:1t. 
All the amendments are merely the result of suspicion a suspicion 
which is not based on reason. I really fear that we ~ wasted two 
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vnhlable days which might have been devoted to sOme better work, whieh 
migllt have been devoted to the consideration and perhaps the ~  

or other social measures. Due oto this unnecessary suspicion, we have 
v.:ast£'d two precious days. 

Mr. K • .Ahmed: What is the significance in the express.ion "before 
or after " f 

Mr. M. Alaf ~ : Before or after makes absolutely no difference 
whu1ever. If the Honourable Member is a lawyer-I believe he is a 
lawyer, at any rate he claims to be a lawyer of some eminence-he ought 
to read this clause a little more carefully, and arrive at the conclusion 
to which any other lawyer, would come if he knows what law mea,ns, 
wJlat legal language means. I will now read the clause for the btmefit; 
of those Honourable Members who still seem to have a lurking suspicion 
in their minds. Clause 2 reads : 
•• .Notwithstanding any law, usage or custom to the eontrary no marriage eon-

traeted whether before or after the commencement of this Act between two persona 
bcinl.: Ilt the time of the marriage Arya SamajiBts shall be invalid or shall be deemed 
ever·to have been invalid hy reason only of the fact that the parties at any time belonged 
to different castes or different sub-castes of Hindus ..... " 

Now to my mind it is perfectly clear that ...... . 

Major Hawa.b Sir Abmad Hawaz Khan (Nominated Non-Offieial1 : 
May I ask the Honourable Member some explanation for this. What ilr 
the special significance of the phrase ' either or both of the parties at any 
time belonged to a religion other thaD Hinduism'? Does it not afi'e!t 
Lslam, Christianity and other religions' If those words do not affect th& 
o,tller religions, then we have no quarrel with the Bill. If they dl) affect 
other religions, then what is the use of retaining those words f 

Mr. lVl. Asaf Ali : I welcome tbis question because it only euables 
me to elucidate the point a little further. I would request the Honour-
ahie }'fember to listen to me a Httle patiently. I shall try my level best 
tQ explain to the best of my ability the significance of these ~  whe-
th£'r I succeed in convincing my Honourable friend o? not is a tliffer(mt 
lllatter. Now, Sir, I was just saying tha·t to my mind it is perfectly clear 
that if the Honourable the Mover of the Bill had omitted those 'Words!,. 
• by reason only etc., ' be would l'eally IHlve avoided a greut deal of contro-
wrsy. In no way to my mind the omission of those words rednr:es -the-
"alue of the Bill or in any way reduces the scope and the objeet the-
Mover had in bis mind. But taki1ig these words, as they aPe, they are purely 
explanatory and nothing more. . 

•.• t 

Sir Muhammad Yalmb: Then,'bette,r omit}hose words. 

Mr. M. A.saf Ali : 'It' is no use deleting them now. The Government 
have ~  it and othe Government are 'Supporting the Bill. 4 

·1 ,. . 
Sir lVluhammad Yakub: 'fhen anything;' th,at the Government 

aooept, ytmr will· accept . 

•  . '  • r ~  11 Asa! Ali : The day is not far when we ourselves may be the-
doverninent and you may have to do ·what yon are doing now. 

. "."., .i;"" ; )1Ol 

., . Sir Muhammad ~  : If you bring forward Bills like this, you 
will never reach your goal· . 



1fIr. ltI. Asaf Ali : I need not pay &ny more attention to that. I am 
~  Ihyself iiow to the partiC111ar portion of this clause to· which 

1nY attention was drawn by my Honourable friend, Major Nawab Ahmad 
Nuwaz Khan. The claUSe says: 

" .... two persons being at the tune of the marriage Arya Samajists shall be invall4 
Or shall be deemed ever to have been invalid by reason only of the fact that the 
l ~  at any time belonged to different Ca8te8 or differentsub-ClILIItes of Hindus 01; 

~  either or both of the part;ies at any time belonged to a religion other than 
llinduism. ' , 

They might be converts from Islam or from.  ClJ.ri!fliianity or from any 
other religion, but at the time of contracting the marriage both of them 
inmrt be Arya Samajists, genuine or otherwise. 

The Honourable Sir Muhammad Zafrullah nan: May I ask thc 
Honourable Member purely for the purpolie of elucidation, not for the 
pllrpose of beckling or trying to create any difficulty. Perhaps it may be 
that the Honourable Member who is now speaking on the matter may not 
be able to give a categorical reply to what I am about to ask him i,n which 
cnse some subsequent speaker might be able to give me an answer. TLe Rill 
as iot appears to me is mostly declaratory in character. What is the position 
""t present of a marriage of that kind. Supposing !f:his Bill were not to-
become law, would a marriage between two Arya Samajists, that is to say, 
persons who at the time of the celebration of the marriage are Arya 
Samajists, but one of whom or bO'th of whom at some prior perioll were 
~  of other religion, would such a marriage under the present law 
be a valid one or not, because if it is valid, then this portion of the-clause' 
tllcrely places the matter beyond doubt, it declares that i·t shall be deemed: 
to he valid. If such a marriage is not valid, then this clause effects a 
change in the law, though I do not for one moment contend that tha.t 
affects the line of argument which the Honourable Member is pursuing. 

Mr. M. Asa! Ali : Sir, the point just now raised by the HOllourbble 
the Commerce Member really deserves fuller considera.tion and I claresay 
some one who knows Hindu law better than I do wiU be able to explain 
it 8 ~l  better. But so far as I know the principles of Hindu Law, a 
marriage between an Ary.a Samajist and a convert from another religion 
IQay not ordinarily, according to Hindu law, be considered valid. It 
would not be valid. 

Severa.! Honourable Members : It would be valid . 

. , ~  M. Asaf Ali : Even if it .is valid ~ believe it would be open to 
eertam doubts. Now at any rate in so far as the question of caste and· 
~~l  and different caS'tes is concerned, it is perfectly clear that a r:mr-
l"lI'1ge between a higher caste woman and a lower caste man woulci not be 
valid. That is perfectly clear.:. In fact I am aware of lIlorelthall one 
~  .. e among my own Arya Samajist friends, who are in that ~  preni-
cament today. Their marriages were celebrated; the wife happened 
to be a Brahmin and '::be husband happened to bf: a kshatriya, but thdr 
Inarriage was not considered valid. The result is that ~  cH11tlren of 
that ma.rriage today are in the most awful ;predicament. It is for that 
~  that I believe this Bill has been sponsored. H is only with a view 
~  dissipate ~  .ot.her doubts which may arise with regard to mar-
l'ihges between Al'y4 Siur18.jists on one side and a convert from. another 
religion on the other side, it is otuy fOI' t.hat purpose that this declaratory-
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:measure is being sought. That being .the case, as far as'l can see, 
)Inhammadans do ;not come in anywhere except in one way, and I should 
like to say a word about that. Perhaps Sir Muhammad Yakub and tbe 
othcr Muslim Members of this House are aware of the little fact that 
n number of Muslim women have at times sought the aid of the Arya 
Sawaj for the purpose of securing a dissolution of their own marriages, 
because the existing Muslim law does not allow Khula. (InterruptiollB 
from all sides and. C1-iCS of " It does.") I should just like to say one 
,vord. 1 have been a practising lawyer for the last 25 year'!, and I 
know more eases than ca.n possibly occur to the gentlemen who nave in-
terrnpted me. They have sought colourable conversion merely for the 
sakp. of securing a dissolution of their marriage. 

An Honoura.ale Member : Can you cite cases , 

Mr. Itl. .Asaf 4li : I do not ~  to take any notice of interrup-
tiol18 h:1 laymen who do not seem to be aware even of the miseril's from 
which otheir own women folk have been suffering for a long time. In IL 
ease like that the question is a very simple one. Conversions of that 
nature are open to two constructions. According to the Bokhara school 
of Muslim law even such conversions will not dissolve the marriage. But 
unfortunately the prevaltmt l ~ tullay in India is different and accol'd-
l.ng to the Anglo-Muhammadan law and the prevalent Muslim law of 
India such conversions do dissolve the marriage; and that is why women 
n.ore often have sought the aid either of the Arya Samaj or of Chris.: 
tianity or any other proselytising religion in order to be able to get rid 
cf thp.ir misery. In a case like that there is no danger and this is a point 
which 1 should like to bring home to my Muslim friends. I;n a case like 
that there is no real danger because all these conversions are really 
colonrable conversions. They are not genuine. bona-fide conversions. 
And in the case of colourable conversions the Courts have i1lways hdd 
that the original manihgc is not diilsolved. No\v, that is one point of 
view ; but that happens if the marriage is dissolved? The colourable 
eonversion goes by the board, they go back to their religion and they are 
just as good Muslims as -they used to be before. There is no danger there-
but if there is a genuine conversion to Arya Samaj, I really honestly ~ 
not SE'e how you can possibly prevent it merely by saying " Please do not 
]law' t.his law". It is merely declaratory; it does not ~ -anyway touch 
).fnhammadans at all. • 

Maulana Shaukat Ali : Yes, it does. You may not stop conversions, 
but you should not encourage them. 

1Ir. M. Asaf Ali: I am not suggesting for a single moment that it 
shoLlld be ~  On the cODtrary 1 hold that under this Jaw. • 
(Interruptions from all sides). If only Honourable Members will kindiy 
listen to me, all their doubts wiU be ~  

Sir 'lII'uhlUllmad Yakub: Now, my HOllourable friend will re&li"e 
how difficult it is to speak when speakers are, ~  (Laughter.) 

.. Mr. President (The IIon?urable Sir AblIu,,, Rallim) :  I think anI 
1-.onourable Member on any SIde of the House should be allowed to go on 
with his speech witbout being interrupted. 
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Mr. II. .Asa.f .Ali : I thank you, Sir, but I can assure Sir Muham-
~~  ~  ~  ~ ~  not mind these. ~  In f&et, every 
l ~~ l l  IS l I~  an oppOrtWllty of e.xplaJ,nmg away further 
doubts. I am not lOSIng my temper over it although other Members when 
they are interrupted uimecessarily lose their temper. 

Now, Sir, Maulana Shaukat Ali has just raised a point that·althollgll 
we cannot prevent luch conversions but we should not encourage them. 
I entirely and absOlutely agree with him. As a matter of fact i hold 
certain" -"iews to which I should not like to giveexprE!$8ion here noW' 
becliuse it is no occasion for giving expression b thOS"e ~ But 
today "(\fe are concerned only with this law. We llave only to scrutinise 
it from that point of view. As a Mussalman, perhaps you would like me 
to scrutinise it from that" point of view, and I assure yon that I have 
gone through this Bill most carefully. I have looked at it from time 
to time; I have tried to look into every possible doubt which has been 
raised by any gentleman, arid I declare without the s1ightest pOssible 
hEi!litation that the Mussalmans come in nowhere, it does not touch "lhem 
anywhere. it is as Clear as daylight to me that this Bill does not bring 
in the Milslims anywhere because it definitely declares that both partiea 
inllSt be1..iya _ Sainajists at the time of the· marriage. If both parties 
)lave to be Arya Samajists at the time of the marriage I do not Bee 
where we come in. With these few words I oppose the amendment. 

Sir Muhammad Yalmb : Sir,  before my Honourable friend sits down 
-will he be' good enough to answer one question? Will the objects of 
the Bill be-defeatM and will it in any way defeat the cause of,the hYa 

~  my-altMlndment is accepted , 

.. Mr. Ii. ~  -.Ali : My answer to that question is that it does not 
rcst with me: to accept tha:! amendment and even if I accepted that 
amendment it w-ould not in the least little degree, to my mind, injure 
1ihis Bill. 1 quite agree. But there is another reason why I oppose thia 
amendment, and it is this. It appears to me to be perfectly superfluous. 
Just as this portion of the Bill is superfluous this amendment is l I~  

superfluous and I see no reaSOn why that particular amendment should 'be 
supported . 

• ;un eyed ltIurtUJi& Siln"b Bahad1l1' (South Madras: 1Id&m-
~  Sir, a S'trong casahas been made out by my Honourable 

fpiend, Sir Muhammad Yakub, in ,'!Jupport ~  his amendment whieh I 
~ l  support. It is to be regretted t hat my Honourable 

friend, Mr. Asaf Ali, has tried to weaken the ease of the amendment 
by opposing it. He-has laid stress on one point " at the time of the 
ri\"arriage ": he repeatedly said "at the time of the marriage both 
partit"s should be Arya Samajists". But he did not lay stress OIl the 
following words" or that either or both of the parties at any timet 
belonged to a religion other than Hinduism " ..... 

Kr. W. II. .Tosbi : What has that to do with this Bill T Why do tott 
not explain that , .. 

-ltt8,ul:ri 8yed 1tIurtuia. Sahib Ba.had.ur: I say thiS" ~ ~  
m,ans-. as -well as Christians .....• 
.. -_ ;¥r. •. 11.. Joshi : How does it affect' ExpJain it to. _"0& 
La80LAJ) • 
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Sir lItIuhammad Yakub : Because they are non-Hindus .. 

lla.ulvi Byed Murtum Sahib Ba.badur : 'fhey do not come under the 
category of Hinduism. Supposing an Arya Samajist woman embr&c6S 
Islam after her marriage and she gets herself married to a Muslim, what 
about that case Y According to this Bill her previous marriage ia 
valid .... 

.bJlonourable Member: No. Both must be Arya 8amajists . 

. 'Maulvi Sy-eel .urtuza Sahib Bahadur : At the tune of the mar.riagc 
ilie' was an Arya. Samajist; but afterwards she became a Muslim by 
embracing Islam and she gets herself married to a MuslIm; according 
to this, the first marriage is valid; whereas according to lslamic law 
it becomes invalid. (Interruption.) Who says "No" Y 
. Mr. If. C. ChUDder : It has to be invalidated in a particular form .. , 

lWIaulvi Sy-eel Murtuza Sahib Bahadur: The same is the case when 
an.Arya Samajist embraces Islam after his marriage with ari. Arya 
Samajist woman. He will be prosecuted for bigamy if he takes a 
second wife and when he cannot have the first wife as his legal wife 

~  to Islamic law because she is not a Mussalman. Therefore, in 
Such cases, I do not know how my Honourable friend, Mr. ABaf Ali, will 
reconcile himself to the latter part of the section. It affects the Muslims 
to a great extent. In this connection I have to say something regarding 
the speech made the o.ther day by my Honoura.ble friend, Dr. Bhap'van 
Das. When refuting Sir Muhammad Y &kub, he said that one of the 
~ l  had said that the recital of the second part of Kalma; i.e., 
" Muhammadur Rasoolullah " is not essential. I should inform the 
House and the Doctor that that is a very wrong information. The secoDd 
part of the Kalma " Muhammadur RasooluUak" is not only essential but 
also indispensable. Weare worshippers of only one God: that is the 
purport of " La llaha lllaUah " and we are the followers of Muhammad 
as he is "the messenger of God. Therefore one is as indispensable as the 
ether. Another thing he said was that by saying" La llaha IUuUak " he 
may call himself a Muslim .... 

Sir Muba.mmad Yalmb: Who said that ? 

llaulvi Sy-ad Murtum Sahib Bahadur: Our Honourable Oolleague, 
Dr. Bhagavan Das. He said, "by reciting' La lwha lUullalt,', r 
become a Mussalman ". That is an erroneous notion. He may, by 
reciting " La llaha Illullah " and believing in it to be true, come lUlder 
the category of Mavahhideen that is, believer in the existence of ~ 

God. He may become a Monotheist, but not a MUBlim. Then mY 
Honourable friend repeated a verse and said it was a saying of ~ 
Prophet. It is a Qoranic verse and not a saying of Our Prophet whiCh' 
runs thus :  " Liku.1,U Qaumm had.". 

As regards our friend, Mr. Kabeer-ud-Din 
OUl' Honourable friend, Sir Muhammad Yakub, 
Purdah f  " whieh was quite irrelevant. 

, ·4 

Ahmed,· he interrupted: 
saying, "What about 

lIr. K.. Ahmed: I did not mean anything. Go on. L ~  

... ulvi S;yed Murtuza Sahib Bahadur : There is no " ~  thing .• &8 
purdah in Islam : the very word purdah is Perstm ;. he mould know that 
this thing came from Persia ; but we have got a verse"in Koran, relating 
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to hijab, t.e., modesty. He should know that the Koran teaches, our 
women to be Mahjoob that is, modest. Ladies must therefore be 
modest: purdah or ghosha are Persian words: they are not Arabic 
words and Mr. K. Ahmed should know that our fountainhead is Arabia 
and not Bengal or any snch place. (Laughter.) Sir Muh8JI).m.ad Yakub 
has rightly said: "Man az beiganagan hergiz nanalam, ke baman "'e1,· 
chaikard an ashna kard ". 

Mr. Kabeer-ud-Din Ahmed poses himself as an authority . on 
Purdah when the Arya marriage question is taken up such interruptions 
are quite undesirable. 1£ he wants to ~ a controversy regarding 
Purdah, he may have a separate meeting altogether for the purpose., 

So far as our'attitude is concerned toward.!; the Bill, I have to say 
that we are quite for the Bill. So far as ~  Sanatanists and . Arya 
Samajists are concerned, it is their business to decide the question for 
themselves. We would have remained neutral, and if we had seen 
a majority in this House supporting this, we might even have supported 
it. But the latter ~  of the Bill compels us to oppose it. Sol ask 
the Mover of the Bill to do away with the latter portion which 88 

Mr. Asaf Ali has observed does not at all affect the Bill. I would there-
fore request Our friends the Mover and supporter to see' their way to 
delete the words I have mentioned, " or that either or both of the parties 
at any time belonged to a religion other than Hinduism". With these 
words, I support the amendment. 

By-ed Ghulam Bhik Na.irang (East Punjab: Muhammadan); 
Mr. President, I rise to support the amendment moved by my Honourable 
friend, Sir Muhammad Yakub. When this Bill was originally introduced 
in this House it formed part of a series of similar Bills intended t6 
remove certain disabilities which, under the existing interpretation of 
Hindu law, prevailed among our Hindu brethren. For instance, you 
will find on the agenda paper for today some other Bills entered. One 
is by Dr. Deshmukh to amend the Hindu law governing Hind,u 
Women's right to Property, another is by Mr. Ghanshiam Singh Gupta 
to remove certain disabilities in respect of' the power of transfer or 
will by a member of a joint Hindu family, a third is by the same ~ 

man, a Bill to secure a share for Hindu widoW'S in their husbands j ~ 

perty, and so on. All these things, on the face of it, concern the Hindu 
oommunity and do not in the least touch any other community and 
therefore from the point of view of all non-Hindu Members of this 
Assembly they are ~ which it is the concern of Members represent-
"big the Hindu community to discuss and settle between themselves. 
SOme of them may choose to support those RBIs, others may choose to 
. ,oppose them, amendments may be moved by Members of their ~ 

munity, and finally the fate of the Bill may be decided and should be 
decided in accordance with the prevailing opinion of the representatives 
of the Hindu community. Exactly the same was the view which we all 
took of the Arya Marriage Bill as it was originally introduced, 80 much , 
so that, II,S I happened to attend this Session of the Assembly ,very· late 
l in the day indeed, I was told the other day by a friend before I had 
't come to Simla, that I was very urgent1y needed at Simla because there 
"as the Arya Marriage Bill under discussion. I said, " How does that 

.• concern my presence at Simla' It is a matter which concerns the Arya 
I 
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'rSyedGhula1D Bhik Nairang.] , .. ,  " 
Sama,jists' and the Hindus generally. Let them settle. My presence is 
not needed either to oppoSe the BiU or to support the' Bill:" That· was 
o-qi point of view. but then I was told at once that I was'ignol'ant of 
what had happened in the Select Committee and that· the fotm now 
given by the Select Committee to the Bill' was such' that" ~ Mussal-
mans could not take up the position that they were not affected. 'On 
#Pl examination Qf the Bill, to :my surprise and regret, I, fin4, ~ that 
is the position. I am extremely sorry, I must say on the .. ftoo.r of tais 
Bouae, that a gentleman of the position of my l~ ~ ~ . .Aal 
Ali, should have taken up the position which he did today, of acting &I 
a judicial authority on the merits of the debate' concerning the' amend-
JQeD.t proposed by my Honourable friend, Sir Muhammad Yakub. He 
has delivered authoritative judgments, he has claimed knowledge whleh 
I am sorry to have to say he does not possess. Yet what is the effect ~  

JUs speech' They will say, " Sir Muhammad Yakub moved ,an ,aJQ.end-
JIlenL He was a Muslim. Mr. Asaf Ali ()pposed it. He is a Mqalia ,". 

". ~  Sant 8:inrh : Then, nO Muslim is to oppose a Muslim '. 
Dlendment , ' 

8yed Ghulam Bhik Jfair&Dg: Excuse me. When it ~ the 
best interests of the community, a Muslim has no right te· play the 
taitor. 

111' ... 8. Aney : Sir, it is a strong word-traitor. Is it' a parlia-
lIlentary word-one Member to call another Member a traitor , 

Mr. President (The Honourable Sir Abdur Rahim): That word. 
ahGuld not be used. I hope the Honourable Member will withdraw 
it. . 

8pa GImla.m Bhik Ba.ira.ug :  I am sorry, I had to use the word. 1 
withdi-aw it. 1teally I wanted to address the House in a very cool mood, 
and I Was not 'at all pugnaciously inclined, but Sardar Sant Singh's 
CJtle!'tion upset me. 

Sir, we have to consider the legal effect of clause 2 of the Bill IS 
it ItandfJ now. We have to consider not only the legaleifeet, but also 
whether it is in accordance with the best interests of Indians to have 
• legis1ative provision like that on the Statute-book. We have to 

~  its effect on the inter-communal relations of Indians. We 
Diust not lose sight of all the important considerations. A thing may 
be perfectly legal from the technical point of view, yet it may be highly 
Dwise from the broader and patriotic point of view. I have' said 
already that as far as a measure of reform intended to remove certam 
bTdships and disabilities of our Arya Samajist friends is concerned, the 
BID has my best wishes, I wish it godspeed. My objection comes in 
only when I find that in the present shape of this Bill, in spite of' the 
very oracular declarations of Mr. .ABaf Ali it certainly' does atreet 
llaliDUJ and will affect Muslims. ' 

c. ". irr .. It: .. .Joshi: Will you explain how T We have ~  having 
patJ,ence WIth speakers. They have not explained .that. to us .. 

, ,1IatdaD& lllaubt .Ali: We cannot 'stop conversions; but we do not 
IWat '110 eneaarage· them. " ,. .. 
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8yed Ghulam Bhik N&ira.ng: We have had during the course Of the 
uy VeIV' learned. discussions expounding to us the philosophy of rell. 
gion,. the philQSepJay of the caste system, and all that, and ·Mr. Joshi did 
80t have. any ~  to that, but when I stand up to speak ........ . 

. lIfr. ]f. ftf . .Joshi : I honour you by sitting here to listen. I did not 
llstel1, to the other'speeches. ., 

'1784 ~ Bh1k ~  : My first objection is that, if this clauRe 
is allowed to stand in its present form, a good many illegalities will be 
committed. Look at the wording of the clause. It says: 
" .Notw].thsta.ndiJag any law, usage or custom to the contrary no marriage con· 

tra.cted whetber before or after the commencement of thill Act between two pel'llOns 
being at the time of the marriage Arya Samajists shall he invalid or shall be deemed 
ever to have beeu, 'invalid by reason only of the fact that the  parties at a.ny time 
belonged to different cast;ea or different sub-castes of Hindus or that either or both of 
the parties at any time belonged to a religion other than Hinduism." 

Of course, I have no quarrel with the rest of this clause but with 
regard to the effect of the words, "either or both of the parties at 
any time belonged to a religion other than Hinduism". The position is 
this. Suppose a Christian woman, duly married to a Christian husband 
according to the canonical law of the Christians, today embraces the 
religion of the Arya Samajists and thereafter she marries an Arya 
Samajist. Of course, within the wording of this clause thp. marriage 
would be between two Arya Samajists. Now, under the law as it 
llta.n.ds today, such a marriage would be bigamous, but suppose for 
some reason or other, by acting on the 11th commandment or some other 
reason, no prosecution is ever launched and no ~  is ever 
given. Later on, perhaps in a suit for inheritance or in connection 
with some other question, the question of the validity of that marriage 
comes before a Court, and if this clause is passed into law, on the 
p.uthority of this clause the marriage is held valid. What is the effect 
of it. The effect of it is that a marriage which amounted to a crime 
is held valid by a Court in all solemnity. 

Mr. GbaulJliam Singh Gupt&: May I interrupt my friend , 

8yed Ghulam Bhik Nairang: I do not give way. So far as 
Christians are concerned, the effect of this Bill would be to repeal the 
Christian canonical law on that point and if this House passed any law 
of this kind, it will be ultra vires. I have instanced the case of a Christian 
\\ oman but now I will take up the case of a married Muslim woman, 
a subject which was also touched by my friend, Mr. Asaf Ali. There 
~ DO doubt that according to the view which is generally current in 
our Conrts today the apostasy of either party to a Muslim marriag<' 
,does e:ffect the dissolution of the marriage withont  any further pro--

~  or without any judicial pronouncement. That is, as I have 
submitted, the current view. but this is a view wrllf.lh has been challenged 
not today but for years and years, in the conrse . of many public 
utterances, in the course of many press articles, by protests made. by 
many representative associations of Muslims and by the learned jurists 
of Islam 88 well, but somehow the Comts have up to the  present main-
tained the view that apostasy does bring about a dissolution of marriage 
6nd the result has been that we have ~ had to introduce a Bill in this 
Honse which, among other things, contains a clause to the effect that 
the apostasy of a married Muslim wOman would not ipso facto operate 
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[Syed Ghulam Bhik Nairang.] 
t.o dissolve the marriage. That Bill is coming before ~ House. If 
this clause as it stands today is passed, it will be really forestalling 
that Bill and if by any chance ~ l  we also pass that Bill, it 
will follow that there will be a conflict between this and that law. I 
may also submit that already we have innumerable complaints from 
time to time about the seduction and abduction of women, not only of 
Muslim women, but women bclonging to all societies and all communi-
ties and nll castes. If this clause is passed into law, the effect will 
be that there will be an additional encouragement to those who are 
engaged in the nefarious trade of enticing away married )Vomen and 
abducting married wO.men and then making them later on go through 
" feigned conversion and after that marry them mostly for considera-
tion to this man or that man. Such ~  are takil:tg place today 
stealthily and the parties to such marriages are subject to the fear of 
public opinion and moral censure. If this Bill is passed, it. will confer 
immunity on them and it will embolden them to go Ol! with their 
nefarious activities and the effect will be that any number of homes 
would be ruined. Abducting married women will be legalised and the 
provisions of the Indian Penal Code relating to these ~  will be 
nullified and repealed. These offences will be looked upon ~ matters 
legalised by this law and as a consequence there will be a much larger 
number of cases of this kind and there will be breaking of heads' 
L ~  the different communities. Even now, as is .very often reported 
in the press, very serious riots take place over such abductions of 
women. In future their Dumber will be increased. I say it is also 
against public interest, public peace and inter-communal harmony.to 
place a law like this on the Statute-book. What is the harm if we 
dell'te these offending words 7 The Bill will even then be perfectly 
complete and it will be legitimately confined to the Arya Samaj.ists. 
Mr. N. II. Joshi: Some Samajists would be omitted. 
Sy-ed Ghulam Bhik Naira.ng: I would appeal to this House to 

consider this subject in all seriousness. Married life irrespective of 
caste, creed, religion or nationality is sacred and ought to be held 
sacred by all right minded men. Anything tending in the least to 
disrupt homes, and interfere with the peaceful course of married life 
should be simply discouraged. There ought to be no ~  

given to the nefarious activities of people who may pretend to be 
Arya Samajists or Muslims or others, whose real trade is to abduct 
women, take them from one part of the country to another and 'pass 
them on to others for a consideration. It is a well known fact that 
in certain parts of the country the number of women is smaller than 
the number of me?, and ~  constantly a trade is going on in 
some parts of IndIa by whIch women are taken to certain other parts 
where there is a shortage of women and where women are wanted in larger 
numbers. That traftic is flourishing and as a consequence of this, so 
many homes are being ruined every day. I think, Sir, under the 
colour of effecting a social reform among the Arya ~  we 
should not take any dangerous step, because, although it may be 
honestly meant that that clause is not intended to in any way help 
such people, yet it has the potentiality, and that dangerous potentiality 
should be guarded against. With thMe few words, I support the amend-
ment moved by my Honourable friend. .. . 
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Pandit Govind Ballabh Pant: May I ask a question, Sir, namely, 
\\'.I1ether it would make any difference if after the words" at any time" 
in the last but one line in this clause we introduced the w,ords " before 
the marriage ". . .. , 

Syed Ghul$m Bhik Na.ir&Dg : No. 

Pandit Govind Ballabh Pant : If it were like this: "or that 
either or both of the parties at any time before the marriage belonged 
to a religion other than Hinduism", would that do? Would that 
make any difference Y 

Sy-ed Ghu.la.m. Bhik Nairang : To my mind, i', would not make any 
difference. 

Pandit Govind Ballabh Pant :  I only throw out that suggestion. 

Pandit Kiishila Kant Malaviya (Benarei! and Gorakhpur Divi-
sions : Non-Muhammadan Rural) : Sir, I am very sorry I cannot agree 
with the new theory propounded by my Muslim colleagues today in 
this House. They want to lay it down that Members of other com-
inunitie's who are not interested in or are not directly concerned with 
any social or religious Bill should not take part in the debate on that 
Bill. ' 'Sir, I am afraid, we will not be doing our duty by ourselves, by 
the 'country and by th{' people who have elected us and sent us here if 
w-e keep' quiet and allow other friends to do whatever they like with 
regard to their Bills. We are not here Hindus or J.lussalmans, we 
simply are legislators within this House. Coming to this Bill, Sir, I 
must congratulate my Muslim friend's upon the temperate language ill 
which they have pleaded their cause. But most respectfully I would 
like to tell them in thE.' words of a great' Persian poet : 

"Jalveh b61' maW&. me faro.h 
Aii malikwhaj k8 tu 
Khana mi bimyo 
Man Koona Khuda m bu..am." 

, .. ,l,'ou, my friends, you who boast of being r,eligious-minded and pose to be great 
Hajis;. you have only seen the house of God, whereas I have seen the God that lives in 
that l.ouse." 

Coming to the point, Sir, there seems to be a feeling among mJl: 
Muslim colleagues here that this Bill is only devised to encourage 
Hindu youths to marry outside the pale of their society, or to put it 
more correctly, to marry Muslim girls. These friends are not eon-
p.erned with Christians, Jews or girls of any other ~  their 
only concern is that the Hindu youths should not be able to marry 
Muslim girl's. My HonoUr,able friend, Sir MuhaIl1ll!ad Yakub, and the 
,other friends who want the deletion of the specified words from the 
clause maintain that it would disrupt homes, cause disturbances of the 
peace (An Honourable Member: .. and communal riots "), yes, communal 
l"i(lts and so on and so forth. But, why, Sir, I cannot ~  
Assuming for argument'8 sake that the Bill doe-s provide for marriage 
with those of different faiths. What and where is the harm then r 
(Interruptions.) Why should not a Hindu marry a Christian, a 
MusliIil, a Jew or any ather girl he chooses' " 

Kr. K. Ahmed : Don't forget the case of the Maharaj!\o of Indore 
~ }liss Miller.. (Interruptions.) 
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~ . KIislma Kant lIal&viya-: It is done even I ~ I  . know 
maD! . fl:umds, hmdu youthB woo have got lrish, (Jerman, Hungarian, 
ltatiaD, Jewish and Muslim Wives. Why should they·uot !And who 
are we to stand in the way of those who want to· lead a·" united II 
joint life Y (Laughter.) My Muslim friends do not objeet to Muslims 
marrying Hindu gll"is! They are happy at it! They ~  incense 
at th.eBe mairiages! (lnterruptio.oa.) With what logic,theh, do they 
come forward here and ~  that the Hindu youths shoulq not marry 
MIlh'iim brirls Y  I want to tell my friends and others of their way ()t 
thinking that, really if they are keen that HinduS should not marrY. 
M.ll&Iim gir1H lAn lionouralJl.e Member; .. Converted Muslim girls ")-
that Hindus should not convert Muslim girls and should not marry 
them. (Interruption.) But you go on converting Hindus Y  I dQ not 
and cannot complain. I only want that you alBo should not object to the 
oonnrsion of Mwilim girls. 
oKaulaDa lbaukat Ali: In that case, she l,;)ecomes a Muslim, and 

1 marry her. . 
Pandit Krishna. Kant Ila.laviya: In my case, she becomes an 

Arya Samajist and an A:£ya Samajist marries her. Sir, if anybody wanta 
that the girls of his community should not be married by' the membertl 
of any other community, then the best thing for his commUnity is· to 
keep their girls confined within the four walls of the Zenana, not to 
allow, them to go to schools and attend colleges, not to allow them to 
tJlink for themselves, not to give them a liberal education ~  not to 
allow them to see reason or the light of God and so on. If there is Jl 
Muslim girl who thinks that she can be happy only by being united with 
a Hindu of a different faith (Laughter), no power on earth, whether 
blam, Hinduism or Christianity or any other religion, howsover great 
it may be, can and should stand between that man and t_hat girl. I 
can imagine a man and a woman professing two different faiths even 
living together happily as husband and wife. (Hear, hear.) 
II&jor Nawab Sir Abmad NaWal Khan : Then why not bring in 

a Bill of such a nature as you are suggesting' That would then be 
quite a different Bill to this one on which you are now ~ 

You can if you like bring in a Bill ~  freedom an9. liperty to 
every one, every cl&118, and every commUDlty to marry· ~  

they like. 
Pandit Krialma Kant Malavi7& : I am prepared to do that even, 

Intt this much I know that friends, who do not see beyond .their ~  

who have no visions of tke future or even the world of ~  like 
the gentleman who has just spoken, '\'rllJ. always stand in my way and 
do their best to oppose us. Sit, I may here narrate a story e:bou't my-
self. {Hear, hear.) I am a Hindu and amongst Hindus a  " Sanatani ", 
lin orthodox Hindu. I love the l ~  Dharma ", it gives me 
peaee and consolation and is the true eternal Dhar:ma to· me ; but, 
with all this, I never was and can never bea bigot. WellJSir, when 
I was at college, there was a talk amongst the. elders of my family to 
convert me from a biped into a quadruped animal. Animal as I was, 
I got scent of the afFair. Accotding to . the . pre:v-.Aing custom &i1d 
C!ulture then, I could not broach that subject with· my elders but J 
Wrote.80 letter to lJlY nncie, and you will be ~ 1iole .. rrr thst ~  

I wrote that it would be better in the ·interesi of ,1!he J,'&ee and ~ the 
society if I were married to some Afghani. 01' Baluchi girl. (Laughter.) 



I was only twenty-one years of ~ then. ~ then" I have 
rcquested many & Sikh friend of mine, because there is a. dearth of 
girls in their community, to. ~  outside ~ pale of ~  society, 
and I have always suggested to tJiem to marry eitJler an Aighan, a 
Gipsy, Persian, or a Hungaria:p, girl, because, I ~  t1;lilil will infuse 
a new blood and new warmth in the veinlil of the dying race. Would 
it not be better, I ask my friends, if a mild Bengali, with his intellect 
and brains, were to marry an Afghan girl with her physique and her 
warm blood? Would it not be better for the country, {or the race 
and for the society that such marriages should be allowed T Well, 
Sir, I had been thinking on these lines when there was no communaJism 
in this land and when the talk about Hindu and Muslim was not so 
rampant as it is today. I do not want to argue this point -further but 
in the words of a great Persian poet I would urge upon my Muslim 
friends to coolly ponder at what has been said by the great poet, Urfi. 

" Chuna ba nekobea 'II4'fi baBM 1cuf. as pelllJ muraan 
Mtualmii7l4t ba zem.zem 8hoytMW B'.."q,u biBlaojanad " 

The poet, addressing the Hindus and Mussalmans of this land, 
says: 

" You Bhould fashion your life in 81mh a way that:; when you die MI18II8lma:ro8 may 
claim your body as their own JI,Ild try to wash it· with Zamza.m wlloter, while the Hindus 
IIllould claim your body as their own and try to cremate it." 

It gives me no pleasure to say all these things. But I want to ask 
-especially my Honourable friend, Ghulam Bhik Nairang Sahib, what did 
he mean by riots, disturbances of peace and all those things Y Am I to 
understand that Hindu girls are not being taken away because these 
friends of mine are very anxious to maintain peace and because these 
friends of mine do not want to have riots' I cannot understand the 
logic behind all these arguments. They say that they are free to marry 
any girl they like. Tht>y want a freedom for themselves which they do 
not want to give to others. Where is the logic in it Y Where is the 
reason behind it? I am told of inter-communal relations; much has 
bE'en said about it. But my friends forget that there is such a thing as 
inter-communal relation when they entice away Hindu girls to marry a 
Musslllman. They do not object to it. But as soon as they feel that a 
Hindu may marry a Muslim girl, heavens begin to faIl. They propheflY 
earthquakes, riots and disturbancEB of peace. They may object to such 
marriages but they cannot prevent conversion of Muslims to Hinduism. 
Nobody can. If you cannot prevent the conversion, then why do you 
object to this Bill T After all, what does this Bill provide' It says that 
no girl will be married to an Arya Samajist unless she js an Arya Samajist 
herself. You should try to prevent the conversion but if you cannot pre-
vent it, then you should not object to this Bill. The Bill only provides 
that as soon as a Christian, a Muslim or a Jewish girl becomes an Arya 
San13jist, she should be ablt> to marry an Arya Samajist and the marriage 
will be valid in the eyes of the law. Sir, I would like to give an answer 
to the· question raised by my Honourable friend. Sir Muhammad Zafrullah 
Khan, who is not in his seat. He wanted to know what is the present law 
about those who marry outside the pale of their society, for instance, if 
a Hindu marries a girl of a different faith. That is what we are provid-
ing for. At present either a Hindu youth, who wants to marry a girl pro-
fessing another faith, has to take the shelter of the civil marriage law or 
the special marriage law. The object of this Bill is that no Hindu or an 
L380:LAD G 
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fPandit Krishna Kant Malaviya.l 
Arys Samajist in order' to marry ~  girl df ~  !aith ~l  be com-
pelled to declare that he haslio "faith. that he 18 neIther a ~  nor a 
Mussalman nor a Christian and so on and SO forth. According to the 
Special Marriage Act, Sir, there is some difiieultyabout the succel!8ion. If 
you marry according to the Special Marriage A<:t, you have to. be governed 
bv the Indian ~  Act and not accordmg to the HIndu Laws. 
This Bill pl'oyjdes that. while we should have the liberty to marry ~ girl 
professing another faith or belonging t? another sub-caste of the I ~  
or belonging to any. other caste of the HIndus, we should be able to rema.m 
within the fold of the Hindus and should be as good Hindus as any anybody 
else. This Bill is only to legalise marriages. If you do not legalise these 
marriages, you can understand what the position will be. The girls who 
marry will have no legal status, they will be concubines, keeps, mistresses, 
etc.. this will lead to concubinage or some such thing which we do not 
want to sec in our society Rnd which we want to ayoid. In order to give 
a moral tone to taints like these which have cropped up at places in our 
society, .we want to provide this law, so that such marriages may be legalised 
and their children may not be branded as illegitima.te. This is all that I 
want to say and I oppose the amendment. 

:Mr. Muhammad Azhar' Ali (Lucknow and Fyzabad Divisions: 
Muhammadan Rural) : Sir, during the five years of my life in this 
House, this is the first occasion when I find that religious fanatieism-be 
it on any side-has lifted its head. I am sure this phantom . will not 
conduce to good relationship between the two communities to which the 
Hindus and the Muslims belong. Whenever I met my friends, whether 
Hindus, Muslims or Christians, I always said that Legislatures, so far, 
were immune from such religious disputes and discussiOWl which have 
somehow come to light today. If this enactment had nol been brought 
before the Honse the atmosphere in this House today and the feeling& 
between the two communities would not have been rofBed. I am indeed 
very sorry that such a piece of legislation has been brought forward in this 
House on an occasion when we are about to go into the Provinces for 
election and when in the Centre also there will be election. My  Honour-
able friend, who just preceded me, Pandit Krishna Kant l\{alaviya says 
that the Muslims do not mind such marriages which are contracted between 
a :Huslim male and a Hindu female. May I remind my Honourable friend 
and also remind the House that Islam does not permit such marriages at all. 
Islam has never permitted such marriages and it will never permit a 
marriage behveen a Muslim man and a Hindu woman unleRR and until 
~  is ~ ~ ~ to Islam. The l ~  of Islam says ~ only a marriage 
WIth a ~~ ~ IS allowed and permItted and not a marrIage with a non-
kitabi. I would like to remind the House that if a Muslim male marries 
a Hindu woman without conversion to Islam, then that marriage is not 
held valid and the children of that wedlock will not be considered to be 
legiuruate. (Interruption.) When I am explaining my religious tenets 
nobody can question me and I shall not yield on this occasion. This ques: 
tion should not be looked at from the point of view, that because Muslims 
used to marry Hindus and because Muslims had permission according to 
their religion for conversion which the Hindu friends did not have so far. 
therefore by this enactment the Arya Samajists also comd do likewise and 
~  people from Islam to Arya Samajist fold. . If onr Hindu friends 
claim that in their religion they are allowed conversion though,_ 80 far 88 



I know, it was never asserted that they had that permission as the Muslims 
had, they can do so. My point is that ever since this new sect of Arya 
Samaj was brought· into existence in India 'and although they' are· apart 
of Hindus it is only since then that this principle of conversion has been 
adopted by my Hindu friends. Otherwise there was no such principle 01 
con vusion before ~ For my Hindu friends today to argue that becaUBe 
~l  want to convert. Hindus and because  Muslims want to marry 
Himlu girls, therefore the Hindus should be allowed to marry :Muslim 
girls does not seem to be eorrect. I have no objection if a MUBlim girl is 
prepared to adopt Hindu religion, she is quite at liberty to do so ; it is 
her look-out. I would weloome if a Hindu friend should marry a Muslim 
or Cillistian girl who is willing to do so and if her religion permits. In 
thi" L ~ l  anyhow the .Muslims do not in any way find themselves 
in 8 position to reconcile themselves to the words : 

•• .I<:ither or both of the parties at any time belonged to a religion other than 
Hilldni5ID.' , 

I would appeal to my Hindu friends to drop those wordS. We should 
not import any religions heat or controversy into this Bill. If our Arya 
Samajist brethren want to have their own way and to have legislation for 
intercaste marriages between Hindus and Hindus, because so far the Arya 
Samaj W88 not a separate rf'ligion ~  Hihduism, the Muslims can have 
no objection to such a course. When we come to the phrase 'religion 
other than Hinduism " it, of course, raises a suspicion in the minds of the 
people of other religion. Our Christian friends do not see today the 
underlying motive of this legislation, perhaps they will see it tomorrow. 
But the Muslims have seen through it today and they say on the :floor of 
the House and they ask the Hindu brethren not to be so· uncharitable as 
to introduce such a phraae in the Bill. I would appeal to my Hindu 
friends to have regard for the feelings of the Mnslims on this point. Sir, 
when one of my Honourable friends said that this Bill relates only to 
Hindus and the SIlb-castes among them., I quite believed it was so. But 
let me read the clause No.2: 

" Notwithstanding any law, usage or custom to the contrary no marriage con-
traeted whetJler before or a.fter the commencement of this Act between parBOIlS oiling 
at the time of marriage Arya 8a.m;ajists shall be invalid or shall be deemed ever to 
~  been invalid by reason only of the fltl't that the parties at any time belonged to 
different castes or different Bub-castes of Hindus ", 

and if the clause had gone to that extent, I would have had no objection 
and nobody in the House could take any exception to it. But it goes on 
further and includes other religions too. With these words, I support the 
amendment. 
\ 

Maulana Shaukat Ali : Sir, I will not take very long. I would have 
gladly helped my Arya Samajists brethren to legalise their marriages. 
Everyone is perfectly free to become a Muslim or a Christian or a Sikh 
or an Arya Samajist. No one can stop anybody f>lse from changing his 
religion. Among the Sikhs, anybody, who is converted from another 
religion to Sikhism, can marry without asking this House or asking my 

~  for legalising such marriages. They are perfectly welcome to 
solemmse such marriages. Such marriages are recognised by law. If 
anybody becomes a Muslim and marries another Muslim converted or other-

~  that. ~ is recognise? in I~  and n'o one'is asked to help ~  
validate It. :EVeryone's consClencelS perfectly clear. In the case of 
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[llaulana Shaukat Ali.] 
Arya Samajists unfortunately the marriage is not considered valid. l 
have no objootion to a Muslim :woman becoming a convert to A..rya Samajism 
and marrying whomSOf>ver she likes, but that marriage is not recognised 
by their law. Her ehildren will not inherit any property. She will be 
looked upon merely as a mistress or a keep. You cannot ask me as a 
God-fearing Muslim that I should encourage a Muslim woman to go and 
join another religion aud thf'u set for her a positiou ",here she has no 
social position today. This is the only point. If anybody becomes a 
Muslim and a marriage is solemnised between them, our religion recognises 
it ~  the children inherit property. If there is any defect in ~ 

Hindu religion 80' far as ma:rriages . with converts are concerned, then 
my Hindu friends should settle it among themselves; they cannot ask 
my help to o:ffer an inducement to a Muslim girl to become .. convert 
to another faith and instead of being considered a mistress, help her in 
gaining the position of a legitimate wife. .AB far as I am concerned, if 
you ask me as God-fearing Muslim, when a woman leaves my faith, the 
soouer she diE".s the better. I consider that if a Muslim woman leaves 
her faith and becomes a convert to any faith, I have no concern with 

~  was dead to me : 

"Kh& Karn Sh,Vti-Jilw;n, Pak ". 

(Less dirty graBS, world ~ cleaner.) 

When a woman becomes a Muslim she is at once recognised as a Muslim. 
lady and has her full rights like other Muslim women. You cannot ask 
me 10 validate a marriage of a Muslim with a non-Muslim. If there is 
difficulty in the  marriage among Arya Samajists, they must settle it 
amongst themselves. 

Mr. It. Asaf Ali : This does not mean that. 
Ma.ulana Sbauka.t Ali : You have been a lawyer for 25 years. I 

do not know law. I am sorry to l ~ I have great contem}1t for 
law. I want to ask you to tell me if today a marriage between two 
converts to Arya Samaj is valid! The Arya Samajists say no. I have 
no objection if they marry under the Special Marriage Act or the Christian 
Marriage Act. 

1\1y friend, Bhai Parma Nand, is not here. I have great respect for 
him. I went to him and asked him whether this marriage is rec<>gnised by 
them today as a. legitima.te man-iage and I had no objection if it was so 
because then they did not need my consent. He Mid, " no, this marriage 
is not recognized" and they want. now t.o make it valid. Therefore I am 
sorry I cannot encourage a woman who is a mistress today to become a 
legitimate wife and raise her status with my assistance, so that she may 
have an inducement to leave my faith. 

Mr. II. ABaf Ali: Sir, if I may say a word, I am afraid Bhai Parma 
Nand has not stated the case correctly. This Bill only makes provision for 
'ValidatilJg marriages between persons who at the time of the marriage 
are Arya Samajists. 
An Bonoura.ble Member : By conversion or otherwise. 

Mr. II. Asaf Ali : No, conversion does not come in. 

Ma.ula.na 8h&1Jkat Ali : The girl was a ?4'QslilJ) -and she became an 
A.rya Samajist and at the time of the marriage she was an Arya Samajiat. 
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The position is that they were both Arya Samajists then, but ~  a 
marriage is not recognised by the Arya Samajists as valid and they W&D.t 
to make it valid by the help of this proposed law. 

Mr. M. Asa! Ali : It is valid. 

Maulana. Shaukat Ali : He says it is not valid. But if this marriage 
was valid today I would have no objection because you do not need my 
assistance. I cannot stop conversion of Muslims, but I do not want to 
encourage it. 

Some Honourable Members : The question may now be put. 

(Then several Members including Mr. Ananthasayanam Ayyangar 
rose in their places wanting to speak on the amendment.) 

Mr. President (The Honourable Sir Abeur Rahim) : The meeting 
of the Empire Parliamentary Association has been fixed again for today, 
anti I am afraid the House cannot carry on this discussion any longer 
today .. 

The Assembly then adjourned till Eleven of the Clock on SatuI:day 
the 10th October, 1936. 
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